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The Central Administrative Tribunal 
GUWAHATL BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF992bO2 

t(s) 

Resporkdent(s) 

Advoc te or Applicant(s) 

Advo te for Respondent(s) 

Notes of the Regstry 	Date 	 Order of the Tribuna' 

• 	- •i 	 4.9.02 	Heard hr. K.Paul, learned coun8l 

•J 	 for the applicant. 

Issue nOtice to shouause as to 

why the application shall not be admitted. 

List on 4,10.2002 Per admission. 
- 	C4 

Lo,39J- 23 -' 

- 	 hember 	 Vice-Chairnian 

I 	- 
- 0 k 	F 4?le4  

14.4: 4_i. - Th-- 	• 
paL4 

vftcLL 
Oci 

	- 

mb 

4. 10.O2 

im 

On the payer of Mr.A.eb Roy #  

Sr.C.G.S. C. case is adjourned to 

5.11.02 to obtain necessary instructionsm  

\C 
Menber 	• 	. 	Vice-Chairmar--- 



O.A. 287 of 2002 

~ Vir 

Notes of the Registry 
	

Date 	 Order of the Tribunal 

\ Heard Mr. K.Pau]. learned éounse]. 

H f9r:tie applica4t1 and 1soM.A.eb Roy. 
.Sr.c.G>S.c. for the respondents. 

Mr'  aul learned counsel or the 

applicant ubmitted that the pplicant's 

• case is squ rely covered by he policy 
laid dawn by the respondent authority 

for appoi.ntin person on c 	ssionate 
ground, Mr.paul pointed t that his 

ase for appojnt erit wa •hanging. ana the 
-. 

respondents by th imp gned order dated 
14th December 2001 tu ed down his prayer 

for such appointmen The learned counsel 

for the appli.c ant u tted that the 

respondents in m t i legal fashion has 
t4wj the rayer for appointment 

overlooking the policy 	delines, 
rused the order dated 

14th, December 2001 by whi the applicai 
was disenga ed. The reason subscribed 
in para 3. Annexure 20) of e impugned 
order rej ting the claim of the app1i.. 
cant. In the facts cj,rcumsta as it Can 
not be aid to be arbitrary aóp unreao 
3b].e. e Rsponden ts ought to tave dis'.. 
ose of this application inSteaof 
ké ing the applicant waiting. 

Bkt by 
ht itself the Tribunal canrt inrfer 
fl the mattLer under Section 19 of 

4t. In th4 circujnstances the app1iatio 
i dismissed. No order as to costs 

H 
5 • 11 • 02 	Put up for admission on 

* 	20.11.2002. In the meantime, Mr. A.Leeb 

Rby. learned Sr. C.G.S.Co for the 

sponcients may obtain necessary 

jxstructiofls on the matter. Endeavour 

shall be made to dispose of the matter 

at the adm.ssion stage. 

it 

ice-Chairman 
nib 
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	 O.A. NO.287/2002 

OL the Rogisry 	flate 	 the Tribunal 

20.11.2002 I 	The, application is admitted. Cal1 

	

• 	fort  the records. 

List on 23.12.2002 for orders. 

	

Member 	 Vice -Chairman 

irb. 

23. 12.02 	 The Respondents are yet to file 
written statement. The resi,ondents are 

ordered to, fgi written statement wjthjr 
'AD 
	

four weeks from today. 
: 	 .. 	 List on 28.1.2003 for orders. 

• .

O 	
%. 

	

Menber 	 Vice"Chajrman 
• 	 mb 

• 	 28.01.2003 	Present : The Hon'ble Mr, Justice D.N. 
Chowdhury, Vice-chairman, 

The Hon'ble Mr. S.K. Hajra, 
r' 	•• 	 . 	 . 	 4.dministrative Member. 

ist again on 26.2.2003r 

further, orders alongwjth M.P. 3/2003. 

	

Member 	•• 	 Vice-Chairrn. 
rnb 

2622003 	List on 27.3.2003 for or.rs. 

ZLt4 
AYV 

1 	mb 

I j 	
27.3.2003 

viceu.C)

JD.N~..  Present: The Hon'ble Mr.Justice  
Chowdhury, Vice-Chairman', 

The H:n'ble mx.S.Biswas 
Administrative Member. 

The applicant filed a conso1idat .  

petition wh4ch 3.S accepted. The respo 	- 

may file written statement within fourt wee 

from today. No further notice need to be 

issued to the resPondents. 	Roy, 

COfltd / 



mb 

27 • 6 • 03 

I - 

"2 

- a4  
O.A.287/2002 
	 12 

P,:~~g ~]s 
	 of til 

Ctd. h'i.d4 

27.62003 

1 
learned Sr..G.S.C. accepts notice on behalf 

of the respondents. 

tist the case on 1.5.2003,f or further 

order. 

$ 
Member 	 Vice-Chairman 

bb 

1.5.2003 The applicant has filed a 

consolidated application. The respondents 

are yet to, file written statement. Put 

the matter again on 3005,2003 to enable 

the respOndents to file written state-

ment if any. 

Vice-Chairman 

Present : The Hon'ble W. Justice D.N. 
• 	Chcrndhury, ViceGhairman.' 

• 	The Hon'ble 	." S.K1 Ha5ra, 
Member (A). 

Put up before the Single Bench 
on 27.6.2003 for orders. In the meantime 

the respondents may file written state-

ment, if any. 

Member 	' 	 Vice -Chairman 

On the prayer of r.ir A.deb Roy. 
learned Sr.C.G.s.0 further two weeks 
time is allowed to file written statemé-. 
nt. 

List on 25 .7 • 03 for order. 

Vice hairman 

kw 	L9 

mb 

s¼i• . 2,003  

* 



O.A. 287/2002 

25,7.2003 Present : The Hon'ble W. N.D. Dayal 
Administrative Wernber. 

T ritten statement has been 

filed by the respondents. The case may 
now be listed for hearing on 4.8.2003. 

2mber 

.1 

mb 

, 

 

to  

o 

18.8.2003 Present: The Hon'ble Mr.K.V.Prahaladan 
Administrative Nmber. 

The case .15 adjourned and listed on 

4.9.2003 again for hearing. 

Member 

MO 

£4 	'laJ 

7H 22- - 
A?4l e/b 

b ;4 

, 4- 	4t4A 

• 	 A 

4.9.03 	Heard counsel for the parties .Hearing• 

concluded. Judgment delivered in open 

Court, kept in separate sheets. 

The app lic ati on is allowed in terms 

of the order. No order as to Costs. 

Member 
	 Vice Cha irman 

IM 
VI  
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI I3E1\TCH 

	

OA, / L. No. 27 	of 2002. 

4- -2003. 
DATE OF DECISION 

SriBinayKumarChakrabortY 	. . 	 . 	.APPLICANT(S). 

ShrlK.Paul 
0 0 

	

00 	 0 0 . ... . ADVOCATEFORTHE 
APPLICANT(S). 

- VERSUS - 

Union of India & Ors. 
0 • 	 • 	 . 0RESPON1.)ENT(S). 

Sri A.Deb Roy, Sr.C.G.S.C. 	
ADVOCATE FOR THE 0 	 0 	 0 	 0 	 0 	0 	0 	 C 	* 	0 	0 	 0 	 0 	C 	0 	 0 	 0 	 C 	 0 	 0 	0 	C 	

( s ) . 

THE HON' BLE MR JUSTICE D.N.CHWODHURY, VICE CHAIRMAN 

THE MOTBLE MR K.V.PRAHALAIAN, ADMN. MEMBER 

Whether Reporters of local papers may be allowed to see 
tiejudqment ? 

Tp }pe referred to the Reporter or not 7 

he- her their Lordships wish to see the fair copy of the 
judment ? 

heher the judgment is to be circulated to the other 
Benhes 7 

udment delivered by Ho'ble vice_Chaitinan 

0 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

original Application No.287 of 2002. 

Date of order : This the 4th Day of September,2003. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr K.V.pralialadan, Xbninistrative Member. 

Shri Binay Kumar Chakraborty, 
Son of MES/265366 Late S.K.Chakraborty 
C/0 Late Radhika Ranjan Deb, 
Forth Lane, Pan Dokan BUS Stand, 
Kaftilipara, GUwahati-18, Assam. 	 . . .Applicant 

By Advocate Sri K.paul. 

- Versus - 

I. Union of India, 
represented by the Secretary, 
to the Government of India, 
Ministry of &fence, North Block, 
New Delhi. 

Engineer-in-Chief's Branch, 
Army Headquarters, Kashmir House, 
DM0, New Deihi-ilO011. 

The Chief Engineer, 
Headquarters, 
Eastern Command, 
Engineers Branch (EIC 2) 
Fort William, Calcutta-700021. 

Head Quarters, 
Chief Engineers, Shillong Zone, 
Spread Eagle Falls, 
Shillong-793011. 

The Garrison Engineer, 
Miss amari. 

6 • The C WE, Te zpur, 
Commander Works Engineer, 
G.E. Soimara, Tezpur 	 . . . Respondents. 

Sri A.Deb Roy, it Sr.C.G.S.C. 

OR D E R (ORAL) 

CHOWDHURY J.(v.c) 

The issue relates to appointment under the compa-

ssionate appointment scheme in the following circumstances. 

The father of the applicant late Sudhir KUmar 

Chakraborty was serving under the MES under Ministry of Defence 

'ince 1.5.1959. While working as Charge Mechanic MS-I under 

AGE  E/M Missamari under Garrison Engineer. The father of the 

contd. .2 

- 



- 
r -w- 

J -2- 
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applicant became the victim of some disease and expiredon 

31.10.1993 leaving behind his wife and three other dependents. 

To overcome the situation the applicant preferred an application 

on 28.9,94 for consideration of his case for appointment on 

compassionate ground. it seems that the applicabion was duly 

accepted by the authority and processed at various levels. 

• 

	

	The respondents accordingly prepared a statement for employment 

of the applicant and submitted a proposal for consideration 

of his case for appointment under compassionate scheme. His 

case was strongly rommended by respondent No.5 and also 

point out a vacancy of LDC. By communications dated 29.2.2000 

and 13.4.2000 the applicant was intimated that his name was 

at serial No.21 of the seniority list and appointment would 

be done on receipt of Government sanction. Further develop- 

ment of  the case would be intimated in due course. By impugned 

• 	 ccznmunicatin dated 14.12.2001 the case of the applicant for 

compassionate appoinsdnt was rejected. The reasons for 

rejecting his case mentioned in the impugned cogmunication 

dated 14.12.2001 which reads as under : 

"(a) The death of Govt.Servant an occurred on 
31 Ot 1993. He was survived by his wife, 02 
Sons and 01 daughter. 

(b) The family is receiving Rs. 1849/-(min) as 
family pension. AS such it is above the poverty 
line as per DOP&T instructions. 

c) The need for immediate assistance by way of 
compassionate appointment to tide over the 
emergency and crisis is lacking in this case 
as the death of the Govt. servant occurred on 
31 Oct 1993 i.e. more than 08 years back. 

After due circumspection and consideration of 
the case in the light of the enclosed guidelines 
of DOP&T and also various judgments of the 
Hon'ble Supreme Court and after4 a balanced 
and objective assessment of the totality of 
the circumstances of the case, the competent 
authority, it is regretted to mention, has not 
approved your case for compassionate appointment 

• 	in this Department." 

contd • .3 
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The said communication was fol1od by another communication 

dated 20.12.2002 superseding the earlier communication. The 

relevant part of the said communicatiOn is reproduced below. 

"The scheme of appointment on compassionate 
grounds has been envisaged with the whole 
object of granting compassionate appointment 
to enable the family to tide over the sudden 
crisis and to relieve the family of the 
deceased fran financial destitution and help 
it get over the emergency. The scheme does 
not necessarily imply that dependent of each 
and every deceased/medicallY boarded out/missing 
Govt* employee will be offered appointment on 
compassionate ground. It is pertinent to mention 
here that quota prescribed for the purpose of 
compassiOnatelapPoifltmeflt is only 5% of the 
total DR vacancies occuring in a year in Group 
C and D posts and therefore no case is considered 
individually or unit wise, but all the cases 
received from various units are considered by 
the Board of Officers constituted at the Head 
quarters as per the Government policy, to find 
out the most deserving cases in acute financial 
distress/more indignt in compaEison to other 
similarly placed cases, against the 5% quota 
of DR vacancies occurring in a given year. 

Accordingly the Board of Officers take the 
various aspects as stipulated in MOD ID No. 19(4) 
824_99/1998-D(Lab) dated 9.3.2001, such as 
family size including ages of children, amount 
of terminal benefits, amount of family pension, 
liability in terms of unmarried daughër(S), 
minor children etc. movable/immovable properties 
left by be deceased at the time of death, to 
find out the cases of acute financial distráss/ 
most deserving case in relative merit and 
recommends only the deserving cases that too 
only if clear VaCancy meant for appointment on 
compassionate grounds exists within the ceiling 
of 5% DR a vaCanCieS. Further the Cpjnittee 
considering a request for appointment on 
ompassionate grounds should take into account 

the positiOn regarding availability of vacancy 
for such appointment and it should recommend 
appointment on compassionate grounds only in 
a really deserving case and only if vacancy 
meant for appointment on compassionate grounds 
will be available within the year and too 
within the ceiling of 5% prescribed for the 
purpose in view the Hon'ble Supreme Court 
ruling in judgment dated 4th May 1994 in the 
case of Umesh Kumar Nagpal vs. State of 
Haryafla and others (jT  1994 (3) SC 525) 
wherein it has been held that offering appoint-
ment on compassionate ground as a matter ot 
course irrespective of the financial condition 
of the family of the deceased or medically 
retired Govt. servant is legally impermissible 

contd. .4 
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and compassionate appointment cannot be 
granted after lapse of a reasonable period 
and it is not a vested right which can be 
exercised at any time in future. 

According to tne information available on 
record, the following is the position/State 
of the family of the deceased. (MBa/Missing) 
government servant :- 

(a) The death/MBO/Missing of the Govt. 
servant occurred on 31.10.1993. His wife, 
two scn(s and one daughter survive him. 
The deceased (MBO/Missing) Govt. servant's 
family received Rs. 2,08.544/- as terminal 
benefits. At present they are in receipt, of 
monthly pension of Rs.1275/- plus dearness 
relief of Rs.574/_. 

The Board of Officers at this Headquarters 
after taking into account each aspect referred 
to 'above has considered your case along with 
other candidates • However, due to more 
deserving cases and few vacancies available, 
your case was not recommended by the BOO for 
appointment on compassionate grounds. Moreover 
the need for immediate assistance by way of 
compassionate employment assistance eFL 

daudoz to tide over the emergency and 
crisis is lacking in your case as the Death 
of the Government servant was on 31.10.93 
i .e • 09 years before his normal retirement." 

Hence this application challenging the legality and validity 
c 

of this communication. 

The respondents contested the claim of the applicant 

and filed its written statement. In the written statement 

the respondents reiterated its earlier stand indicated on 

28.12.2002 and further assered that the applicant's case 

was duly considered within the parametre of the scheme of 

compassionate appointment and considering all pros and cons 

his application was rejected. 

vve have heard Mr K.paul, learned counselappearing 

on behalf of the applicant and also Mr A.Deb Roy. learned 

SraCaG.S.0 for the respondents at length. On consideration 
'I  

\J 
of materials on record the following aspects stand on the 

face of the record. 

The father of the applicant expired on 31.10.93. The 

applicant applied for compassionate appointment on 28.9.1994. 

the case of the applicant was duly processed and at the end 

coritd • .5 
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the case of the applicant was turned down on 14.12.2001 i.e. 

after elapse of 7 years. In the first communication dated 

14.12.2001 the respondents rejted the claim on the ground 

that family was receiving Rs. 1849/- as family pension per 

month, as such it was above poverty line. In addition the 

application was also rejected on the ground that more than 

8 years after the death of the Government servant the claim 

Was made. The communication dated 20.12.2002 indicated that 

the Board of officers took into consideration the case of 

the applicant in the year 2002 i.e. after 9 years of the 

death of the Government servant. The case of the applicant 

was not a deserving one and more deserving cases were there 

and all such cases should be considered within the ceiling 

of 5% DR vacancies. The respondents also stated that 

compassionate appointment cannot be a matter of right. After 

lapse of a reasonable period it is not a vested right which 

Can be exercised at any time in future. The case of the 

applicant was squarely covered by the scheme of compassion 

appointment. The respondents also admitted the same at the 

initial stage. The applicant Was entitled for consideration 

as per the existing policy which prevailed at the time of 

death of his father and at the time he applied for. As alluded 

earlier the applicant applied for the post in 1994 and 

entitled to be considered for appointment as per the policy 

existed. No justifiable ground was assigned by the respondents 

in rejecting the case of the applicant. The order dated 

20.12.2002 is also not sustainable in law on the ground of 

retiral benefit. Terminal benefit and fami1y,.. pension 

cannot be a substitute for compassionate appointment, as 

was held in Balbir Kaur and another vs. steel Authority of 

India Ltd. and others, (2000) 6 SCC 493. The other reason 

contd • .6 
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ascribed by the respondentS in rejecting the claim was to 

the effect that the father of the applicant died 9 yearS 

before his normal retirement runs counter to the Government 

policy of compassionate appointment. Admittedly the applicant's 

father was suffering from 'carcnOma and passed away for 

that reason while in service
/ 
 and as per the policy such 

cases required to be considered with empathy and coinmisse-

ration. The very concept of appointment has emaned from 

compassion and humanity. 
to 

4. 	We have given our anxious consideration alsoLthe 

submission made by Mr A.Deb Roy, learned Sr.C.G.S.Co that 

compassionate appointment is not a vested right but then 

the very Government professed a policy to provide succour 

to the family of the needy Government employee who died in 

harness. The scheme has its own meaning. The concern for 

social justice is goal of the policy. Such cases are to 

be promptly dealt with. We find no discernible reason for 

not considering the case of the applicant at right time 

and drag its feet for no valid ground. one cannot take 

advantage of the own wrong and reject the C laim on the 

purported ground "of the lapse of a reasonable period". 

The very policy is palliative nature. It is meant to be 

interpreted purposively. Rule of thumb are out. Tbe  only 

golden rule as Shaw said that there is no golden rule. Law 

should serve the public purpose, yet justly and fairly. 

The considerations those were taken by the respondents are 

not relevant considerations. On the other hand the respon- 

dents in its decision making process took Into consideration 

only extraneous considerati11ove352OOkIng relevant considera-

tions. For all the reasons stated above, we set aside the 

order dated 20.12.2002 and direct the respondents to re-

consider the case of the applicant as on 1994 in the light 

contd. .7 
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of the policy decision as was prevailing in the year 1994 

and also the observations made in this order. The respondents 

are directed to complete the exercise as expeditiously as 

possible, preferably within 3 months from the date of 

receipt of this order. 

With these the application stands allowed • There shall, 

however, be no order as to costs. 

	

K .V .PRAHLADAN ) 	 ( D .N .CHOWDHIJRY 

	

ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 
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• 	 (CONSOLIDATEE 

IN THE CENTR1IJ ADMINISTMIVE TRIBUNAL 

GUWAHATI BENQ: :GUWAHATI 

• 	O.A. NO, 	287 	OP 2002 

CLRI BIZ.i KUMAR CHAKMORTr  

(,• 	 Versus 

UNION OP INDIA & ORS •.. RESPONDENTS / 

) 
SL j) LARS OF DOCUMENTS 	1 ANX NO. I PAGE NOS 47  

Application 	 - 

1 02 . Certificate dated 25..11..93 	1 

Jv /63 	Application dated 28.09-1994 2 

04 	Certificate regarding proof 3(Series) 	27-30 
of income s  etc dated 24. 12..94 

05 	Application in the prescribed 

format dated 05..04-.95 	 4 	 31 35 

06 	Statement of case 	 5 	36-31 

\. 	07 	Recommendation by the 

5 ' 	
Competent authority 	 6 	 3 g 

. .. 
08 	Certificate regarding 

proof of vacancy 	 7 

0 	09 	Certificate regarding 

(.Aliibilit 	 8 	 40 

• 	 10 	Communication dated 

24-0 2.. 1997 	 9 	 41 
11 	Representation dated 

,07."051999 	 10 

12 	Representation dated 

A 
	

10-01..2000 	 11 	 44- 45 

Ji C)/(A 	y 

c 	\ 	
• 

/ 
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SL I PAGE NOS 1 PAEICtJLARS OF DOCUMENTS 	I NX NO, 
NO.1 I I 

13 - Communication datdd 12 £iG. 

29-.02- 2000 

14 Communication dated 13 4 	. 
13-04-2000 

15 Representation dated 14 
I 

18-05-2000 

16 communication dated 15 50. 

12-06-2000 

17 Representation datd. 16 St-52. 
• 21-06-2000 

18 Communication dated 17 53. 
5-07-20O0 

19 Representation dated 18 54-5E. 

* 20-01-2001 

20 Representation dated 19 5 6-57. 

15-09-2001 

21 Irrugned order conveyed by 20 5. 61.. 
communication dated 

14-12-2001 

22 Application dated 19-01-2002 21 6263. 

23 Fresh order conveyed by 22 ~64 - 66 

communication dated 20-12-2002 

bLI 
SIGNATURE OP WE APPLICANT 

FOR USE IN TRIBUNZL' S OFFICE 

V 	 - 

I Dateof filing i- 	 I 
I 	 I 

• 	 V 	 I Registration No:- 	 I 
I 

I 	 I 
• 	 I' 	 Registrar. 	 I 

I 	 I 
I 
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O.A. NO, 	287 	OP 2002 

BEVEEN S. Shri Binay Kurnar Chakraborty, 

Son of ME$/265366 Late 5.1<. Chakraborty 

do Late Radhika Ranj an Deb, 

Fourth Lane, Pan Dokan Bus stand, 

Kahilipara Guwahati-18 0  Ass&n. 

PLICANT 

 - 

 

AND.. 

Union of India 

represented by the Secretary 

to the Government of IncLtai 

Ministry of Defence, North Block, 

Parliament Street, New Delhi, 

The Engineer...in-chMf' s Branch, 

Army Headquarters, Kashmir Mouse, 

LEGO  New Delhi.. 110 011. 

The Chief Engineer. 

Headquarters, 

Eastern Command, 

Engineers Branch (EtC 2) 

Port William, Celcutt&. 700 021. 

Head Quarters. 

Chief Engineers, .Shillong Zone. 

Spread Eagle Falls. 

Shillong.. 793 011. 

I 	 (2). 

~11  

BEFORE THE CENTRAL AiINISTRATIVE TRIBUNAL. 

GUWAHATI BEN 

0 
I ,  



The Garrison Engineer, 

Missarnari. 

The C'WE, Tezpur, 

Commander Works Engineer, 

G.E. Soimara, Tezpur. 

- RESPONDENTS 

PARTICULARS OP THE ORDER AGAINST MICH THE PETITION 

IS PILED 

i) 	 The instant application is directed against 

the order passed by the competent authority rejecting 

the case of the applicant for compassionate appointment 

in the MES Department,' which was communicated vide letter 

dated 14-12-2001 bearing No. 70602/25/45/E.I.C(I) issued 

from the Office of the Chief EnginerQ, Shillong Zone, 

spread Eagle Falls, Shillong 793 011 as well as the 

fret order dated 20.42-2002 bearing No. 7060/25/S0/105/ 

EIC(I) issued by the sane authority during peridency of 

this original application before the Honthle Tribunal 

This application is also filed seeking a 

suitable direction towards the respondents to appoint 

the applicant on compassionate ground in the post of 

LDC which is lying vacant in the Office of the Garrison 

Engineer, Missanari 

JURISDICTION OP THE TRIBUNAL 

The applicant delares that the subject 

matter of the application is within the J un sdiction 

of the Hon'ble Tribunal. 

Cont&...(3). 

I 
I 



LIMITATION 

The applicant declares that the instant, 

application is within the limitation period. prescribe4 

in section 21 of the Administrative Tribunal' s Act, 1985. 

PACTS OP THE CASE 

	

4.1. 	
That the applicant is a citZefl of India 

and as such is entitled to all the rights# protectiOn 

and privileges guaranteed under the Con stitution of 

India. 

	

4.2. 	
That the instant epplicationhas been filed 

by the  applicant making a grievance against the order 

passed by the respondent authoritY reject.iflg.. the case of 

the applicant for appointment en compassionate ground 

in the MES department. diich Was commimicated vide, 

letter dated 1412-2001 bearing MflO No. 70601/2/45/ 

EIC(I) 'issued k from the Office of the Chief Engineer. 

Shillong zone. spread Eagle pails, E2ill6flg11. The, 

application for compassionate appointment was submitted 

by the applicant on 2809-1994 after the expiry of his, 

father on 3jQi930 who was serving as Charge. 

Mechanic HS-1 under the respondents. Being aggrieved 

by the rej ection of his case for appointment, the 

applicant' a mQther submitted an appeal before the 

Defence Minister, New Delhi on 19012002, praying for 

cancellation of the order dated 14-12-2001 and for 

appointment of the applicant, as the fi1y was facing 

severe financial hardship. The said appeal submitted 

by the applicant' a mother bore no fruit  and ultimately 

the applicant had to approach this Hon'ble Tribunal tkAIII  

through original Application No. 287/2002 challenging 

the order dated 14-12402001 and praying for a direction 

Contd... (4). 
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towards the respondents to appoint the applicant on 

compassionate ground. 

During the pendency of the aforementiofled 

Original Application, the respondent 'NO: 4 issued a 

fret order dated 20-12-2002 bearing No. 7060 1/25/SO/1o/ 

EIC(I)# whereby the earlier H.Q. letter No. 70603, 1  

25/45/EXc(X) dated 14-122003 was cancelled and it 

was further stated that the competent authority has 

rejected the employment assistance to the applicant. 

Since the fret rejection order dated 

20-.12-2002 was in violation.of section 19(4) of 

the Administrative Tribunals Act, 1985, and it being 

devoid of any justifiable ground, the applicant filed 

Misc. Application No. 3/2003 challenging the validity 

of this order and for making necessary at anencnent in 

Original Application No. 287/2002, incxporating the 

aforementioned facts. This Mon'ble Tribunal was pleased 

to allow the Misc Application on 26-02.. 2003 and the 

applicant was asked to file a consolidated petition. 

Hence this petition is filed before this Hon'ble 

Tribunal against the order dated 14.12-2001 and the 

fret rejection order dated 20-12-2002 and praying for 

a suitable direction towards the respondents to appoint 

the applicant on compassionate ground. 

4.3. 	That the applicant's father Late Sudhir 

Kumar Chakraborty was SeeViflg in Military Engineer 

services under Ministry of Defence since 02..05..19 59 

While, working as charge mechanic HS-1 of the AGE E/M 

Missanari under Garrison Engineer, Missamarii the 

applicant' s father eqired on 31-10'.'.1993 leaving 

behind his wife (apliant' a mother) and three children. 

contd..,(5). 



4.4. 	That the applicant submitted . an  applcatiOfl 

for appointment on conauion ate ground, after the 

e,cpiry of his father I'IE$ 265366 Late S.! .  ChakrabortY 

on 31-10-1993. while he was still in service. The 

applicant applied for appointment on compassionate, 

ground to the Chief Engineer. Head quatters. Shillong 

Zone, Shillong on 28-09-1994. in that application the 

applicant stated all the relevant facts and recitested 

for his appointment in the MES Dapartweflt in the poet 

of LDC or any other suitable job. 	 - 

e 

A copy of the certificate. 

dated 25.41-1993 issued f torn 

the Office of the Garrison 

Engineer. MissOari is 

annexed hereto and is 

marked as ANNEXURE' 1' 

to this application. 

A copy of the said 

applicatiofl dated 28-09" $94 

is annexed hereto and 

marked as ANNEXURE-'2' 

to this application. 

4.5. 	That the applicant &ubmitted willingness 

certificate, property cettificate# income certificate. 

inhabitant certificate, dated 24-12-2994# for conside-

ration of his case for appointment in the MES Dparment 

Contd....(6).' 



Copies of the relevant, 

	1 
certificates are annexed 

hereto and are marked as 

ANNEXURE'3(series) to 

this application. 

4.6. 	That the applicant submitted his application 

for appointment on compassionate gmund in the 

prescribed fomnat. The facts mentioned in part.-X of 

the Prescribed Format have been verified and the 

case of the applicant was recommended by the Garrison 

Engineer, Missa%ari.ofl O5.44.'1995. 

A copy of the 

application in the 

prescribed, format is. 

annexed hereth and marked 

as ANNEXU1E 1 4' to this 

application. 

4.7. 	That the Garrison Engineer, Miasanari 

reapondent No. 5, prepared a statnent'* aemetof. 

case for aVloyment of the applictdif on 05-04-1995. 

The said reapondent No. 5 submitted a pxopoa.l for 

employment of the applicant as a LDC, store keeper 

or Meter Reader in the MES under the Ministzy of 

Defence because after the death of the applicant' a 

father MES/265 366 Late S.1 Chakraborty, charge 

Mechanic HS-I, the fani ly is in indierat circumstance a. 

There is no other source of income except the meagre 

amount of terminal benefitS." As such, the Garrison 

Engineer, opined that the family desefves Goveznment 

assistance by way of employment to the applicant. 

Contd.... (7). 
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- A copy of the aforementioned 

- 	
statement of case is, 

annexed hereto and marked 

as ?NNEXURE- ' 5' to this 

'petition. 

4.8. 	That the case of the applicant was 

stzxngly -recormuended, for compassionate emp1orneflt by 

the reapondent No. 5. The applicant was found to be 

educationallY qualified and Is within the prescribed 

age limit as per recruitment rule3 

Acopy.Of.the.releVant 

certificate is annexed 

hereto and marked as 

INNEXURE.'6' to this 

applicatiofl. 

4.9.. 	That the said respondent,NC). 5 has also 

certified that there existed a clear vacancy in the 	
4 

post of LDC for appointment of the applicant who is 

the dependent of deceased Late S.K. Chakraborty# charge 

Mechanic aind funds are av.tlable. 

A copy of the aforenentiofled 

certificate is annexed 

hereto and marked as 

• 	
ANNEXURE- 1 7' to this 

• 	. 	 pplicatiofl 

4.10. 	That the applicant was also found to be 

• elegible for compassionate employment and his case for 

appointment was covered under the relevant circular of .  

the Government. The reapondent No'. 5 has certified that 

oontd...(8). - 
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the applicant' s case for employment is covered vide item 

VI of para 2 of the Govt. of India Ministry of Home 

Affairs letter No. 14014/3/77/Estt (D) Dated 25.41-1978 

received under Engineer In- hief' a Branch letter NO. 65926/ 

EIC Dated 10-01-1979. 

A copy of the eligibility 
• 	 cerbificate is annexed 

hereto and marked as 
• 	 ANNEXURE_t80 to this 

application. 

4.11. 	That the applicant begs to state that althcv.igh 

he had applied for compassionate appointhent in 1994 and 

he also appeared in an interview and declared to have 

passed the I  seme, he was not informed k about the outcome 

of the application. The applicant submitted a number 

of representation but without any result • The respondent 

No. 5mmunication dated 24-02-1997 informed the applicant 

that no additional vacancies of LDC' $ covering the period 

uptO 30-06-1992 will be alloted to mbba accomodate 

persons listed on compassionate ground. In that view of 

the matter the applicant was asked to submit revised 

option and give freái choice to the categry mazdoor, 

peon9 Safaiwala and Ciowkidar. 

.A copy of the comniunicatien 

dated 24-02-1997 is 

annexe d hereto and is 

marked as 	URE- 1 9' 

to this application. 
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4.12. 	That the applicant repeatedly met  the 

reapondens and requested for considering his case 

for appointment on compassionate ground but without 

any success. The applicant' a nother also submitted a 

representation in this connection addressed to the 

Chief Engineer. Eastern command, Calcutta. 21 requesting 

for the appointment of her son in the MES Deparbnent. 

In the said representation dated 07-05..1999, she had 

stated that her zxk husband died on 31-10-1993 due 

to cancer while still in service. After his death the 

entire fenily is facing severe economic hardship and 

she is getting half pension according to headquarter' a 

rule which is not sufficient to rim the fanily'. 

A copy of the , representation 

dated 07-0561999 is 

annexed hereto and marked 

as ANNEXTJRE 10' to this 

applicationo 

	

4.13. 	That the applicant on 10-01-2000 submitted 

a representation addressed to the Engineer-in-chief' $ 

Branch. Army Headquarters, New Delhi 9  reqiesting him 

to appoint the applicant in the MES DEparth%elt in any 

post at any place so as to enable him to run the fenily 

afterthe eiry of his father. The applicant also 

stated that though he had qualified himself in the 

intervIew held in the year 1994.. Yet he has not been 

appointed inspite of available vacancieg. 

Contd....(10). 
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A copy of the representation 

dated 10.-01-2000 is 

annexed hereto and is 

marked as ANNXURE-' 11' 

Wi 

	 to this application. 
	

) 

	

4.14. 	That the applicant received a communication 

dated 29-02-2000 bearing No. 70601/25/t93/EIC(I) from 

the Office of the Chief Engineer, shiflong Zone 

(r,ondent No. 4) • In that communication respondent 

No. 4 has stated that the applicant's nne is at serial 

No. 21 of the seniority list for appoinbnent on mpass. 

ionate ground in the post of LDC. It was also statd 

that eppoinnent will be madd on receipt of Government 

sanction. 

A copy of the conrninication 

dated 296.02-2000 is annex1 

hereto and marked as 

ANNEXURE.. $ 12' to this 
application.  

	

4.15. 	That the applicants received, another 

communication dated 13.04-2000 bearing No. 70601/25/ 

211/EIC(X) from the respondent No. 4 . According to 

this communication, the seniority for consider 

the appoinbiient on compassionate ground is 21 as per the 

register maintained by the office of the respondent No. 

4. The applicant was informed that further development 

of the case will be intimated to him in due course. 

A copy of the Cornunjcation 

dated 13-04-2000 is annexed 

hereto and marked as 

ANNEXURE- 1 13 11  to this 

application. 
contd.. • 11 



0. 

-( 11)-. 

	 IT 
	

4.16. 	That the applicant be4s  to state that - 

notwithstanding the recommendation of the appropriate' 

authority and the existance of dlear ait vacancy*  

the applicant is yet to be appointed as LDC, on 

compassiOnate ground. The applicant submitted another 

representation on 18-0 5.. 2000 addressed to the Engineer-

in-chief' a Brazch, Axy Headquarters 9  New Delhi, stating 

that after the eçiry of his father his family consisting 

of four members have been facing immense financial 

difficulties. The applicant requested the respondent 

authority to consider his case sympathetically and 

appoint him accordingly. 

A copy of the repre sentatkn 

dated 18-05.2000 is 

annexed hereto and is marked 

as ANNEXURE.. • 14' to this 

application. 

	

4.17. 	That with reference to the application 

dated 18..05ii.2000 submitted by the applicant, the 

respondent No. 4 vide communication dated 12-06-2000 

bearing 70601/25/220(EIC(I) informed the applicant 

that his seniority for considering the appointment on 

compassionate ground is 21, as per the register 

maintained by the Office, for the post of LDC. It also 

stated that further development of the case will be 

intimated to the applicant in due course. 

A copy of the communication 

dated 12-06..2000 is 

annexed hereto and marked 

as ANNEXURE..'15' to this 

application. 

Contd.,.(12), 
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4.189 	That the applicant  thereafter submitted 

a representation addressed, to the Chief Engineer,. 

Eastern command, 'Celcutta-21 on 21..062000 ereaing 

the difficulties eee*enced by the applicant and his 

family consisting of four mbers. As there is .  no 

source of income nor any landed property, the applicant 
- 

requested the respondent authority to consider his, case 

for appointment sympathetically the applicant being the 

dependent of a deceased Government employee. 

A copy of the representation 

dated 22P.062000 is 

annexed hereto and is 

marked as ANNEXURE-' 16' tè 

this application'. 

4.194 	That in reply to the representation dated, 

21-06 2000, the respondent No. 4 vide communicat.iOfl dated 

25.07..2000 bearing No. 70603/25/241/EIC(I) informed 

the applicant that his seniority for appoinlrntent on, 

compassionate ground is 21 as per the register maintained 

by the Office for the post of LDC, It was also s4ted 

In the communication that further development in the 

case will be intimated to the applicant in due course. 

A copy of the conununication 

dated 25-07..2000 is 

annexed hereto and is 

marked as ANNEXUPEUU' 17' 

to this application. 

4.20. 	That finding no response from the 

respondent the applicant submitted another representation 

awl .  if- 
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on 20-01..2001 addressed to the Chief Engineer. 

E astexn command, Calcutta.. 21. The applicant ere ssed 

his grievance and requested the respondent authority 

to appoint him at anyplace because his family was 

facing great hardship. 

A copy of the representation 

dated 20-01-2001 is 

annexed hereto and marked 

as JNNEXURE.' 18' to this 

application. 

4.21. 	That as the applicant did not receive any 

reply 	the representation filed by him before the 

respondent No. 4 the applicant' a mother ait. Usha Rani 

Chakraborty submitted a representation to the Defence 

Minister on 15-09-2001 . In the said rpresent4ion, the 

applicant' s mother stated that after the untimely death 

of her husband the family is facing a lot of financial 

pzoblns and the pension amount has been reduced to half. 

She had requested for the appointhent of her eon On 

aompassionae ground to save the family from starfation 

A copy of the representatèon 

dated 15.09-001 is annexed 

hereto and marked as 

ANNEXUPL.'19' to th is 

application. 

4.22. 	That the Chief Engineer Head Quarter, 

Shillong zone, obillong vide communication dated 14.12-

2001 bearing No. 70603/25/4/EIC(I) informed the 

con td ... (4) 
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applicant that his casd for compassionate appointment 

has been rejected • The reans for rejecting the 

case of the applicant is that the femily is above 

the poverty line and the need for immediate assistance 

by way of compassionate employment is also lacking and 

therefore the competant authority did not approve the 

case of the applicant for appointment. 

) 

• 	 A copy of the conununication 

dated 14-12-2001 is 

annexed hereto and is 

marked as ANNEXURLu' 20' to 

this application. 

4.23. 	That being aggrieved by the orde* whereby 

the p1icant s case for appointment on compassionate 

ground has been rejected, the applicant' a mother 

suk*nitted an appea . beore the Defence Mini etér, New 

Delhi on 19-01-2002. The applicant's mother made a request 

for. cancelling the resection  order passed by the 

aepartment and to provide the applicant with the job. 

A copy of the aforementioned 

representation dated 

19-02-2002 is annexed hereto 

and marked as ANNEX JRE..' 21' 

to this application. 

4.24.. 	That thereafter no communication has been 

made by the respondents with the applicant and he, is 

yet to be appointed on compassionate ground despite 

ililing all necessary conditions. Being aggrieved 

the applicant approached this Hon'ble Tribunal through 

original Application No. 287/2002 praJing for setting 
- 	
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aside and quashing the impugned order conveyed vide 

conununication dated 1412.2001 and for a direction towards 

the respondents to appoint hint on compassionate .  gztmd. 

The said O.k. No. 287/2002 was filed on 02.09.2002 W35 

f*3e4 

 

an 	.09..-2O and notices were issued upon the, 

respondents on 04.09-2002. The applicant  took steps for 

service of notice and in fact a the respondents have 

received the same. 

4.25. 	That the case was listed before the Hon'blI 

Tribunal Ofl 04.10.2002. 05.11.2002. 20.11-2002 and 

23-12-2002 but on each date the respondents failed to 

show cause 1as to why the relief sought for should not 

be granted 'to the applicantS On the prayer,madeY 

the  learned øuns.1 for the respondents#  the case. wa6 

adjourned till 28-01.2003, for filing written. statement. 

• 	 However, most suiprisinglye the respondent No. 4 issued a 

fresh order, during the pendency of the. Original Applica-

tion No. 287/2002c which was conveyed vide communication 

dated 20.12-2002. bearing No. 70601/25/S0/105/EIC(1). 

whereby the earlier H.Q. letter No. 70602/25/45/EIC(I) 

dated 14-12-2001 was cancelled and further stating that 

the  competent authority has rejected the employment 

asistánce to the applicant as because there were 

other more deserving cases. 

A copy of the fresh 

rejection order conveyed 

vide communication dated 

20-12-2002 is annexed hereto 

and marked as ANNEXURE 0 22 

to this application. 
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5.1. 	For that in view of the facts and cirmste.. 

ces stated above the impugned order (a) dated 14.12.. 2(01 

and 20-12.2002 are not sustainable. 

5.2.. 	For that the respondents ought to have 

appointed the applicant on compassionate ground 

because he was found eligible for such appointment 

and his caze was strongly recommended by the respondent 

No. 5 who has also certified that there existed a 

vacancy for acoomodating the applicant and necessary 

funds are also available. 

5.3. 	for that the respondents have all along 

assured the applicant that his case for appointment on 

compassionate ground in the post of LDC is under 

consideration and the appointment will be made on 

receipt of sanction from the Government. Therefore the 

tespondents now cannot turn around and alter their 

• stand by rejecting the case of the applidant for 

compassionate appointment as reflected from the 

communication(s) dated 14-.12-2001 and 20-122002, 

5.4 • 	 For that in the communication dated 

• 14.12.2001 it has been stated that since the family is 

receiving Ps. 1849/.. (mm) as family pension, it is 

above the proverty line. This is contrary to the records 

because in the statemeit of the case prepared by the 

respondent No. 5 it was clearly stated that the family 

of the applicant is in indigent circumstance with 

no source of income and accordingly the case of the 

applicant was strong recommended for appointment. 

Now that the family is receiving only half of the 

5. 	 GIUNDS FOR RELIEFs.. 
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amount Which was earlier received as pension., therefore 

the ground for rej eeting the applicant a case is not 

tenable because now the family is suffering greater I 
hardship with the pension amount being reduced to 

one half. Later on, the respondents, in all probability, 4 
realised that this cannot be a ground for denying 

employment assistance to the applicant, therefore 

they came up with a fresh order dated 20-122002 

wherein they took the plea that due to more deserving 

cases, the applicant could not be given appointment* 

sadly enough , the fresh order dated 20-12'2002,o also 

reveals, total nonapplicatiofl of mind on the pait 

of the respondents to the attending facts and. circums.. 

tances and marked apathy to the plight of thd .  poor 

applicant, where family is' suffering, untold financial 

difficulties after the premature death of the breadearner 

of the family. 

	

5.5. 	For that the applicant' a father died due 

to cancer while he was still in services. More, than half 

of the terminal benefit was spent for his treathent. The 

applicant and his family members were asked to vacate the 

quarters after about 1 year of his father! a death and 

since then they have been staying in rented premises 

at Guwahati. No member of the family is in Government 

service. Therefore the respondents ought to have 

provided the applicant with compassionate employment to 

mitigate the severe economic crisis in thó family. 

	

5.6. 	For that the respondent authority stated 

in the communication(s) dated 14-12-2001 and 20-12-2002 

that the need for immediate assistance is lacking as 

the applicant' a father died more than eight years back 

and therefore the applicant' s case for compassionate 

Contd...(18). 



appointment has not been app roved. The applicant 

respectfully submits that the respondent authority 

cannot take up such plóa for rejecting his case because 

it is the respondents themselves who are to blame for 

not appointing the applicant at an earlier point of 

time when vacancy in the post of LDC was available. 

	

5.7. 	For that the respondent authority ought 

to have appointed the applicant in the post of LDC on 

compassionate ground because he was all along given the 

assurance that he suld be appointed as such. Because 

of the assurance given by the respondent authority 

from time to time the applicant did not try for alte 

ative means of livelihood. Now after being asked to wait 

for all these years for the job, respondents have 

informed him that he cannot be provided with employment. 

Had the applicant been informed about the outcome of 

his application dated 28.09- 1994 in time, he iuld have 

searched for alternative jobs. 

	

5.8. 	That the applicant begs to state that his 

family is undergoing tremendous financial hardship; 

and is finding it very difficult to make both ends 

ment. This aspect was initially realised and appreciated 

by the respondent authority while recomending the 

case of the applicant for compassionate employment. 

But a sudden change in the attitude of the respondents 

is discernible9  who have now rejected the case of the 

applicant,, for the reasons best known to them. . The 

applicant is at a loss to understand why the respondent 

authority is behaving in this strange manner. 

Contd.,..(19). 
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5,9. 	That the applicant respectfully subnits 

that the 1pex Court in one of its recent juduent in 

the casó of Balbir Kaur v,Steel Authority of India Ltd. 

reported 1n(2000).Jsec 493, held that the socialistic 

pattern of society as envisaged in the constitution 

has to be attributed its full meaning and the law 

Courts cannot be mute spectators in the matter of 

denial of relief to the horrendou3 èufferings of an 

employee' s family by reasons of the death of the 

breadearner. 

	

50 10 	That the applicant states that the 

impugned order dated 14.12.2001 as well as the fresh 

order conveyed through the communication dated 20i-122002, 

rej ecting the case of the applicant for compassionate 

appointment are bereft of any Justifiable ground. The 

impugned orders have been passed in arbitrary exercise 

of power • It also reveals total non application of 

mind on the part of the respondents who are least 

concerned about the welfare of the poor family of one 

of their ex.mployee. The respondents have denied 

relief to the applicant on extraneous consideration 

and they are trying to justify their stand in this 

regard by resorting to all sorts of technicalities, 

without even caring for the orders passed by the 

Hon'ble Tribunal. The order dated 20-12-2002 is liable to 

be set aside only on this z± sole consideration that it 

was passed during the pendency of O.A No 287/2002. 

	

5.11. 	That the applicant with utmost humility 

states that the respondents ought to have considered 

his case for appointment soon after the death of his 

Contd...,(20). 
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father when there was a suitable vacancy. Having not 

done so k and by unnecessarily 1ingering the matter 

they are now trying to j ustify the reection of the 

applicant' a case for appointment on the ground that 

the death took place a number of years ago and the 

need for immediate assistance is lacking and that the 

= family is abov the poverty line since it is receiving 

. 1849/- as pension. But the respondents have realised 

that these grounds for rej ecting the applicant's case 

cannot stand legal scrutiny and therefo ré they 

have cancelled the earlier order dated 14-12-2001. 

After cancelling this order the respondents ought to 

have considered the applicant's case for appçintment. 

Unfortunately, they have not done so and rather they 

are adnant not to provide' any relief to the poor 

applicant by way of compassionate appointment as 

revealed by the impugned order dated 20- 12- 2002. 

I 
I 
c 

	

5.12. 	For that the respondents cannot be 

ptrifliijed to go back on their assurances on such flimsy 

and frivolous grounds. The applicant' $ family is suffering 

from immense financial difficulties. Therefore the 

respondent authority ought to have appointed the 

applicant on compassionate ground and thus provide 

relief to the family of the deceased employee. 

	

5.13. 	For that the order •conveyed vide communication 

dated 14-12-2001 as well as the fresh order dated 

20-12-2002 rejecting the claim of the applicant for 

compassionate employment are illegal, arbitrary and 

discriminatory in nature. The impugned action of the 

respondents has violated the fundamental rights of the 

petitioner guaranteed under Article a 14,16 and 21 of the 

Contd..(21). 	 11 
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constitution of India and also violative of the 

principAles of natural justice and administrative 

fairplay. The impugned orere are based on extraneous 

consideration and bear no nexus with the objective 

sought to be achieved. 1 The impugned orders have been 

passed in colourable exercise of power and without 

mind and therefore liable to be set 

aside and quahed. The respondents are to be directed 

to provide compassionate employment to the applicant 

without any further lo as of time. 

5.14. 	For that the applicant has been running 

from pillar to post for the last couple of years to 

secure his appoinnen€ on compassionate ground. We did 

not approach this Hon'ble Tribunal earlier because hw 

was repeatedly assured by the respondents that his 

appoint2nent was going to be made. However, the respondents 

have gone back on theh promise and have rej ected his 

case for appointnent on flimsy grounds for which the 

applicant has been left with no other alternative 

than to approach this Hon'ble Tribunal seeking justice. 

Details of remedy Eth austed : 

The applicant delares that he has availed 

of all remedies available to him. 	
/ 

MATTERS NOT PREVIOUSLY FILED COR PENDING WITH 

NY OiER COURTs- 

The applicant further declares that he 

had not previously filed any application, writ petition 

or suit, regarding the matter in respect of which this 

application has been made, before any court or any 

- contxL...(22). 
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other authority or any other Bench of the Tribunal 

nor any such application, writ petition or suit is 

pending before any of them. 

RELIEPS SOUcTZI. 

Under the circumstances, the applicant 

respectfully prays that the Hon'ble Tribunal may be 

pleased to admit this case1  call for records of the 

case and upon hearing the parties on the caus/causes 

that may be Shown and on perusal of records may be 

pleased to grant the following relief( s) to the applicant 

(i) 	To set aside kk and quash the impugned 

order conveyed vide communication dated 14-12..2001 

(Annexure.'.20 1 ) as well as k the fresh order conseyed 

vide communication dated 20.12-2002 (Annexure.. 1 22 1 ) 

whereby the case of the applicaWX for appointment on 

compassionate ground in the post of LEC in the MES, has 

been rejectedj 

To direct the respondents to appoint the 

applicant on coascion ate ground in the post of LDC 

which is lying vacant in the Office of the respondent 

No. 5 or in any other suitable vacancy without any 

further delay. 

Any ether relief or reliefs to which the 

applicant is entitled under the facts and circumstances 

of the case. 

INIERIM ORDERA IP ANY PRAYED POR $ 

Pending final decision on the application 

the applicant prays that the Mon'ble Tribunal may be 

Contd..(23). 
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pleased to direct the respondents not to Liii i 

the post of LDC Which is lying vacant in the Offie 

of the Garrison Engineer, Missanari. 

10) THE APPLICA2TON IS FILED ThROUGi ADVOCAS 

31) PARTICULARS OF THE INDIAN POSTAL ORDER 

Ci) -- I 	IPO No. 049238. 049239, 049240, 049241 and 

049242. 

Date s- 29082002 

Payable at Pm Guwahati. 

12) LIST OP ENCLOUSERS 1- 

As stated in the index. 

VERIPICATION 

I. Shri Binoy I(umar (akrabory, sn of 

Late S.K. Chakraborty* aged about 26 years, resident of 

Fourth Lane, Pan Zbkafl Bus stand, Kahilipara, Guwahati."18, 

Ass$fl do hereby verify that the contents of paragraphs 

4.1 to 49 25 are true to my personal Jcnowiedge and 

paragraphs 5.1 to 5.14 are believed to be true on legal 

advice and that I have not spressed any material fact. 

Date 	:' 2'032 0°3 	
Signature of the applicant 

Place z- 

—U 

ni 

11 



	

t 	 24 

	

') 	
. ANNE)VPC m 

This j2 to certify tht I1I/265356 Sri Aidhir Kumar ,  

ha1crborty,. (fli/Ziech 	 serying in Hi1itr7 
nLineer &'!r*ice*O uner i'iirdBtry of Defence ince 01..59 

and expired on 31 Oøt 930 Smt Usha lln1 UbAkrnborty  
Wjfe of Lite  Sadhir Kumnr chrtkrtbort1 1LF11innure (W6t 

	

/ 	
orii)(In1.) A,$ per.Servioe R.ec.ord. in thix off ice s  

• 	 . 	Fnp1il3. deti1s In rëpect' of sate kidhIr Kr. Chakrort: 
o• i1 U n1e r 	 :. 

1)PrruvyKr. Ch41rborty, Sr.,n (D/B 19 Jul 7D 
• 	 I1.) 13Ino Kr, U1krworty, SO(D/B 27. Jul 76) 

	

0 	j..u)Kt.iwiI R'n1 Chkrorty,Duhter(D/B 14 Jn .78) 

	

;0 	 • 	 . 

Stntj'jjnqrj 	 (lic Da13) 
• 	: 	 AGL 	'T' 

for QrrrIøon ingIrLeer 
(•) h 	 . 	I o 	;i 	fl f' 	'r•, FN 1 Ij•. 

• 	 \•• 	
. 	 . 	 . 	

•1 

\•_ 

(ø*J ;03.  

Il 

. I1i 



NEXuJE...2s 

Shri 
• 	

flOyar&craborty, 	 S 

S/o ME/265366 Late 

S.1(p  charaborty, 	'4ed 

Qtr No. T//2, Govindnagar, 

• 	 P.O,Migsanazj. 	
•, 	 S 

Dist &nitpur (l½ssan). 784 506 •, 

TO 

	

•Chief Engineer, 	'• 	 -• 

HO Shillong Zone 	
• 

i.,long  

(Thzough pzper 	ine1), 
• 	 •• 	 S 	 S 	 • S• 	 •I, 

S 	 Z?POI lENT OF. -DE PENDENT ' OF DECEASED- 
• 1 

S 	 ••. 	 -•- 	 M ",- 	5 

Reectecj,sjr' 	
•:. 	 ,•,• S  

I beg to submit the following fer line-for 
 kina consideration and favoirable 'oxors please, 

$ir4  ,my fate 4E4/?6  5366 Late 3,1<. &craborty 

• 	ch/Mech HS..X oC'AGE E/M Misaanrj under Garrign Engineer 

1issnari eired on -Si October, 1993 . be1png to a vozy 

oor fanily . , ma,X have  got urmnber6 in,our fanily(nthor 

• 	bzothors and sister) , It is for your iJd infoimation that 

I have paased fligher Secondaxy Ex ninatin from K1driya 

Vidyalaya and also passed tpingèxanjnatjon in English. 

I have no other income nor , have any 1cd property on my 

- 	otn or in the. nzino of my Late father. ' 	 • • 	

• S 

After the untimely death :° my father I find 

it great difficultio5 to moot my eises even the daily 

floods, Since .1 being poor son having meny manbera of our 

£ily facing lot of financial stringency.. tO pull day to 

Contd,, 41 .(2), 

009. 



,b. 
lie 

-(2) 

day life. Vow I m. in ouch a state of ariticl juncture to look 

after or fciily, :ithout having any inme from any source. 

In - view of the abóvo" it is,  zequosted that my/zIadi 

may ploaoq/bo ,nsidec1 fovouràbl''r c>pointing me in MES 

doparth'cnt in Qaee the post f L1)C or any other job suitable 

for me o3nsidaring my qüalificatión o as to enable me to 

looR after our faaily 

I hopo your honour will considor my case 

yrnpathoticaUy and orcèr for my ppolnthtant as mught 

above for iihith act of idndneos I diall ,wnain over grateful 

oyouoir,  

Thanking you in anticipation, 

YQür faithfully, 

Station z Miosanri 	 (131mu KR QIMft7BOjTy) 

$/o LAT 	akraborty 
Datod •t 20 8ep,94 

• .., 	
Ex,di/I4eth 

• 	. 

t . • 	 .. 





- 

• 	 p01'  ~EiTY CETIFICATJ 

1 	 LO ccr LiCy h.L L c 3 	 rrlJur L , v 
± 	 C. Crub.nda, D st. Cuitpur, Assm 1i 

C 	1 	a t had 1 	L notlllnr Qi earnin r., 'Ou1'cc 
('1 	ir 	off t LI 1,.;CJI .  cbr is L L 

(j 
our) 1Cit br re 

j 	 Lj 	
L1o1 

flI ei jl 	0? 

-. 	 • 

	

I • 	
V 	 • 

V t • • V  

• 	 'I 

V. 



,. 

- 29 .- 
1. 
	

'V 
$OURCE OF 1NC0E AND ASSETt3 

ii Ccrtified that Ir Binay Kr Chakrabor 	son of Lcte S.t. 
C1iah aboriy of viJ1ae-pat1Qa1 Bhcirela, P4 Garubanda, DisL-

on1 t)?u1 in Liio state 01' Asap is a poordiq there doesnoL 
bL)d an Thnud Jropory in his fali11y's1e 

It is also certij'jed that he does .no4 have source of income, 

	

fi , .x- cYpJrj of has fathor. 	 I 

—'(• 	 .••. 	

. 

f 	• 	
•. 	l3lock De4c, Officer 	c. 

.' 
DhekiyajuS ' 

prp 

1 ; • 
I 	 • 	.. 

: 	•!;I 	, 	.• 	 • 	• 	• 
ii • 	

1: 1 

I 	•. 	 ' 

A) 



/ . 	 IUHABITJU:T bERTnICATE  

rI 1 
This is to certify that Mr fliri.y, Kr'ttkraborty son of 

LaLc S. 	Cl1alrtorty of viii.. etidai i31el, FO GarubQnda 
DisL 3ouitpur, Asr.am i known to me verywel1. 

(10 DaLe ... 	. 	.... 	/ 	Block 

Dh N 

&jj  

I 	 . *. 	... 
. . 

F. 

I 
• 	. 	. 	. 	 II 	 .. 

&)4i)1hx4JOO.: . 

• 1 

- 
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A N NE ZI]' RE..'4' 

E—IN-Cl s 13R LETTER NO. 359 26/?OLIC/EIC WTED 22 PC,  13 80/ 

p1OX1A XEC2RA)XNG EFLQ1ENT OP DEPENDNT8 OP GOVERNMENT 

SERV/NT DYING WIT[XN SERVICE PJTIRED OR V1ILID $ERVICE 

1. (a) Nzno of the -deceased Retired on i- X1E26 5366 Late 

invalid peoion cmployed, 	 SI( Chakreborty, 

Designation of the E1Tp1oyeo 

Date of birth of the employee 

Date of death 

(o) Total length 0 f SC? rvi ce recx r 

Whether pein3na1t or Ty 

Whether belonging to SC or &T  

• ch/Mech HS..X 

s.. Charge MedianiC HS.NX 

s 04 Aug 1938 

31 Oct 1993 

34 years 6 months, 
r 

Neither 

XX (ii) Nane of the candidate for apptt is. Shri Binoy l(tnnar 

chakrabo zty 

Hifher relationship with the 

tloee 

Date of birth 

E&icational Qualifications 

	

	s Higher Scipaxy 

Enin ation with 

Ce) Whether any other dependent 

- 	 has been appointed on 

ttpussionate gr,unds 

DXi) Iarticulars of tot1 asots 

loft inclv.1ng anount of 

Panily pansion 

OCR Gratuity 

C3PF I3alance  

English t3jping. 

:- 

 

No 

s 	. 768/.. p.m. 

63,360/s.,  

s.- fl38 95,938/.. 

Contd,..(2), 



-22- 

(ci) LIç policies 

(o) I'Iovable and iiimovable propexw s- only meagre pension 

ties and annual income 

ezned therefxom by 

thefanily 

tnoach of leave 

Any other assets 

(1') C.C.E.I.S, %imount 	 . Rs. 34606/.. 

IV ririof particulars of libialitioc 

ifany, 	. 	 sNi]. 

V) PArticulars of all, dependents of the Gbvt servant 

(if some are anployed their inôorno id ether they are 

living together or sepetately) 

- 

SL. NO. NAME Relationship 	employed or 

with the Govt, not particulars 

servant are 	 and 

emoluments 

Chakraborty 	1907 1975 NO 

02 	Shri Binoy KE. Chakraborty Son 274.O7.1976 No 

03 	i4isa Siuli Reni chkrabórty Daughter 

• 	. . 	. 	. 	 . . 	14.03.1978 	No 

DECLAflPTION 

I' hereby declare that the facts given by me th 

above are to the beat of my knowled6e is correct. If any 

of the facts herein mentioned are found tobo incorrect 

or falco at a future date 'my services may be terminatec.1, 

h)igflaturo of tho candidate 

(Binoy 1archakraboxty) 

• 	 ' 





RT-I 

Nne of the candidate 	Si RI BINOY IUJ74Z4P. Q-IAKRAJ3ORTY 

for appointment 

His relationship with the s Son., 

employee 	. 	.,. 

Educational Qualification 8 HgherSea,ndax7 Exàination 

age (date of birth) and 	in the year 1994 

eqDerience if any 	 1976 

:

English Type wting, Speed 40 

da per minute. 

Post for which employment i LDC 4, 8re Keeper,Meter Reader, 

iS proposed, 	 : 

Whether the post is to 	$ ii 

be filled in CSDs or in 

a non participating, 	 . 	... 

Whether the recruitment 	$ Yes': • 

zules provide for 

direct recruitment 	 • 

Whether the candidates 	$ Yes 

fulfiieo the requirement 	.. 	
,. 	 .. ., 

of the recruitment . 	. 	., 	 . . 

•••••••••••••••••••••• 
ztilea for the post 

Apart from weiver of 	$ Nil 

employment exchange 	. 	.• 

procedure what other 

relations are to be 	 . 

given. 

II • Whether the fact3 mentioned * Yes,verified from the 

in Prt-I have eon 	sorr1co Iecxr3s, 
verified by the Offico.and 	• 	. 

if ix, indicate the reords. 

ContI...(2), 
I; 

.i 





iNNEXURE..'5' 

STATEMENT OF CASE FOR DIPLOThENT OF SON OF ME DECEASED 

GOVT. 3ERV/NT 	 • 	•. 

TIDUC'I0N 

10,  ME4/265366 Late BK Chekraborty, charge Methic..Hs..I 

vthile ervnguidecc ri 	z.(JGE E/M Missinari)expirect 

on 31 October, 1993. anti' iisha Rani Chakraborty , wife of 

above deceasxl is entitled a meagre .arunt of the following:.. 

Fwily Pension 

Deeth..cum Retirnent Gratuity etc. 

2. The ww is now drawing funily pen4on n. 768/.. p.m. 

The following amounts have already been paid to her s.. 

DCRG 
	

63 360/ 

OP Fund Balance 	R.,' 95,93/.. 

CQEXS 
	

Rsa 34,606/.. 

NNW 

39 I)ue to death of above individuals the wife i.e. nt 

tJa Rani. Ch.akrciboxty, in in&tgnt circunbtancell o  There 

Is no other source of income except the migre amount of 

tezminal benefits which is inadequate to meet here require.. 

ment to maintain the family cx)nsinting of childrui in 

these hai days.. As such she closorvos Govt. Assistance by 

way of anployment to her n. 

t 
DETAILED I USTXPICAT9N 

4, Smt. Usha Rini chakrabozty, wife of the docorted has 

roqucstcd for employment to her an in the department of 

ZiES. 

(vt* K oo3 

	contd,..(2)0 



7 

a .  

MERL 	 0 

5.. In view of the ebolvre g  it is'roquestod that an early 

flotion may please be t&cen to agree for employment for 

hri Binoy Kmar Chakraborty,.. (tx,n) a o LDC. 8tore Keeper or 

114± Reader in the IIES• under .  the 4initxy of Defence in ro1e 

axation of normi. recruthuent pzoceduro.: 

:4  

(R.$. Chciia ) 

H 

Garrin Engineer 0 

Station : !4issnari 	
0 

0 	 XU*gibio 	 . 
Dated 	s 05 spr 95 	 ,. 	

0 

	

5/4 	
•0 

: 	 . 



39. 
XURE-'6 

RECOMMENDAT ION OF THE ce.: -- 

The case f o r sppointhent o Shri Binoy 

1(unzir Chkraborty, /o ME4/26 5366 Late 8.1<4  qh&wa)orty 

Charge Mechanic HS.X for the post of LDCor8tore Keeper.is 

itiongly ,  recommended 0  He is educaticnally qualified and 

is within the prescribed age 2.imit as per recruitment 

rules. 	 .. 

'( 1. S. dieema)• 

Maj 

Station $ Miaawiári ,. 	Garrison'Engineer  
Date •  . , 05 Apr 9 5. 

88/- Illegible 

9,0 



39 
AMNXE7 

• 	 : 

JS ER E.IL C±[I3E  N 	TT NO 6 596LgLc 28TEI16 FEB 74 

Cortifec1 1-I 	 •. 	 I  

(e) 	 A clear vacancy Lor 	ointment of Lt)C exist 

for crploont of 4dent of deoeaed Late :8K Quikraborty 

thMcci. 

• (b) 	 Clear Venancy eziet3.after eiju9tmentof 

eurpluc and deficiencieo which have been declared and 

caloaed under o/W76 for qVointment Othor then (a) 

above. 

(c) 	. : 	• • flotronched perinnø1, are eligible for 

• 	re-anp3ornent and conoidered before now :entr8nce4are 

appointed. 	. • 

• '(d). 	 • 	Fmd are arilable. 

• 	• 	
Garri3n Engineer. 

• 	 • 	 • 
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ANNXTjRE.,sp 

CertiEied that the cso o Shri Binoy 
Kuxnar Chakraborty 8/0 Late 8 K Chakraborty is awereci .vide 

tem VI of para 2,6 Govt.' of India, l4iniatxy of home 

Afftijrs letter No. 140 14/i/77/Ett (D) dated 25th Nov 78 
received 

I 
undr .  E.in C's Br letter No, 626/EIc dated. 

10 J79.  

	

• 	. 	 MaJ. 

	

Station s Missauarj 
	 Garrin Engineer 

Dated 	$ 05 1pr95 	
,'. 	

,hh11bbo 

4/4 • 	 . 	 . 	

. 

II 
I ' 

&OO 



ANNEX VAE  
1 	rQLc 1 Ll 

rrrty L1j( 

It 

• 0 	 • 	 • 	

. 1, 	_ 	. 	:?JLSirt 	: 
0 H 	• 	O/C/ 	

. 	. 	 * : 	PcL ç7 •° 	.. . SUtj: B1InY KR CIUKU,J3OflTY 	 I' .. .. ... 	
. 	. 	S 	• 	• 	• 

 
I. 	. 	. 	.. . 	I 	• 	• 	• 	, ' 	• i;J: 	• 	.. 	.. ' 	., 	.;,. 8/n L/iTE S. K CHAKRIWORTY, 

, S S • • • • , . . . S • 	• • • . * 
çi Qtr 	T132 GflVr,  NIGAR 
PSA. $ MISSAMARI 	 - •1• 	• • • • • • • 	• • • 
P1st

. ' 	' 8Oflrrptj (ASS4) 

 ' 	• 	. 	 . 	- 

1)1 I 

T 	 I 	•. 

tv Mn 

It 1 i. tCOn titt'intcd b 	r 	 tQra t hint n M1tL Li:tL V1,ie t 	f 1JC 	CVc,rI, 	t1e .O m 2 	bo .ttici td t3 c1cci.n 	per 	" I Li 	t. 	 •) 4jb3 tMUtJC Lr 	
.A._c_•• 

•D i v 	 'b i 	Lb 	is 	 i, th t 
o 

iey tiL jt Jzr 	;tt. 	ro 	ch.tce hc c Lc 	r) '4 	 i C. 3ci , Inv &rzl 	Cl1.JLd.tLr 1JL( (ti fltC tli 	WILl 	riLtLcd 	 -. 
it.zjt i' tiOh rc' tcw, 

.. 

Xra frtU y, 

• 	. 	 : 	.. 

/ 	
I 

• CT 	. 	 . 
. 	. 	. 	. 

f ir ( 	rriirt 

0013. 

• 	:. 

• 	. 	. 

\ 
0 •  

• 

• 	• 	• • 	. 



Frbrn, 

*iirn Un -in Anni Chnkrnborty 
W/ O:M.E.3 265366 
Lnte.S.K.Chnkroborty,cIl/ Mech 

To, 
( I;l:(  

42 .4Nt uRP i 

le 
Appojn1,i,it 01 dependent of deceased Covt.employee iti MES deprtment. 

Respected Sir, 	 . 	:. 

I beg to submitt the following few lines for'your kind conside ration and favourable orders please. 	. 

Sir,my husband M.E.5, 265366,Lqte S.K.ChIkrnborty,ch /MechHS-I 
of tt.G.E.E/M,Miqçpr'j under Gorrision Engineer Misamnrj expired on 31stOct 
1993,3.envlrig behind 4(four)fnmliy members,j.e.two aor1s,on daughter and mycel 
f.fly non I3iriny Kr. Cllnkrnborby who hos npplied InMES deportment for the post-
of Clerk under compnnslonnnte ground Now he is frantically' trying to secure 
job but InsPite of bin best effort till date he could not secure a job ariywhø 
re.My necond son could not complete 11is Study for. our financial condition and more nO I could not rnnnigo to arrange any sourde for the nJrrnige. of' my grown 
up dnu(rklter..Mj elder son is now my only hope to cope u the situntioh provide ci he is Cln'PlOYed some where.Now,we four fnmily:mernbers are totally depending-upon my half penrjion. - 

After the untimely death of my husnd,we are fncing lots of - 
finsncjal problemn.Afer this incident,we left theunrter and now from 7yrs 
of my husband death we are staying at Guwahati nt rented house paying rupees 
2000 '-- monthly.At the begining,I have received' Rs.360094. 

As pension.But now - 
from this year I am getting hnlf Pension;accorajng to hendqunrters rule.Now y 
ou think yourself is it possible to pull four family members within this reso 
urce ? Sir,I find it great difficulties to meet my dy to clay increslnL; expens 
es even the daily needs.Sjnce,I being poor mother of three' chi ldren s facing - 
lots of finøncjal stringency to pull day to day life.Uow ibm in such a state 
of critical juncture to look e.fter my fPrniiy,wjthout ..hvinny other source-of income snd land property. 

Sir,ny late husband served his whole life as a MJS staff and - 
he acquired good duty recorc.My husbanddda due toCncer,nnd for his treatar 
entl have spend more thrri half mOney'whichlj received -from the MES ciepartmen t, As G.P.F and Crntulty.Today,he is not alive in between of ua,that's why we 
're fnclng thin finnncjnj problems.8o,08 9 wife of your one o1 Late MES staff 
its my pray to you please appoint my son I3inay Kr. Chakrnbprty in MES depertm 
ent under comp'ansjonqte ground.Aftep my husband deth,I hnye submitted all th 
e necessary documents and my willingness certif1cte 
ment. 	 regarding my sons appoin ' 	

' 	
i 

• 	 . 	. 

• 	' 

,'Cufltd.ori page 2 
I. 

, 

	

' 	• 

NOV 2j00 3 

4 



- ,--.---, 	 .4 

SIr,In between this 7yonrs,my son send as maxy, as npplicatjori, ,ut there Is no suitable reply from the headquarters.No on is responding - Our matter serthously.On the month of July 2000,the Shillong headquarter gave 
reply tht - your serial no. Is 21 es per the register maintained by this office for the post of LDC.After tht,ti1i now I didn't know my present seria 
l no.of my son or progress In recrujtment.Sjr lots of money he has apended for typing Find pos - 1 regi.3try charges -for sending this aplic9tIon;At prese 

nt I do not have any means to spend a single psise on thIs aorta of pdditjon 
al expenses,Sjr,I am sending this opplicatiôn.to you with lots of hopea.so, 
kindly tf)ke a favourable decision and appoint my son immediately nd save me 
from the stnrvntjon,so that I Can maintain my family members a bit peacefull 
y.For your ready .reference,here I am sending all the Xerox copy of my sons - 
all apPlicntjon,the replies received from the hendquartorg,th5 ncknowledgeme nt cards nnd .  registry receipts. 	

4 

I hope your honour will consider my Case aynlpnt etloally cud - 
tqke immediate decIjn for my SOn'S eppoiritmet as sought, nrid for this act of your kindne 	,I shall remain ever greqtful to you sir. 

Thanking you.in  antIcipation. 	 - 

Your's Faithfully 

4 	

. 

t •F 	 4 	 Mrs. Usha Rnni Cha1raborty 
20Uwqhat1 	

Late.8.iCCh3krRboty,Ch,Meeh 

4 	

4 	
Present Address  

Enclosed - 
	 BInn.r Kr. Chakrpbity (n)The previous applicptjo• 	 C/O:Ganésh Medlcpl 	

4 
(b)The headquarters replIes, 	-P.O:Vinobnnagar 

cards. 	 Kalspnhnr 	: (d)The postal registry receipts. 	- 	Guw8hsti:18 

(1) E-IU-C ' a 
New ')el.hj 

4 

() CIEC 
Olkt9-21  

(3) Chief Engineer  Shillong. 	 - 

P 

I'., 	
•,' 

4 

1.. 

I 



Fi?OM 

Shri 	I3inay 	Kurnar 	Cliakraborty 
s/n, 	1.E.s/265366... 

L a t e 	5.1<. 	V1 ,21 
 CH/MECJI. : 

Prasent 	Adr:Jross 	:- 

C/n - Ganesh Medical 

P 	o 	- 	'Jinobrtnir1-nr ,, ', 

a.lipahzir , 	Guwtilin 	i-1 C. 

Tu, 
'1 

t: -iN-C' S 	BrIANCH 

i rIM'? 	IU. Al) 	UUAU II: US 

NEW 	DELHI. 

APP UI NTMEJr OF JJEI'ENnrr'jr OF DECEASED GOVT. EMPLOYEE 
---------'- .--.- ---- - 

1)E P A nINE ri T : 

flc9p'td Sir, 

I beg to nibmit thr füllüwing law liyd fur Your kind 
cwujdcratjoii and 'Favourabla orrp1ea. 

Sir, my father, r 1 .E.3/26536i Late 5.K. Chalrraborty CH 
/flEcH. HS-I of A.G.E,E/1, Miasrnnrj under Garrisjon Engineer Mis-
sari expired on 31st Oct, 1993 I belong 'to 'a very poor family an 

-d I have got four members in ur family (;Mother,rotjmr and Sic-
ter) . It is far you kind information 

that I am an AflT'S Graduate' 
arid also passed typing examination in English,.o Moreover, I have 

comnplot€d Cornputer'course ilso. I 	V' no source of Income, nor 
have any .lirid property. 

After the Untimely .denih omy fothr. I find it great 

di rf1cultj5 tomob my expenses even t;h (iaU y 1  eedc. After my f-
athor death, offjc 	

.

ha force us to leave the uatcr. So flow we 

are Staying at rented hou5t paying . 20fli)/- per month at Guwahat 
-1. My mother withrawjrig ft. 3,60i)/_ 	pensjo, Now, you can ima 

dnc yourself that hcw we four' fnmil ty members' facing lot of fi-
nancial Stringency to pull day 'to da,y16 fb 'NOd., I am in such a 

.at of creticci jund;tjre to louk aftcr -our family, without hay-
irg any income. 

- 	 - 	
Coritd.,2/ 

S.  

(s)' 	
' 



- 	

-- ----- 	 -- - I  

•. 	 t  

V .,  

H 
2 

 

Sir, aftar my father's deoth .9f.ficr'htai<en irtrvjew. on th month Of rebruary, 1994,( 
arId lvdpcl a rPdpd 	Now its si- xth year runrIiflcJ-±e r  my fathry. s d 	y e  t. 

9 0 11 .1 am jobis 0  !)uriy this, I Iv sand two to thro lotter's, e±s 	tlic 	 'to all Headqu r  

	

, but 	
ro i rio reponso Cni you.j all. 1 f!tlierc is no vacc- ancy .in t4E S, than how you rliujttir,c1 	re sh: 1,~ ,,zlndidates by lea vn ci this  dc Cea3Ld ca s  

	

es - I I ound many riri rtim t 	f N.E .5 in y )apr r s s Sir e  you Ca)'i my fntI;er' 	LJty record. r 

	

agree icr any post .i,,e, 	
MOrCOV.L YU cri postid. mc any uhe re yo'.i 	i ;h, but I need an fl 	 job to pull .Li:y 	rb' 5  .).if 	 . 	V  

In view of the above it 	rJuCtd tha 	e plc.j be COnSI 

	

rrc1 favourably or 
aPPO1nti;q .me in N.E .5 depa r Linr 	in ny 

	

t 	ti 1. tah 	If) 1' mc con $idU Ji nil my q (Jail f 1CtiO,, I 'IS, OPO your 

	

11Ofli.iu wi.ti COr(Jp my ca 	
symp)the ti.caliy and order, 	for my pOin Em - I) t 	Jui1h 	bovç (ci tuhich act of intJnes 

	1 shill eVt?r ffrc)fu31 U 'OU 
 

* 

rhjn: 	lij , 	iri art L.icip iLi,-, V. 	

V 	 •, 	 ' V  

V 	 V  

	

Dtod 	— 10-1 -2000 	 V 	

. You:'5 	th fully, 
V .. 	 . V,.  

Shi tlin y1 Chakraborty 

,/O, M.C.gj265366. V. 	

Late 5.K. / 	V 	

roent Addro. 
 

C/U 	Ganeh Mcdjcj 

-. Vinoitcr, 

	

Copy to - 	

. 	 Kaiaphar, iGhy 
- 15, E - IN-.t S 3runch, 	 .. 	 V  

New I1(311):j 	 V 	 , 	 V  

CEEC  

- 21 

ChiF Engiijeor V  

V 	 V  

V 'k 	V 



- 6 mW5AE - 
Tele t 6315 	 Headquarters 

• - 	 Chief Engineer 
Shillong Zone 
Spread Eagle Falls 
8hillong-793011 

70601/25/lq 	 Feb 2000 VA 

8hri Binay Kumar Chakraborty. 
dO NES/265366 	 ' 	

I 

Late S.A. Chakraborty, CH/IIECH. 
C/o Ganesh Hospital 	I 

P0 : Vinobanagar 
Ralapahar 	 : 
Guwahati-iB 	 : 

APPOINTMENT OF DEPDNDENT OF DECEASED 
ovr EMPLOYEE IN M.E.S DEPARTMENT 

Reference your application datedlO January2000, 

It is intimated that your name is'. at Ser No  21 of 
the senioiity list for compassionate appt of LDCO The 
appointment will be done accordingly on receipt o 
Govt sanction, 

AO 
for Chief Engineer 

Copy to' :-

CWE Tezpur 

GE Missainarj 

S 

• 	 2J L1_O 

OF 



Tele 	6015 47, 	Headquarters 
• 	chief Engineer 

li1long Zone 
• 	spread Eagle Falls 

S'i1long - 793 011 

70601/25/ 	/EIC Ci) 	 •) Apr 2000 

Sbri 8112aYKumar Ch.ikrbor 
• 	 ./OMES/265366 Late 8K thakraborty 

do Gauesh Medical 
Poet - Vinobanagar 

• • 	. 	Ka1pahar ouwahati..18 
State z AIiin 

.4 

APPOflTMENT OF DEPENDENT OF DECEASED GOVT 
i•o 

Sir, 

1 neference your ápplicatjon dated 10 Jan 2000, 

2 It is to infonn you that your seniority for considering 
the appointment on compassionate ground is .21, as per the 
register maintained by this office for thepost of LDC. • 	 rurther development of the case will be intimated in du course 0  

/ 

Yours faithfully. 

Co Iogwir) 
Adm Oicer-I 
for cWiaf Engineer 

Copy to 
ChieUngineer 
Headquarter 	 . 	- for info wrt your HO letter 

' Eastrn Command • 	 No 131528/3A/4597/Engrs/E() 
Engiheers E3ranch CEIC (2) 	

dt 27 Jan 2000 

FortWilij..am 
Calcutta 21 



.b' 

AL)RE ± 4 
From 

Shri Binoy Kumar Lthakrabarty,, 
Sb. — .LE.S,' 2653661 ' 	, 	 '• 
Late S.K.Chakrabarty,cH/eo,'' ' 
Present Address.  

dO : — GANESH MEDICAL, 	: 
P.O — Vinobanagar, 	' 
Kalapahar, Guwahati 18. 

To 

E-IN-0t3SBRCH  
ARr1Y HEAD QUARTER 
New DELHI.  

- 	 Appointment of Dependent of Deceased Govt. 
Employee in.M.E.S Department. 

Respected Sir, 

I beg to submit the following few lines again 
for your kind consideration and favourable... orderplease. - 

Sir, my father, M.L8/26366,. Late S.K.Chajtr-
abarty CH/MECH. H51 of A.G.E.E/M. Nissamari under Garrision engineer 
Missamnari, expired on 31st Oct. 1993.Sir,I bepn to a very poor 
family and I have got four members in Our ; Zimfly. 

sir, few days ago, I have send three letters 
to three headquerter i.e Shullong, Calcutt' and Delhi through reg-
istered with A.D. I received my. A.D. back'eo, it is clear that you 
have received my letter. After that, Shillong headqucrter replied 
me hat — my seniority for conaideràJe appoin1zer on Compan-
sstonate ground is 21 as per the register maintained by this office 
for the post of LDC. They send ma a letter 46.131528/3A/4597/grs/ 
EIC (2) dated 27 Jan' 2000 for collecting inormation. - 

Sir, ±t is quite' known to 'youtht now we are 
8taying at rented house paying Rs 2000/- perjmonth from 5 years. From' 
the begining mother withdrawing it 3,600/- as pension up to now. But 
from next month of this year pension- will be half as 7 years complete< 
Accordjn to Gov -t, rule, every pensioners pension will be half after 
7 years. Now You think how we four members pull day to day life with 
in fls 2000/- or R200/- after paying Rs 2000/.. as rent to houseowner. 
After interview my serial No. is 36 in 1994.: Now after this 6 years 
my serial No is 21 i.e o:1y 15 recuritnient had done in this last 
6 years. So, it is clear that more 6 — 7 yeaFs are needed for my 

C ontd. ... 2 



/ 

0) '  

recuritment. SIr, why cLon't you are understanding our present 

situation which we are facing, Sir, I kno that there are mmay more 

candidate likemee Thcsyalao need job within short time, Sir, your 

seniority hat or office register vill not solve their problem 

which are Lacing many Candidate like me. ., 

uI 

So, in view oth abe it is requested 

that please be considered your' attention .tothose candidate first 

who are Lcin, lots of problems. t1 puU ,ctato day lila like me. 
Sir, seniority list No will not solve our e;onoitic problems. I 

hope your hcnur .;Iil sonsider ty case sumpthet_callY and order 

for my appointment as sought above for which act of kindness as 

soon as possible. I shall remain greaiuil to you ir. 

atiori GUWA}IITI 

,Date 	- 1,E35200O 

0I 

COPY TO :- 

,11wriiang YOU in antidpatiou. 

Your' s lai4thfuily, 

( Shri BINt, eiA1flABORT ) 

)/U, 	 ,k 4 26.)36b E  

Late S. I CHKRAOPTY 

C1./I4C}. 

?recnt Address ir '  
C/O - GANESH IvIMICAL 
P.O - VIN0,13ANAGAR 

KAHAR1 

GUWAIIATI. , 18. 

'• 	

' 

1 	E , IN 	Q' 	j.jj •:, 

NE\ DELHI. 	 0 

2.CEEC 	 0 	L 
eALCUTTA - 21 

3 • CIiLEF ENGINEF. 
SHILLONG. 	 ' 

I, 



ANNE )WRE-15 
ree : 6015 — 	 Headquarters 	

(. 

	

• 	Chief Engineer 
Shillong zone 
Spread Ea1e Falls 
ShIJ.lony — 793 011 

70601/25/ 220/EIC (I) 	 ()_/LTun 2000 

Hinay Kar chakraborty 	l 

s/o MEs-26536 Late S1< Chdkraborty 
c/o oane..,h i1edicrl 	lit 

-ost-Vinobanagar 
I(alapahar, Guwahati-18 	 I I 

State Asbarn 
1 	 •'• 	 •.. 	 1 

A14'OINr1LLT OF LEPNDENT OF DECLAS1.D 
IN MS IJEPARri1CNT 

Sir, 	 S  

I(eference your application dated 18'.i4a' 2000. 

In this connction please refer to our letter No 
70601/25/211/EIC (I) dated 13 'Apr2000. It isto iu±orm 
you that your seniorityor considering the appointment 
on compassionate ground is 21, as per the register Maintained 
by this office for the post of I9DC. Furtber.developxnent of 
the case will be intimdted in due course, 

S .  

	

— 	 Yours faithfully, 

Acun 0 rL 
for Chief Engineer 

cqpy to :- 	• 	 • 

E-in-C's liranch 	• • 	• 	. 
Army 110, DUO -Post • 	 • .• 	0 

	

' New Delhi — 11 	• 	• 	• 
:jor0jfo please 

	

Lxigineir 	
1 

iIedquarters 
Eastern Coiiiiriand •. 	 • 	.•• 	. 
h.nçjineurs L3ranch(L1CC(2) 
Fort VJilliani 	 • 	 I • • 

Calcutta — 21 	• 	 • •. 

: • b ,  

¶ 	; 

iGJ e;  

4 



From :-  
Shri Binoy Kumor Chakraborty 
5/0 :- fl.E.5/265366 
Late S.K.Chakraborty, CH/MECH,, 

NNSXC 

To, 
CE E C 

Calcutta 	21. 

Sub :- Apeointment of dopendent of deceased Govt, emp1oyei 
in M,E.S. department. 

Respected Sir, 

T beg to submitt the following fawlines again for your kind 

consideration and favourable ordersplease. 

Sir my father, M.E.5/265366, Late S. k. Chakroborty, CH/MECH. 

145 - I t  of A.G.E.E/M, Missamari under Garrijdn Engineer Miseamari 
expired on 31st October, 1993. Sir, afer the untimely death of my 

father, we a're facing lots of problems to meet daily expenses. We are 

four family members (Mother, 2 brother and I Sjieter) , An elder, I 

have no source of income nor have any land property. 

Sir, including this, thi! is my 4th application. But, no one 
is listenning or understanding my problems. In every application I 

am memtioning my financial stringency that now we are staying in an 

rented house paying Rs. 2000/- per moñ.th to the house owner at Guwahti 

At present mother withdrawing fls. 3,600/- as peiision. From the ne,t 

month, mother's peneion will be half, an 7 years passed my father's 

death. Now, you think yourself how we four member's are managing our 1 
livelihood and after half pension, what situation will be create 7 I 

can't understand that every employee of M.E.S. every officers of all 

headquarters are also managing their families. So, everyone knows the 

market condition increasing rate of' goods. Wheather it is posible to 
pull a family of four mrlmbers within Rs. 1,600/" or I. 1,8001- 7 If 
your humanity replies 'Yes' than Ok. But I don't know wheather it is 

clear to every M.E.S. employee or not that every employee's growing 
chjd 	must have to face the some problem of inemp1oyment like me. 

My father was also an M.E.S. employee and he aquired good duty record 

You can search about thin. Relating this ifyou working employee can't 

understand the problem's of your deceased' staff's femily, than to 

whom I should request ? Is no one is there, who is ready to understand 
our problems our financial conditions. 

- I 

Contd. .2/ 
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Sir, I am sending application after appljcatlon, :memtjojflg my 
conditions and requesting everytirre. But, every time I am getting 
reply that my seniority 

lxt no. ].sI'21, as per th register maintained 
by the office. Sir, after 7 yearsi of my father'a death, till now you 
all headquarter's replying me th1n,tthen i what will happen to my family 7 
Is this s'eri.al riP—solvo Our problem 	i 

Sir, In view of the above i1 t !3.9 rqu'ested' that please do an 
favourable judgement Boon. Sir, plaseteU meupto which year's 
deceased cases are been aolvcd and row upto which year's deceased 

casesyou are going to recroittecf 7 I hope your honour will consider 
my case sympathetically. I shall remain ever greatful to you for your 
kindness. 

Thnnking you in anticiptiari. 

Date 	 Yours faxthfully. 
Place  

• 	

•5hr Binoy K.Chakraborty 
Copy to :- 

s/o •M..5/265366 EIn—C'n B±anch 	•. 	
Lath New Delhi. 	

0 	 •• 

CEEC 	 •• 	: 	 Present Address :- 
Calcutta - 21. 	

• 	 C/O 	Gonesh Medical, 
Chief Engineer 	

POVinobanagar Shi11on. 	
Kalapahar Guwahatj 18. 

' 	ii 	sti 	itt 

r 

I 
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. 

. 	
''1' ' 	 •t' 	 .. 	 S.' 	.. 	-. 

AN, 
5 3 - Hea4quarters Tele 	6315 

Chief Engineer 	b 
shillong Zone 
Spread Eagle Falls 

illongo793 011 

70601/25/ 2J. 1( 	/ic(I) - 	Jul2000 

,,EhriBinoy,Kumar chakraborty 
,Z Sb 	:.S/26$366., 

Late SJ( chakrabO2ty 9  ch/Mech 
do Ganesh Medical 
P00 z vinobanagar 
Kalapahar. Guwahat1h.18 

APPOINTMENT OF DEPENDENT OF 
EMPLOYEES.IN  MES DEPARTMENT 

Sirs 

16 	 neerence your application dated - 21 Jun 2000 

2* 	It is to inform you that your 
seni3-1$

rity for considerAng 
the appointment on compassionate ground is 	as per the 
gm regiEter maintained by this office for the post of LDC0 Further 
development of the case will be intimated ii due couraeo 

r 

Yours faithfully0 

:h 
•,1..• 	•' 	,.. 	..... I  

- 	. 	. . 	. 	 .. 	. I 	- . 	• • 	•' 	4!. 	• 
I 	•. 	. 

1 	1/ 
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.1 	 .'...slj v C 	... 	• 

copy 	 4: fr•': 

• 	 Enineer1..inChief 'a Branch 
Army Headquarter8 
Kashrnir House 
New DeThi•°1I0011 

jq Eastern command 
Engineers Branch 
Fort William 
Calcutta'100021 

1 

U 

4,1 

' 

I • 
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ANIVENUAE 

Shri.Biriay KrChakraborty 

S/O:xvi.E,s/265366 

Late.S.K.Chakraborty,Ch/Mech, 

I 	 3 iI'o, 	 4 

CEEC 

CALCUTTA 21 
• 	•' 

SUBAPPOINTLV1J.NT OF DEPENDENT OF DbC1ASEJ GOVT,LMpLQYEE IN M.E.SDEPARTMLNT 
- -- 

.3 

Respected Sir,, 	 ;. 

1eternce your letter 
i bj to submitt thc foll'..irig fw ]incs again ior )c1odconidrutiOI) •inc1 
favourable orders 3 pleaie. 	 • 	:; S 

Sir,my father 
i,of A.G.E.E/M,Missdmarjunder Girrision EnqinerMisarj expired on 31rL 
0ctober,1993.Sir,ifter,  the unt.tinely death of I l l'ys father,we are facjjJs-
of problems to meet daily exAnces.We re 1ou'r family mcmbrs.is elticr,j 
have no source of- incorne,nor. have any land property. 

Sirpincludiag this, th.tsL  is my 5th applicatIon to you all. 
But,I am not getting arr 3  fruitfull reply.oàforéthis,on 21-06-2000,1 have 
send last application co you.Till that applicatioiyou all offic€rs replyi 
ng me that ''my sen1city list no.is  .21,as per the register maintained by 
the office.Further dvolpment of the case, will be intimatted in due course. 
But,please tell me when? 

Si,see there is no self correspondence from the headquarters 
untill receiving of my applicatjon.Frorn 7years,iheather-my serial 'no.is 21 
asusual?Is there lis no progress?Why the headquarters are noy intirnatted us 
about the present serialno, or progress? Sir,my late father was served his 
whole life as a M.E.S. staff.Today he isnotulive, in between us.That's-
why we are facin all this problems' .We are the -family, members of your one 
of the MSE.S, staff, ad due to untimely death of my -father , today we are' 
standing in this bad itution.Is it not yourduty. to help us,or to .bring 
out us from this c juncture LSIr,jt is Our rihtto got a job in M.E.S 
department in place of my late father Slr,I have no Choice regarding statlo 
n i.e,near or fa.YOu canposted me anywhcreas.yoü wish,but I need an job, 
soon because we are facing many problems.  

r  
contd. to pagono.2 

OOS

-  

I 

• 	• 	. 	• 



S 55 
j 

Sir, in view of the 	bov, vourai1e judgement soon for US.I 
it is requze 	1that please do will an fa- 

st to you that plcas 	let me know needed 
thankfull to 	Ou sir. i have aneqe my present serial rno'r 	for my recruittment? 

sYmpathetically with ful) 
fl0. and how much 

1 hope your honur will consider my time - 
response. for your kindness. I shall remajn.evr greatfu 	to 

case- 
you - 

Thanking you in anticipatj 

Dateci.-20/01/2001 

V 

Yours Fthfully 
Placez 	Ouwahatj 

Shri.Binay Kumar Cakraborty 
S/Oz.- M.E.S./265661. 

Late, S.K.ChakabortyCh/Mech 

-- - -------------- Presen 	Addreàà.- 	S 

C/az.- Oanesh Medical 

Vinobanagar 

l<alapahaj. 

Cuwahatj_18. 

Copy toi,, 

E-IN-Cls Branch 
New Delhi 
CEEC 	 S  
Calcutta_21 	 fl 

(3y Chief Engineer  

S  

Shillong, 	 5 

-• 

.5. 	 5 

S 	 I 

.5. 
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MRS . USHn r:('.I j CIl(I:R(BCJRTY  
W/O:M. E. S/265366 	 . 	; : 	•. : 

	' 	; 	. 
L( 1 E 	S. I 	I lñI I (\LLIr r ., I I I,'NI I II 	

: 

•1 Li 	 j ;t  

THE H1itU)(IF(J'I E  
L)E.FFENL E N I N 1 1 F1'  
rir 	j AJñN J• c;  NLI I 	 r 

	

tI 	
t 	

1s SLJI:1 	F11N I III  I I I PE PIMPM ( fl 1)1 1.J 	 (JYI I 	f'I 
iEs 	

•' 	
tj:.1' 	, 	.. 	

: 	• 

:spctd sir,  

I 	bq 	to 	ru:unitt the following 	Qw.nineW • I:r yt.i..ii.kjiiij 
cor1id?irx1: inn and Fvoi.irb i.e orders 61eask • 	: 

Si r 	my 	husband 	M. ES /263*6 	L.ai:c, 	. l(•• • 
ch/Nlf?ch 	i-.IS--.I 	j.f: 	f3 E .. E I'M 	Mlssamari . 	i..tnfinr 	LI - i:si ::i 
Enq i nocr N i s(Tfl1.1r i expired (Jr' 3 1. t. 	 . 	i riq 	1'jf:IFl i rid 
4 	( Foi.ti' ) 	Wily (i(::•'sIiI.J(,!5 	i. . 	 (:1rI! 	' Cli 	cii 	ii; 	ri ii:i 
fny!sc1f 	ily 	sc:ri Eliiicy Chal.'.r:xI.cr'Ly 	11(J 	ap:ii. 	c 	iii 	I"lf.S 
dcpartmc?rIt for the post !of* , clnrQ I.AncIir 
ci round . Now he i, s frantically try mci to szci,i rt 	a4 jnb but 
inspite of h is bst €ff-ort t'i. 11 date h could not sicur 	a 
job anyvhr- c . My s€cond son.Jcjuid, not comp i?tC:, h is stuiy 
for our firianc i a 1 condition. nd rnor. so I could not mriaq 

to arrnq any sc:urc. for tht marri.aqo of my nrown up 
dauqlitcr. 	Fly 	El ciri- 	son Is now my •; i y hopp tt.o c:c,pn 
the situation prov i di:.d he " i,eyloyel , some wTirr - Now,  
four 	frrnj, 1 y 	i1?(T1bE'rs are Lct..al ly 	 uj: drpriti iricj 	mn 	my 	ha:I. F 
p'nion. 	: 

AftE?r 	the t.Alit imt?ly dt?rttil of my,i1u!sbant:i • we are fkriIicJ 	loLs 
of 	fi.nrnr .Ia]. 	r.:iroL,1.or,n1, 	(ft.fr this .inc:idtiii: 	wu ltFt 	tin 

	

now 	from 	7 yiiis.nf 	my 	Iiujapul 	mIv.ah 
tlt'(Z? staying at Guwahati at runtud !ii:Jl..IL;E! i.1/iI) 	J(.IllUt;!:.; :?c::i':i<: ,  i- 

Lilc? 	. I:c.c.iiirmm:j 	. I. 	imwm' 	I((,.:f1\/(.t.i 	Ps, 	:/,( m),', 
per'msinmm I 	But 	rmc:mw 	From 	thjn 	yaI'.. I 	(]l?LLi;I1(i 	" 

• 	 pt:iisIon 	ac:cc1;(:Iillcitv 	li:.tc.ltit.m;tiLm ' 	 !' 1 	Yfl(..i  
yc:)(..(m"!o]. fi:; 	:i. I: , 	: 	•i.b1r 	1:.6 	riti. 1 	f 	i..mi:f.mi.1 .ty 	in 	ml. 	Urt 	ti. l:.Im iii 
this 	rsc?urco" 	: .1 f-3,ntJ it c:t*?at djf:ijcult 1?5 to flior?L iiiy t.lay 
(:n 	tl;lYJ 	iIm(::I'ear;inc1 	c:imim''t. 	i,'vn 	(.l,r 	Im;i ly 	isi'"i. 	!ilII'fl 
I. 	l..*:irim: 	:l(:.tc:.1,° 	flu....LTuir 	f 	LImmu.0 	c::iuiliii(.?;i 	facH 11(1 	•ttIIY:. 	f 
finarmcj.l stririqoncy to pu:l. i c:l to iJ 1 if. 'Now I. am 
in st.,tcI -  a st.ate of critic.:];, ,jtric:t;tlrt? Lu ,lc:mck afLr my fam:i.] y 
without :  haviiiq any c)th:?r sc..mrcc9 of 1tlCfltnt? 36(::I 1 laImd r.D'oI:uoLy.  

Sir. my Late husband seryod"his whole F1ES ¶ta Ff .... ................. and 	he rtc::qt..ti red good duty 'rEc:ord . flyhi.ts1uancI'. died' c:lun 	tc:i 
Cancer 	and fc.:ir his trateminL ' I hu) 	mcI m'mdre titan half 
rnnncy 	which 	1 	cci vrd f m cnn MLS th riit bmus 	G. 	r F 	a; in 

I 	 • 	 • • 	
(2DM i: 
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_..,_ 
.Gr.atuity.. Today, he is not alive in betweenf ustht's 
why we are f-a±nq this finariciai problems. 86, as a wife of 
your one of late MES stafF its my pray to you p  iea.3(? appoint 
my son Binay Kr. Chakraborty in MES department under 
compans i onate qround After my husband' death I have 
submitted all the necessary (::Iocuments and by wi 1 1 inqnes 
certificate reqardinq my.. sons •appointment 

Si r, 	1n between 1 this 7 year's, my sc:ri sei id as mai iy as 
app 1 icat.ion 	but there is no ' suitable rep :i.y from the 
headquarter's No one is respond inq - our matter seriously. 
On the , month of Ji..t ly 2000 ,' the Sh ii ionq headquarter dave 
reply that - "yoi..r serial No. is 21 as per the reçi.ster 
maintained by this Office for the post of Lt)c': . 'Ft?r tI•iat 
till now I didnot know the present serial no. of my sun or 
proqress in recruitment. Sir lots of money hth has spended 
for typinq and postal reqistry d'iarqes foi' :'1'ic  this 
application. At present I don't have any means to spend a 
sinqie paisa on this sorts of additional experses. Sir, I am 
sendinq 	this application to you with lots of hc:pes . So, 

• kindly take -  a favourable dec i sion and appoint my son 
immediately and gave me' from ti ie strvat ion 3O that I can 

mainta in my fami ].y members a bit peaceful 1 y . or, your ready 
• reference, here I am sendiriq the xerox copisof my sons all 

application, the replies received from the headqi.,iarters,the 
acknowledqement cards and reqistryreceipts. 

I 	hope you hOnur will consider my cae this 	time 
sympathetically. As officialy. 1. have tried 'much more in this 
7 	years,but the headquarters rare neithéi takinq 'any 
favourable ' decision, nor •qivir'lq. any response to 	àur 
problems which we are Facing due to there neliqiency. Sir 
you p ],ese We an immed jate decision and q ive order for my 
son ' s appointment as seuqht qand for this act of your 
kindness, I shall remain ever qratful i to yoI 

•Yours 'Faithful :i. 

Y'1'/ 4f J)l)JIsyJ, 

STATIDNf5LJW-HAi'I  
69I1A RAI\I I ("I.IAI:RAEI(J1?tY 

PLACE 	1/09/01. 	 '•• ' 

0 	
•W/O: M. E. S /236 
LA'l'E . .K . f:IfnKRnr3(:)IIY,c:I /MECI'I. 

ENC: A. THEE  PREV I D(,JS PIPPL I CAT ION, 	PRESENT ADI)RES - 
THE HEPiDDUARTERS REPL IES 	' 	B INOYA!  KR. CHAKRAI1ORTV 
THE ACKNOWLEDGEMENT CARDS. 	dO: •GANESH MEDICAL 

D .• THE POSTAL REG I STRY F:ECE I P1'S. 	F Q: ) I NIJEIA NAGAR 
I 	 - ALiIl IAF Gf Y - '1 

CC: 1 . DEFFENCE MINI STEF<, JASWAN'r S I NUiI'i .: 
* 	2. E -IN-C'S BRANCH,  NEW DELHI. 	

. 	fl 	 • 

CEEC KOLJ:::ATA-21 . 	 • : 
CHIEF ENGINEER, SH,ILLONG. 	• • •. ' • 	 S 

• 	 ' 	 ' 

• 	 • 

.5.' 



Headquarters 	0 
Chief Engineer 

5 	Shullong Zone 
read Eac1e Falls 

ide :5052 

, 

70601/25/ / 	/11C(I) 

Shri l3inoy Kr Chakraborty 
S/O Late SK Chaki'aborty 

k 

C/U Ganesh Medical 
P.O. Vinuba Nagaqr 
Kalapahar. Ghy - 18 
	

Il 

COMPASSIONAtE APPOINIMENI 
Dear Sir, 

Reference your application dated 28 Sep 1994 for appointment under the 
scheme of compassionate ground in this Department on cxpify of your Late 
lather SK ChakrabortyEx/ Ch/Mcch of GE samari 

Your request for compassionate appointment was exanined by the 
competent authority under (he relevant instructions of Dept of Pers Trg and 
IIon'ble Supreme Court ruling on the subject are enclosed. 

According to ava i labic in formation, the following is the position/Status of 
j,..the case:- 

ii (a) The death of Govt servant occurred on 31 Oct 1993. He was 
survived by his wile ,02 sons and UI daughter. 

The family is receiving Rs 1849/- (miii) as thmily pension. 	As 	suc 
it is above the poverty line as per DOP&T intructios0 

The need for immediate assistance byway of coinpassioiiate 
employment to tide over the emergency and criis is lacking in this 
case as the death of the Govt servant occurred on. 31 Oct 1993. i.e 
more than 08 years back. 

4. 	A tier (I tIC circi linspect jOl i and consideral joll of' the c ircuinsi a nccs ol' the 
case in the light of' the enclosed guidelines of DOP&'1' and also various 
judgments •of the l-lon'ble Supreme Court and alter a balanced aid objective 
assessment of the totality of the circumstaiiccs of the case, the competent 
authority, it •  is regretted to mention, has not approved yoyr case for 
compassionate appointment in this Department. 

Your ±it1'iEui1y. 

41/J -J1 
(KS Mukhu )ad1yRy) 
SE(S(I) 
SO I (Pers) 	

.. I 
For Chief Engineer 

GA~ 	
003: 	 vi  

ml 
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py to  

Engineer-in-Chief's Branch - 	Foi inionnationwith referlo this I-IQ letter 
Army J1eadquarters 	 No70601/25/192/EIC(1)clated 22 Oct2001 
DHQ New Delhi 1 .1 	& 70601 /25/06/EIC(i) dated 08 Nov 2001 

I IQ Eastern Command 	- 	For information with reference to above. 
Engineers Branch 
Iort William Kolkata-70002 I 

CWE lezptir 

GE Missaniari 
internal 

ElLegal 
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4 .  

D0t & T INSTRUCT IONS KND SU?REiE COURT iu:iG NT POINTRE 

.---------------------- 	 .--,. .., - 

DOP & T have envisagenl the sch'1fle of corpaSSJ.oflate áppointtfleflt 

5 folloWs:- 	
4. 

The objct.Of the Sc! rc IS to grant appointment on 
oipatsiOflate groindG o a dpendeflt family rnember0f a Government 

Ser,ant dying in harness o who is retired on medical groufld5 
thereby ieving the family in penlY and without any means of 

liVelihOOd, 
to relieve the family of the Go\Orflmefli. servant 

conrerned frord financial destitution arLd to help i get over 

the emergency. 
eme of providng omployrtWflt assistance under the ah  

compaSsiOflataPP0mntflt do 
not mean employmefl generation 

as per existing inctruc€iot7S, guidelines arid are rt ir favour of 
giving quarnated dompasSiOflate appointment to deendeflt5 as a 
matter of routing. 	

:.. 

While 	
a requeSt for appointmefl on compaSSi0flte 

gound balarce:i an objective assessment of the financial c'ondi 
tion of the family has to be made taking int5acqourlt its assets 
and liabilities ( jcluding the benefitS recievedUnd the various 

welfare srherhe) 
and all other r3liVant factors siich as the presence 

children and h 
of an erin member, 5jzo of the family aged of 	EJ  

the essential needs of the family etc 	. 

In deserving oases e-jen where there is aeady an earning 

member in the family a depmdeflt. famii member ma 4y be considered for 

compaSSi0nat appointmnt with prior approval of th0 Secretary of the 
Department/Mi stry COflCe)fl who, before apprOVng such appointment 
will jatisf himC1f that grant f 

comp . Ssi0nat 	pp0intmflflt is 

Justified havin regard to number of dependOnts, ssets and liabi-

lities left Iby 
the Government servant income of pe earning member 

as also hi tliabilitics incluifl' the' fact that he earning member is 
riding with the family of UiO Government servant nd whether he 
hhoUld notbe a. source of suoport to other memberS of the family. 

In CSe3 where any member of the family of the deceased of 
medically retired Government servant is already 1in employment and 
is not supporting the other membrS of the farnly of the Government 
servant, extreme autiofl has to be 	

scta ing the 

economic dIiresS of the members of the family of the Government 
servant so that the 

faclity o appoir1mfl0t on cmpaSsi0flate ground 
i not circumvented and misused y putting f'trd the gound that 
the memberOf 'the family already employed is no 

upportiflg the family 

.f) . MiniStrY/DePt1t can consider requeSts for compassionate 
appointment even where the death or retirUiUnt n med:Lcl grounds 

1 

a Goverlmflt servant tiok piacLl0flQ ba 	say fiye years or s, 

While o r,d0ri'g su' be- 	
guest.it shou,d hoWeer1 kept 

i view that the ioucept of co pas onat appointm' 
	g, 

related to' the ee fir 
i11iediate 

assistfl0C to the family of the 
Government rvnt in order to reiievC it. fron econOttiC di&tres3 

The. very fat4 
that the family has been able tO ,mcnd 

	somehoW all 

these year hhuld noallY be taken as adequate 1uoof that the 

fa 	
ad sore dpeUdChlC mealis of S 

	t n Dsit, 04  
i1y  

'S 
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W)'ether .a reque3t for compassionate appointment is beiate: 
or not may be decided with reference to the date ofdeath or reti-
remerit on medical ground of a Government servant an not the age of the 
app1iant at the time of consideration. 

The number of vacancies for compassionate quta should be 
limited to 5% of the total vacancies in Group 'C' and 'D 1  to be 
filled by direct recruitment only. 

The Ho&ble Supreme Court of India in its judgement dated 
AprIl S. 193 in the case of Audi.tor •Generi of Indla and others Vs. 
G. Anazta Rajeswãra Rae (1994) 1 SCC 192) has held that appoiniment 
on grounds of descent '1early violates Artic1 16(2) of the Constitution 
but if the appointment is confined to the son ° c3aught:r or wirdow of 
the Government servaL'.t who died in harness and neAs Immediate appoi-
ntment on grounds of Immediate need of assistance in the everitof 
there beinrj no other earning member in the family t.o supplement the 
loss of income from the bread winner to relieve the economic 
distress of the n6mbers of the family, it is unexceptionable. 

(ii) 	Further in another judgernet dated 4,th May 194 in 
the case of Umesh Kuinar Nagpai vs state of. Haryana and others the 
Sipreme Court has laid down, interalia the following impertant 
principles in this regards 

only dependents of an employee dying in harness 
leaving his family jflUry  and without any means of 
livelihood canbe appointed on compaionate ground. 

The whole object of granting compassionate 
appointment is to enable the family to tide over the 

Lof sudden crists amd to relieve the fmi1yhe deceased 
from financialdestitution and to help it get over 
the emergency. 

) 'ffering compassionate appointidcmt as a matter 
of course Irrespective of the financIal condition of 
the family of the deceased or medically retired 
Government servent is legJ_1y ime.rmissibl. 

The Government or the 	Aito.rity concerned 
has to examine the financial condition of the family of 

Jit the deceised, and it is only ifjir setisfied., that but 
for the provision of emp1oymeiit the •fam:Lly will not be 
able to meot the CLj.q.is , that lob is to be off ere to 
the eligible mGmbtr of the family. 	 - 

Cojpic'ii..te epPoin:.Inerxt c3.nnOt be grontt.d aftLr 
lapse of 	rIJa3onb1e 	rtod • -d it is riot vested right 
Which (ii'. h(i L-;X(:Cj5(?.d (t ny ' .iiite in fwure. 

/ 

- 

4~~ 



21 

we- 

1J.(1)f\[ J\IRS. vsij RAN! 
J.iViE S.K.CI1AKR,13()gI'ybjF5,'265366 

flS-J OF A.G.E.E/! MISSAIvIART 
C/O (3ANESJI NIEI)ICAL 
VINOIMNAGAR  
KAL,JJ fAR 

- 781008 

TO, 

MR GI ORG1 l_TTR,kNDj7Z - I I( )N'J3LL MINIS 11 R 
t ITNIS1RY OF I )EFENCi 
(0V]. OF INi.)!, 
'J( )RIi I JU ( )( 

I 'ARI •IAf\IEN1' S'IREIr 
NJL\ 1  DELI 11. 

JI11Foj COM.1jSS I ONNIE APP INTMENI' 

I IJIE \VIDOW OF LAlE. S.K.CIL'f '\BoIuy - AN EX -EMJL0YIE OF M.E.S UNDER (LUJUE1ON ENGINEi, HSSA1•IAlI, SUJ3llFr MOST IIIJMI3LY THE 
FOLLO\VING FACIS 

13EJ)JJ YOUR GOODSEI,F WITH TIlE FERVENT HOPE OF RECEIViNG OUR 
COHASSION ATE REVIEW TO TILE MAI'TFER UNDER SUI3I\JISSION 

'II IAl I\ 11 IIUSI3ANJ) LAIE.S.J.CJJ/Kpj\J3opJy AN EMPLOYEE UNDER GARIUSION 
ENGINEER. M1SSAM,Uij IES/26536 bI•1Fc1l 118-1 EXPiRED ON 

31-i 0-1993, LEAVING I)EJ IJND TWO SONS 1NJ) ONE DiWGIffElS - ALL MINORS AND MYSELF. 

II levi Ills tiNi IMEIX J)EM!SE RENJ)ER US lu A hELP! JSS C )NDI11 )N SINCE MV 
I IUSDANJ) \\!AS 11 IL UNIX EARNER FOR 1118 DIRECT DEPENDENIS OF FOUR MLN1I3ERS. 

II JAr AFIER IllS J)EiYII I. WE I JAJ) TO VACA1E 11 IE QUARTER AT MISSAL\iI AN1) I lAl) 
01 RSL1 \ LI) iN A RFN I LI) I lOUSE Al G T\\ Al  1 Ii UNI )I R CIRCT IN lSTANCIs OF FiNANCJ,\i, Sli INGLNCV 

ii l;\.1 MY El J.)JR S( )N 	J3INAV KR. Cl iAKRli()ftJy 
() SJRJ: 	 APPlIED FOR A J013 IN (1JJUCAL 1\f\J N 	 (3R)UNI) - CUPT ENCLQS1J). 

lIlA] WE L\l )E 1118 1 RSoNAL APPE.'\RANC'E J3IFoJth JilL  I 	 A OR , 	 tJ1lJ( )RI IV U 81111 i.( )N1 NI 'M131 J& 01 1 JJI S IN I US I oil O\\ ill ) PRO I 55 APARI I RUM SI Nl)IN(7 
i'EPtol )RALS REMINI)ERS -- COPY ENCLOSJf). 

c*' 



THAi' i'ILL 14" 1)ECEMBER , 2001 ALL THE REPLIES FROM HEADQUARrEP.s , OFFICE OF 
THE CHIEF ENGINEER, SFIILLONG ZONE, CONTiNUED THEiR CONSIDERATION OF HIS 
CANDIDATURE AND His TURN OF SUCH CONSiDERATiON REMAINED TO SERIAL NO.21 - 
COPY OF ALL SUCH REPLiES ENCLOSED. 

'rIJAT MOST UNEXPECTEDLY , THE SE(SG) , SO1(PERS) , SHILLONG , VIDE HIS LETI'ER 
N070601/25/4517 iC(I) DE1'ED;14-12-2001 , NULIFIED TIlE CANDIDATURE ON THE PLEA OF' 
UNREALISTIC GROUNDS (.)F EXPIRY OF THE INTERIM PERIODS,, FOLLOWED BY THE 
PENSION OF RS. 1849/- WHICH AS PER DEPPTS VIEW, IS ABOVE THE POVERTY LINE. - 
COPY ENCLOSED. 

UNDER THE AFORESAiD FAC'1S AND CIItCUMS'I'ANCES , MA I SEEK YOUR KIND 
IN I LR\ AN I ION 10 RUT, 'IL I lIE Si AND OFF oF II IL DLPAR FMEN F AND i\LSO 10 GRACF I I H' ( )PPI. R 1 ['NI I 	I ( ) PR )VII )J MX I'I DIR SON \%i 111 A 1013 A I AN I' i\RI \ DAlI 
KINDLY ALSO NOTIl 'I'iIAT I IJAVE NOT BEEN ABLE TO ARRANGE 'I11E NECESSARY 
MARRIAGE OF MY GROWN UP DAUGHTER AND MY YOUNEST SON hAS BEEN 
COMPELLED TO AI3ONDON 1115 S'1UDIES FUR'UJER. 

AWAITING FOR YOUR VERY COMPASSIONATE AND FAVOURABLE RESPONSE TO MY 
ABOVE APPEAL, I REMAIN. 

YOURS FAITHFULLY 	 - - 

MRS. USI IA RAN! Cl IAKRAJ3OR'i'Y 

J)ATEJ) : 19-01-2002 
S'JA'IJON : GUWAIIA1! 1 

ENCLOSED :- (A) ALL PREVIOUS APPLICATIONS. 
(13) ALL FIEADQUARTERS REPLIES. 

(C) ALL ACKNOWLEDGEMEN'j CARJ)S 
(D)'ALL POS1AL REGISTRY RECEIITS 

CC TO :-. 	(A) MR. GEORGE FERNANDEZ(DEFENCE MINISTER) 31 ,  

(B) E-INTC'S BRANCH. NE\V DELHI 
(C ) CEEC. KOLKATA 	 1 
(I)) CI 1J!J' FNG1NEI.R . Si IILONG. 	' 

I 
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Tele 	5032 

7O601/25/S/ O/Irc 

::sbri Jiinoy Kr CJakraburty 
Sf0 Late SK.Cliakiaboity 
C/0 Gancrh Medical 
P.o Vini,ibnNiinr 
}tlupO1iu-, ( ivaliat - 18 

ANNEcURE—.ZZ 
HQ Chief F,, milneer 
Shillong Zon: 
spread Eaj1e uiis 

Ic ~, J2  

Pt ( IV M.N'T' A.SSTAN( 	IN IU spIcI (fl 
SIMI  t31NQY Kjt 11 RAI QI 	 1j. (JEW UN i)S 

L 	e.f:reT)ce 	your 	appi icition 	cia ted 	2  
reqarcIj.q ewp1oyuwL en compass wnLe qrouiids 

. 	The J:CCJUeSL (represerta U ou) for corup 	;onto ippoin tmont sa 	oxit:Lnod by the conipeLen, aLithority of th.i Headquarters a pert the extant Covorr en t Rules and PLi.cis and the HOlY b:Lo Supreitie  on 	 Court .t:ul.i.nqs 	Lh 	uhjcct:. 	'rho .te 1.o'.ran 	nOt:''r •i,ctst:iictjoc ifrn' b,t.n. 	iiom 	(.ot,u:t: ti.i.i.i nq:: 	on the 	i.ibjec.:t: 

The Sk-A l oille of appoi. nLmon I: on coII)assionate ground3 ha s  be C I) ( fl•I •Jg ((.I w I.. ) th i ' ho i.e obj ce L of ci t:.\n 1:1. R4 LOn:1te appoi. H bnoni: Lo enabJ.e j..j -jc4 •fauiiJ.y to tide over. the sudden crisis and t:o elieve the family of the. .deceas.d front .financial destityt.jcm and to ielp it qot ovei:' the. ernerqe.ncy. The chome does riot: riec:essarily :i.:ply that cpidont of each ;:1 nd C\' 	 mod i. cal ly-bt)a J.'fi Od) on Jiu.i. 	nq G ov L. employee wI I I be of.rj:Od LlpJ::u.i. n [into n 1'. on 	Si onate (rc)ulci. 	It. :.i. s .i: 1:1 p o 	non t to men ti. on here that quot:a precri bed for thc, pu.rpos e cf,  cQIp si on a t e 	ppoi n [won t I 	01A. 	5% of the t o F:a 1 • 	 •. 	 . DR Vacanc.L Os cinirt nq 1 it a year in Groijp -  'C 	dD1   and therejoy() no case i• cOitwJejec,( i nc1ividuajl o1 fJni t wise, but all the cases received from various Unit 2re, COliSiclered 
by the ord of Officers C(?I ti.tuted at the Hdjuarh:ers as pCL the GOVeLnmeII t policy, Lu find oi.it: t:hc most deservi. nq cases in ct.itc .t.i.nancjat di ress/m)L'e indigent in comparison 
to Other Si. mila ny placed cases, aqains t. the, • 5 quota - oL. vacancies occurring in a given year. 

 

- 	
- 	 ,t\ccc,rdi nq.I.y, 	the Board cf 	riic:ei; take ti10 various 

? aspocL; as s LIPU1aLOd in MOi :i D No 19(4) /82. _99/[cJ98_D (Lab) dated 09 03 OOi, 	such as ±Ini•.Ly size i.nc:Ltidiig aqes of clii. ldrd; 	•nfloijnt 	or 	I: nr:iii nnJ}, 	t 	,mr,uril: 	of pension, 	ti r.;bj.jj, L 	in t:e.i'ins of lJnniarJ:ecj 	udii1)tCt(5) , 	nil nor chi. id.co  it 	e L:, 	Inovabie/jltIjnovabLe 	J)ropertj CS 	le.fçi 	by 	(:ho docaase(l at the Li ItiC ot daaLt, to :C tid out the 	sos o.[ acuo ±in;1rti;jij 	
CIeSeJV1iIq case in re.ial:jve, nier -it and L)rnneIk or1. 	the. tai].y deSbl.- \ri iiq 	sc 	that. too only .i C vac- an-7 wean 	for •ipj in(men (: on 	mpi: 	CiI t0 q i:oun:f 

/ /Ciritii U 	 L 	
hot 

/ coriipaj oya (:e q rounds s houi d t a ze i. n to acconi 7 	.reqar'j t 	av..i. iah.i. Ii l 	oti vcaii -: ... 	 pni nt:ntent ;iti.J-ii; sl:t oui.d re ollmIe iìd ai ) } )o J it line ii 1: 	cinpa- 	-- ii a i.e qrou rids onLy J.  ii a re ily deco l:vinq casc.:ind 	 meant fur 

7 0 1 

H: 	• 

p 	 i• 

1,00 
03 

/ 
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t .  
•npo. n finn ii 	on comp;: i I 	q ra" "qS W .1,1. 4.  pc 	i'ri, 	dr . ç 	(ii. n t.I,:it,. 	i e; L'i 1 hiii 	l:li 	Il rj 	of 	1lr;cJ:'i. ~ %IELJIing

bad .i oi: .i. n 	view 	Lhe 	Hofl' b.Le 	Supreiiie•. Coui't, 	in • 	
Judqement cI Lo1 4' May 194 in Lhe case of Uiiieh Fumr 4aqpal Vs 'State 'if Haryana cifl,thj( ,1T :1994 s3.) 	C 525) wherein it been h,1c1 t.hal. nq 	

.
appoi ntrner, h on COrflpai on I. a luattor . ol ccJurso irrespective o,.0 the •f:.,nanciai condj b. on of  t: lie .rnii .1 y of the d econsed or ine.ii Cr11 .l.' re Li i:ed Govt; 1 	se rva n L: 	i s 	3 eq ..! .I.y 	.1 np ;nii s:ibI.e 	.i rid 	cinpa.s: ona t;e IppoJ,)) i.iuon L crinriol: be q ran ted 	i.{ Lor lpso of a is'onble 

• 	pei:'iocl and .i. I:. is 6ot a veLod  rig hi; which can be exe rci;od at my time in iIt).Jre ' 

Accj,-cI nq 	toi',hie .L iifotiva Lion available on .Iecoj:'cI, 	the •failMiflq 	•i :• t:he 	p;itiori/;tate 	of 	the 	family 	O 	the 	,... 
government se'vant- • 	:1. 	

...,. 	' 	 I 	 . 	
•',. 	 ,.'•,.•'' 	- 	• 	 . 	. 

• ;..:,. '., 	 TI 	de1th,'36,' 	in 'of the Govt 	rvaiit occurred on 31 -1O] 993.' His Wife , two Son (s) and one (Imlgter 	. . 
flJiViVO h 	The (1c;ncI (FItO/Minjiiq) 	;ç)vL "ervanL' s 

	

I fmi1y J:oc;oi.ved 	2, Q, 44/- a 	terminal btfit. 	At J p.reenI: tlmy are '  fn recfl:i. pL of Juan t:hJ y peni'cm of 
relief of • j 	574/- 

~Tied a t tIn }ieadqartej aiLer taki nq L(:,)  ccoi,m L e;cI'i aspect referred La above a car idered your case a !onq ri t; h o hr can±Lcla t.'e i-frwever, due to more 
deervmnq can

l
bsand few vacarcje. ; available,' yoni: cio was no t recmliie nded by' 1:1 I e 1300 £ Or' :ppoj n tmc n L on coppass i ona te .  ground. 	in yicw of this the competent authority  is of the vierv that Your case does not deserve employ7nent assistance On 

•oompassionate grounds. I fMorcove,, t:lie need for imniediate' 
aitaric by way of coIlIpa3ionate employment to tide over the' 

:.:em'hlCY ahd cr1s15•.'j5' .l-acking in your. C45' as  the Dah of • •the' Governrnent servant 'as on 3-10- 1993i;e. 	 before his iorma1 rc'ti.reuint. 
 

• 	.,_t'•'________-__ 

I 	 •. 	' 	 I' • 	 ' 	 -6Q- 	' 	 ' ' 	
• 	.•_> 	' 

\jt(JP'- 	 • 

/ 

/ 
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r.U( 	Ci. t:Ck%iu,Octjon 	nd 	 I 
the 	iicj h t: 	o.t 	I.  he 	enciosed 	qiiLdeJ .irie 	of 	DO'&T 	ncF 	v.r.iou 
judqiiient 	of 	the 	lion' ble' 	;upxoino 	Cou't 	that: 	ue 

ppointinon L 	on 	coinss ionte 	q rounds 	is 	not 	in. L tor 	o 	riq h Li 
ItH 	 t, 	• ,'J:.r:(j( i rf 	(t 	I 	1, (1 	IH 	.Jj 	t.' 

i.I 	L)i 	,i 	I 	iiu;t 	S) ul 	UR 	(.:;( 	t(:iuJiJq 	I 	IC.I :ioi of 
Uoax'd 	ul 	(:)nricO1 i1. 	1umy 	lieadquarLe.rg, 	the 	Competent 
authority hao rejected the employment 1 agsigtance to Shri Binoy 
Kr 	Ch&rbory 	/o (Late) 	Shri 	S 	K 	C1mkrborty 	on coinat 	grounds. 

This 	It Q 	lI 	r 	N ' (OGO ]If'th/ 	I 	1) 	rl 	to' 	.14 	D 	c 	2001 	horoby 
curicdIorj. 

.4 

(TM CIiiiJrkuit) 
LtCoY 

• SI) I (Per 	& Lea)) 
For Chief iutinecr 

Copy to 
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--- 	 NTR7L ADMINISTRATIVE TRIBUN1.L 

- 	GATI BENi: : G1ATI 

• 	O.A. 	NO. OF 2002 

SHRI BINAY KtJMAR CHAXRABORTY  

- Versus - 

UNION OF INDIA & ORS - 	RESPONDENTS 

SL 	I PAGE NO. PARTICULARS OF DOCUMENTS ANX NO. 
NO.. I I 

01 ApplIcatio.n 

02 Certificate dated 211-93 1 

03 Application dated 28-09-94 2 

04 Certificate regarding proof 3( series) - 
of income, etc dated 24-12-94 

O'5 Application in the precribed 

ez foat dated 004-95 4 

1 	06 Statement of case 5 go 
07 Recommendation by the 

competent authority 6 

08 Certificate regarding 

proof of vacancy 7 	• 2) 3, 

09 Certificate regarding 

eligibility 8 

10 Communication dated 

24-02-1997 9 

11 Representation dated 

07099 10 

• 	
12 Representation dated 

10-01-2000 	 0 11 

Contd. . . 
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SL I 	PARTICULARS OF DOCUMENTS j PAGE NO. 
NO.. I j ANXNO. I 

13 Communication dated 

29-02-2000 12 

14 Communication dated 

13-04- 2000 13 4 
15 Representation dated 

18-05-2000 14 4'). 	4(3 

16 Communication dated 

12-06-2000 15 141 
17 Representation dated 

H 
'1 21-06-2000 16 

18 Communication dated 

Lf 
• 25-07-2000 17 

19 Representation dated - 

20-01-2001 18 

.20 Representation dated 

15-09-2001 19  

• 	 21 Impugned order conveyed 

• by communication dated 

14-12-2001 20 

22 Application dated 19-01-2002 21 

SIGNATURE OF THE APPLICANT 

FOR USE IN TRIBUNS OFFICE 

Date of filing  

Registration No:- 

I 
I 

Registrar. 



BEFORE THE CENTRAL AflIINISTRATIVE TRIBUNAL 

GU1AHATI BENCH 

O.A. No. 	2_?_ OF 2002 

BETWEEN :- 	Shri Binay Kuntar thakrabo rby, 

Son of MES/26 5366 Late S.K. chakraborty 

C/o Late Radhika Ranjan Deb, 

Fourth Lane, Pan Dokan Bus stand, 

Kahilipara, Guwahati-18, Assam. 

- APPLICAiT 

-AND- 

Union of India 

represented by the Secretary 

to the Government of India, 

Ninistry of Defence, North Block, 

Parliament Street, New Delhi. 

The Engineer-in-chief 1  s Branch, 

Aimy Headquarters, Kashmir House, 

DHQ, New Delhi - 110 011. 

The chief Engineer 

Headquarters, 

• 	Easterm Command 

Engineers Branch (Ec(2) 

Fort William, Calcutta- 700 021. 

Head Quarters, 

Chief Engineers, Shillong Zone, 

Spread Eagle Falls, 

Shillong -. 793 011. 

Contd.. .. (2) 
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I 	 5) The Garri son. Engineer, 

Missamari. 

6) The OWE, Tezpur. 
(Cmma,ider 'Jok 	 0Ima.a.,T3Jwr. 

RE - SPONDENTS 

PAZ1ICULARS OF THE ORJER AGAINST WHICH THE PETITION 

I 	 ISPILED 

• 1) 	 The •  in stant application is directed against 

the order passed by the competit authority rejecting the 

case of the applicant for compassionate appointment in the 

MES Department, which was communicated vide letter dated 

14-12-2001 bearing No. 70601/25/45/E.I.C(i) issued from the 

Office of the Chief Engineer , Shillong Zone, spread Eagle 

Falls, Shillong 793 011. 

This application is also filed seekin.g a 

suitable direction towards the respbndents to appoint the 

applicant on compassionate ground in the post of LDC 

which is lying vact in the Office of the Garrison 

Engineer, Missamari. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter 

of the applicationis within the jurisdiction of the Hon'ble 

Tribunal. 

LflIIITATION 

The 'applicant dcclares that the instant 

application is within the limitation period prescribed in 

section 21 of the Administrative Tribunal' s Act, 1985. 

Contd... . ( 3). 
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4) PACTS OP TME CASE 

	

4.1. 	 1hat the aoplicant is a citizen of India and 

as such is entitled to all the riçhts, protection and 

privileges guaranteed under the Constitution of India. 

	

4.2. 	 That the applicant*s father Late Sudhir 

Kumar Chakraborty was serving in Military Engireer 

Services under Ministry of Defence since 01-05-1959. 

While, working as Charge Mechanic MS-i of AGE E/M 

Missamari under Garrison Engineer, Missamari, the aoplicant t  s 

father expired on 31-10-1993 leaving behind his wife 

: applicant s  s mother) and three childrerf. 

A copy of the certificate 

dated 25-11-1993 issued from 

- 	 the Office of the Garrison 

• 

	

	 Engineer, Missamari is annexed 

hereto and is marked as 

?NNEXURE-' 1 to this 

ápolication. 

	

4.3 	 That the applicant submitted an application 

for appoirtmeflt on comp assion ate, ground, after the expiry 

of h i s father. MES 265366 Late S.K. Chaicraborty on 

31-10-1993, whi€le he was still in service. The 

applicant ap1ied for appointuent on compassionate 

ground to the chief Engineer,Head quarterS )ShillOfl 

Zone, Shillong on 28-09-1994. In that appli..cation the 

applicant stated allthe relevent facts and requested 

for his aopointinent in the MES Departheflt in the post 

of LDC or any other suitable job. 

Contd.....(4). 
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A copy of the said anplication 

dated 28-09-1994 is annexed 

hereto and marked as ANNEXUEE-' 2' 

to this application. 

	

• 4.4;. 	 That the applicant submitted willingness 

certificate, poperty certificate, income certificate, 

• inhabitant certificate, dated 24-12-1994, for consideration 

• of his case for appointheflt in the MES Department. 

• 	 Copies of the relevant 

certificatas are annexed 

hereto and are marked as 

iNNE)CU.RE-' 3(Series) to this 

app 1 Ic at ion. 

	

4.5. 	 That the aplicant submitted his application 

n for aproitnieflt on compassionate ground in the prescribed 

format. The facts mentio:ed in partI of the PreEdrihed 

Format have been verified and the case of the applicant 

was recomended by the Garrison Engineer, Missamari m  

on 05-04-1995. 

A copy of the said application 

in the prescribed format is 

annexed hereto and marked as 

2NNEXURE-' 4' to this 

aplicatiofl. 

4.6. 	 That the Garrison Engineer, Missamari X 

respondent No. 5) prepared a statement of case for 

empoTtent of the eprlicant on 05-04-1995. The said 

Contd....(5). 



respondent No. 5 'submitted a proposal for employment of 

the applicant as a LDC, Store keeper er Meter Red?r in 

the MES under the Ministry of Defence because after the 

death of the aoplicantt s father MES/265 66 Late S.X. 

Ch ak rabo rty, Charge Mechanic H S-I, the family is in 	 () 

indigent circumstances. There is no other sourceof income 

except the meagre amount of terminal benefits. As such, 

the Garrison Engineer, opined that the family deserves 

Government assistance by way of employment to the applicant. 

A copy of the aforeioned 

statement of case is annexed 

hereto and marked as 

ANNEXURE- 1  5' to this petition. 

4.7. 	 That the case of the applicant was strongly 

recommended for compassionate employment by the reodent 

No. 5 • The applicant was found to he educationally 

qualified and is within the orescribed age limit as per 

recruitment rules. 

A copy of 'the relevant certificate 

is annexed hereto and marked 

as ANNEXUPE-' 6' to this 

application. 

4.8. 	 That the said respondent No. 5 has also cer- 

tified that there existed a clear vacancy in the post of 

LDC for appointment of the applicant who is the dependent 

of deceased Late S.K. dhakraborty, charge Mechjanic and 

funds are available. 

Contd.... (6). 
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A copy of the aforementioned 

certificate is annexed hereto 

• 

	

	and marked as ANNEXTJRE' 7' 

to this anplication. 

4.9. 	 That the applicant was also found to be 

eligible for compassOnate employment and his case for 

appointment was coylvered under the relevant circular of 

the Government. The respondent No. 5 has certified that th 

napplicat' s case for employment is covered vide item VI 

of Para 2 of Govt. of India, Ministry of Home Affairs 

letter No. 140 14/J77/Estt(D)  Dated 25-11-1978 received 

under Engineer In-chief' s Branch letter No. 65926/E1C 

Dated. 10-01-1979. 

? copyof the eligibility 

certificate is annexed hereto 

and marked as )NNEXURE- 1 8' to 

this application. 

4.10. 	That the appliant begs to state that although 

he had applied for compassionate appointment in 1994 and 

he also appeared in an inteiew and declared to have passed 

the seme, he was not informed about the outcome of the 

atplication. The applicant submitted a number of represenjation 

but without any result. The respondent No. 5 vide communi-

cation dated 24-02-1997 informed the applicant that no 

additional vacancies of LDC' s covering the period upto 

30-06-1992 will be alloted to accomodate persons listed on 

compassionate ground. In that viw of the matter the 

applicant was asked to submit revised Option and giveyi 

fresh choice to the category mazdoo±, peon, Safaiwala and 

Chowkidar. 



c\ 

A copy of the communi.cafion 

dated 24-02-1997 is annexed 

hereto and is marked as 

ANNEXUiE- 1 9' to this application. 

I 

4.11. 	 That the applicant repeatedly met the 

- 

	

	respondents and requested for considering his case for 

appointment on compassionate ground but without any success. 

The applicant' s mother also submitted a representation in 

this connection addressed to the Chief Engineer, Eastern 

Command, Calcutta-21 requesting for the appointment of her 

son in theMES Department. In the said representation dated 

07-05-1999, she had stated that her husband died on 31-10-9 3 

due to cancer while still in service. After his death the 
J'rcLshiJ 

entire family is facing severe economic and she is getting 

half pension according to headquarter' s rule which is not 

sufficient to run the family. 

A copy of the representation 

dated 07-05-1999 ia annexed 

hereto and marked as - 

ANNEXURE' lot to this application. 

4.12. 	 That the applicant on 10-01-2000 submitted 

a represetation addressed to the Engineer-in-chief' s 

Eranch, Army Headquarters, New Delhi, requesting him to 

appoint the applicant in the MES pep artment in any post at 

any place so as to enable him to run the family after the 

expily of his father. The applicant also stated that 

though he had qualified himself in the interview held in 

the year 1994 , yet he has not been appointed inspite of 

available vacancies. 

Contd... (8). 
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A copy of the rep re sen tati 

dated 10-01-2000 is annexed 

hereto and is marked as 

ANNEXUE' 11' to this application. 

I 

	

4.13. 	 That the applicant, received a communication 

dated 29-02-2000 bearing No. 70603/25/193/EIC(I) from the 

Office of the Chief Engineer, Shillong Zone (respondent No. 4). 

In that communication respondent No. 4 has stated that the 

applicant' s name is at serial No. 21 of the seniority list 

for appointment on compassionate ground in the post of 

LDC • It was also stated that appointment will be made on 

receipt of Government sanction. 

A copy of the communication 

dated 29-02-2000 is annexed 

hereto and marked as ANNEXUE-' 12' 

to this application. 

	

4.14. 	 That the applicantl received another 

communication dated 13-04-2000 bearing No. 70601/25/211/ 

Eic(I) from the respondent No. 4 . According to this 

cornunication, the seniority for considering the appointhent 

on compassiñate ground is 21 as per the register maintained 

by the Office of the respondent No. 4 • The applicant was 

informed that further development of the case will be 

intimated to him in due course. 

A copy of the communication 

dated 13-04-2000 is annexed 

hereto and marked as ANNEXUP-' 13' 

to this application. 

Contd...(9). 
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4. 15. 	That the applicant begs to state that 

no twith standing the re commend at ion of the app rop ri ate 

authority and the existnge of clear cut vacancy, the 

applicant is yet to. be appointed as LDC, on compassionate 

ground. The applicant su)iitted another representation on 

18--2000 addressed to the Engineer-in-Chief's Branch, 

Army Headquarters, New Delhi, stating that after the expiry 

of his father his family consisting of four members have been 

facing immense financial difficulties. The applicant 

requested the respondent authority to consider his case 

sympathatically and appoint him accordingly. 

A copy of the representation 

dated 18-05-2000 is annexed 

hereto and is marked as 

ANEXURE' 14' to this application. 

	

4.16. 	That ,with reference to the application 

dated 18-0 5- 2000 submitted by the applicant, the respondent 

No. 4 vide communication dated 12-06-2000 bearing 70601/25/ 

220/EIC(I) informed the applicant that his seniority for 

considering the appointment on compassionate ground is 21, 

as per the register maintained by the Office, for the post 

of LDC. It also stated that further development of the case 

will be intimated to the apDlicant in due course. 

A copy of the communication 

dated 12-06-2000 is annexed 

hereto and marked as ZNNEXUPE-' 15' 

to this application. 

	

4.17. 	That the applicant thereafter submitted 

•a representation addressed to the Chief Engineer, Eastern 

Contd.... (( 10). 
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command, Calcutta-21 on 21-06-2000 expressing the 

difficulties experienced by the applicant and his family 

consisting of four members • As there is no soce of 

income nor any landed property, the applicant requested 

the respondent authority to consider his case for 

appointment sympatheticallythe applicant being the 

dependant of a deceased Government employee. 

A copy of the representation 

dated 21-06-2000 is annexed 

hereto and is marked as 

ANNEXURE-' 16* to this 

application. 

4 • 18 • 	That in reply to the representation dated 

21-06-2000, the respondent No. 4 vide communication d.ated 

25-07-2000 bearing No. 70601/25/241/EIC(i) informed the 

applicant that his seniority for appointment on compassio-

nate ground is 21 as per the register maintained by the 

Office for the post of LDC • It was also stated in the 

communication that further development in the case will 

be intimated to the applicant in due course. 

A copy of the communication 

dated 25-07-2000 is annexed 

hereto and is marked as 

?NNEXUIE-' 171  to this 

application 

4.19. 	 That finding no response from the respondent 

the arplicant submitted another representation on 20-0 1-

2001 addressed to the Chief EngIneer, Eastern Command, 

Contd.. ... ( 11). 
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Calcutta -21. The appliOant expressed his grievance and 

requested the respondent authority to appoint him at any 

place because his family was facing great hardship. 

• 	A copy of the representation 

• 	dated 20-01-2001 is annexed 

hereto and markd as ANNXUPE' 18' 

to this application. 

	

4.20. 	 That as the applicant did not receive any 

reoly to the representation filed by him before the 

respondent No. 4,the applicant' s mother Srnt. Usha Rani 

ChaJcraborty submitted a representation to the Defence 

Minister on 15-09-2001. In the said representation, the 

applicant' s mother stated that after the untimely death of 

her husband the family is facing a lot of financial problems 

and the pension amount has been reduced to half .' She had 

requested for the apointment of her son on compassionate 

ground to save the faiiily from starvation. 

A copy of the representation 

dated 15-09-2001 is annexed 

hereto and marked as 

ANNEXURE-' 19' to thi s 

application. 

	

4.21. 	 That the Chief Engineer,Head Quarter 

Shillong Zone, Shillong vide communication dated 14-12-2001 

bearing No. 70601/25/45/EIC(I), informed the applicaitt 

that his case for compassionate appointment has been 

rejected.The reasons for rejecting the case of the 

applicant is that the family is above the proverty line 
of 

and the need for immediate assistance by way compassionate 

Contd....(12). 



1. 
A copy of the communication 

dated 14-12-2001 is annexed 

hereto and is marked as 

ANNEXtJIE-' 20' to this application 

422. 	 That being aggrieved by the order whereby 

the a'plicant' s case for appointment on compassionate 

ground has ben rejected, the applicant' s mother submitted 

an appeal before the Defence Minister, New Delhi on 

19-01-2002. The aoplicant'smother made a request for 

cancelling the rejection order passed by the Depaftment 

and to.provide the applicant with the job. 

A copy of the aforementioned 

rep resent atio n dated 19-01-2002 

ia annexed hereto and marked as 

A1'ThJEXURE-' 21 1  to this aplication. 

4.23. 	 That thereafter no communication has been 

made by the respondents with the applicant and he is yet 

to be aopointed on compassionate ground despite fulfilling 

all the necessary conditions. 

5) GFJUNDS FOR RELIEF:- 

5.1. 	 For that in view of the facts and circl1mstances 

stated above the impugned order dated 14-12-2001 is not 

sustainable. 

Contd.....13). 
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employment is also lacldng and therefore the competent 

authority did not approve the case of the applicant for 

appointment. 

/ 



5 2 • 	 Fo r that the respondents ought to have 

appointed the anplicant on compassionate ground because 

he was found eligible for such appointment and his case 

was strongly recommended by the respondent No 5 who has 

also certified that there existed a vacancy2uz for 

accomodating the a - plicant and necessary funds are also 

available a 

5. 3. 	 For that the respondents have all along 

assured the applicant that his case for appointment on 

compassionate ground in the post of LDC is under con sidera-

tion and the appointment will be made on receipt of 

sanction from the Government. Therefore the respondents now 

• 

	

	cannot turn around and alter their stand by rejecting the 

case of the applicant for compassionate appointment as 

reflected from the communication dated 14-12-2001. 	/ 

For that in the communication dated 14-12-2001 

it has been stated that since the family is receiving Rs. 1849/-

(mm) as family pension, it is above the proverty line. This 

is contrary to the records because in the statnent of the 

case prepared by the respondent No. 5 it was clearly stated 

that the family of the applicant is in indigent circumstance 

with no soarce of income and accordingly the case of the 

aplicant was strongly recommended for appointment • Now 

that the family is receiving only half of the amount which 

was earlier received as pension, therefore,the ground 

for rejecting the alicant' s case is not ten ble because 

now the family is suffering greater hardship with the 

pension amount being reduced to one half. 

Contd..... ( 14). 
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5.5. 	 For that the applicant's father died due to 

• 	canc'er while he was still in service. More than half of the 

• 	terninal benifit was soent for his treatment. The aoplicant 

and his fily members were asked to vacate the quarters 

after about 1 year of his Lather' s death and since then 

they have been staying in rented premises at Guwabati. No 

member of the family is in Government service • Therefore the 

respondents ought to have provided the aplicant with 

compassionate employment to mitigate the severe economic 

crisis in the family. 

5.6. 	 For that the respondent authority stated in 

the communication dated 14- 12- 2001 that the need for immediate 

assistance is lacking as the applicant' s father died more 

than eight years back and therefore the applicant' s case 

for compassionate appointment has not been approved. The 

applicant respectfully submits that the respondent authority 

cannot t&e up such plea for rejecting his case because 

it is the respondents themselves vfho are to blame for not 

appointing the applicant at an earlier point of time when 

vacancy in the post of LDC was available. 

5.7. 	 Fo r th at the respondent autho rity ought 

to have appointed the applicant in the post of LDC on 

compassionate ground because he was all along given the 

assurance that he would be appointed as such • Because of 

the assurances given by the respondent authority from time 

to time the applicant did not try for altem.tive means 

of livelihood. Now after being asked i=wzzdz to wait for 

all these years for the job, the respondents have 

infoxxned him that he cannot be provided with employment. 

Had the applicant been informed about the outcome of his 

Contd ...... (15). 
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application dated 28-09-1994 in time, he uld have 

• searched for alternative jobs 

• 5.8. 	 For that the respondents cannot be 

peiütted to go back on their assurances on such flimsy 

and frivolous grounds. The applicant' s family is suffering 

fm iimense financial difficulties. Therefore the 

• respondent authority ought to have appointed the applicant on 

compassionate ground and thus provide relief to the 

family of the deceased employee. 

509. 	 For that the order conveyed vide communicat- 

ion dated 14-12-2001 rejecting the claim of the applicant 

for compassionate employment is illegal, arbitrary and 

discriminatory in nature. It has violated the fundamental 

• rights of the petitioner guaranteed under Article 14, 

6and 21 of the Constitution of India and is also vIolative 

of the principles of natural justice and administrative 

fairplay. The impugned oider is based on extraneous 

• 	consideration and it bears Fie bea4Fs, no nexus with the 
"4,  

objective sought to be achieved. The impugned order has been 

passed in colourable exercise of power and without application 

• of mind and is therefore liable to be set aside and quashed. 

The respondents are to be dircted to provide compassionate 

employment to the applicant without any furthr loss of 

time. 

DETAIL S OF REMEDY E)iAUSTED 

The applicant delares that he has availed 

of all remedies available to him 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 

OThER COURT :- 

Contd... ( 16). 
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The applicant further declares that he had 

not previously filed any aoolication, writ petition or 

suit, regarding the matter in respect of which this 

application has been made, before any court or any other 

• authority or any other Bench of the Tribunal nor any such 

plication, writ petition or suit is pending before any 

of them. 

RELIEFS SOUIT :- 

Under the circumstances, the applicant 

respectfully praye that the Honble Tribunal may be pleased 

to admit this case, call for records of the case and upon 

hearing the parties on the cause/causes that may be shOwn 

and on perusal of records may be pleased to grant the 

following relief(s) to the applicant - 

(1) 	 To set aside and quash the impugned order 

conveyed vide communication dated 14-12-2001 (Annexure-i.20) 

whereby the case of the applicant for appo!ntinent on 

compassionate ground in the post of LDC in the MES, has been 

rejected. 

(ii) 	 To direct the respondents to appoint the 

apiüicant on compassionate ground in the post of LDC which 

is lying vacant in the office of the respondent No. 5, 

or in any other suitable vacancy without any further delay. 

Any otheft relief or reliefs to which the 

applicant is entitled under the facts and circumstances of 

the case. 

INTERIM ORDER, IF ANY PRAYED FOR : 

Contd...,.(17). 



Pending final decision on the application, 

the applicant prays that the Hon'ble Tribunal may be 

pleased to direct the responi lents not to fill up the post of 

LDC which is lying vacant in the Office of the Garrison Engin-

eer, Missamari. 

10) THE APPLICAT ION IS FILED THRO UGH ADVOCATES: 

ii) PAFTICtJLARS OP THE INDIAN POSTAL O1DER 

(1) 	 IPO No. 049238, 049239, 049240, 049241 and 

049242. 

Date :- 29-08-2002 

Payable at :- Guwihati. 

12) LIST OP ENCICSURES :- 

As stated in the index 

VERIFICATION 

I, Shri Bincay Kumar chakraborty, Son of Late 

S.K. chakr&orty, aged about 26 years, resident of 

Fourtth Lane, Pan Dokan Bus stand, Kehilipará, Guwahati-18, 

Assam, do hereby verify that the contents of paragraphs 

4.1 to 4.23 .  are true to my personal ]mowledge and paragraphs 

5.1 to 5.9 are believed tohe true on legal advice and that 

I have not suppressed any material fact. 

Date :- Q- Q9 	
D4f 

p lace :-U44-j 	Signature of the applicant 

/- 
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?' -°' 	 ANNEO,QE • 

This 18 to certify thnt 2/2653G6 Sri idh1r Bijar.  
1Icrrtort3r, (h/Mech tttt fft ' err1rig In z111tRry 
'gineer rv1oeP unler iiinlstry of Defence 81ce 01.5.59 
and expired on 31'.Oct 930 Smt Usha Rrtj Vhnkrborty 
wjfe of Late udhjr Kuriar Qinkrbert7 1s/F11rinpure (Weit 

111 eng1)(Iy1) Ps per orv1ce Record in this office, 

'ii1y details in respect of Late 3itth1r Kr. Chnkraborty 
H. 

H: 
1 )Prnny'Kr. (hkr.nbrty, Sort(/B 19, 'Jul 71 

11)Iinoy Kr. (hkrnborty, Sonth/D 27 Jul 76) 
1nj Chn Orty,Duhter(D/B 14 	78) 

• 	 • 	 • 	 • 	 •• 	 •• 	 .• 	 •• 	 0 

	

ttion.,ri • 	 I. 	 • tic Das) 

f'7r Grjrrlson Engineer 
•0 	 • 	• 	or (1Ai R1"( 'r 

	

1I)(o 	 •.. 

	

''• 	 • 	 0•;... 

' 	

0• 

Ok 

It 

4- 



ANNE X_R E - 2' 

From: 	 Shri Binoy Kumar chakraorby, 

5/0 I4ES/26 5366 Late 

S.K. chakrabozty, C'n/Mech 

Qtr No. T/3/2, Govindnagar, 

P.O. Ilissamari 

Dist. Snitpur (Assam)- 784 506 

\ 

To 

Chief Engineer 

HQ Shillong Zone 

Shillong 

(Through proper. Channel) 

APPOINTMENT OF DEPENDENT OF DECEASED 

GOVT EMPLOYEE IN ME5DEPARrfl1ENT 

Respected sir, 

I beg to submit the following few line for 

your kind consideration and favourable orders please. 

Sir, my father,  1A.ES/26 5366 Late S.K. chakraborby 

ch/Mech HS-I of AGE E/M Missaniari under Garrison Engineer 

Missamari expired on 31 October, 1993 , I belong to a very 

poor family and I have got four members in our family(mother 

brothers and sister). It is for your kind information that 

I have passed Higher Secondary Examination from Xendriya 

Vldyalaya and also passed typing examination in English. 

I have no o th é r in come no r have any 1 and property on my 

own or in the name of my Late father. 

After the untimely death of my.father I find 

it great difficulties to meet my expenses even the daily 

needs. Since I being poor son having mny members of our 

family facing lot of financial'stringenC..y to pull day to 

CAI 	Contd..... (2).  
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- (2) -  

ay life. Now i am in such a state of critical juncture to took 

after or family, without having any income from any source. 

In view of the above it is requested that my/nase 

may pic3ase/be consi&ed favourably for anpointing me in MES 

depaftment in 	the post of LDC or any other job suitable 

for me considering my qualification so as to enable me to 

loon after our family. 

I hope your honour will consider my case 

sympathetically and order for my appointment as sought 

above for which act of kindness I shall remain ever grateful 

to you sir, 

Thanking you in anticipation, 

Yours faithfully, 

Station : Missamari 
	 BINOX KR CHAKRAEORTY) 

s/o L1TE S.K. Chakraborty 
Dated : 28 Sep, 94. 

Ex. ch/Nech 

4-. 



- ANNE.XURE.3(Serjes) 

iJILLflGNE 1SS CERTIFIcATE 

Certified that I am willing my younger 

son Shri Binoy Xumar Chakrabo rty to serve any where in 

India in case non availability of vacancies in the 

area/zone.. 

Signature of applicant 

Usha Rani chakraborty 

Wife of Late S.K. Chakraborby 

Charge Mechanic. 

cA 	k 
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\ POFTYCErTIFIC 

This is to ccrti ' ht 	te 3. 
. cha:rcbort,, viii. 

iai i JJ.rQ1a, •P.C. CQrula1da, Dist. Con.tpur, Assoni has 
died on 31 Cot 1 3 a had left nothinC s earning source 
aintojjce of thc frni13r .Lich cons.st Li. (i'our) meii.bors. 

~W4 ~~m Block 
Dhekiyt&2C 1 v 
DhekitaQsV' P  at 

4 

I 



r 
( A.  

SOURCE OF INCONE AND ASSETS 
' 	 - 

Certified that Mr Binay KrChakraborty:son of Late S.K., 
CI'akrahorty of villae-Paciaai Bhela, P) Garubanda, f  Dist- 

pur in the l  state of Assa m is a poora there does nob 
s Land any lanced properby in his Iarnily's 

It is also certiiedthat he does nothave source oI income 
I' 

after expiry ojf' his father. 	.- 

I 	C L 
DiLe 	 Block Dei,.' Officer • 	

Dhekiya juli 
DhekiyajS 	Out  

p 

	

• 	- 
• 	

• 	 • 	• 	• 

	

- 	r 



NUABITAi,T CERTiFICATE • 	 - 	

I 
This is to certify that ir Thny Kr cflakraborty son of 

Late S. . Chakrabórty of viii. Patidai 13Iaeia, FO Garubnda 
Dist. Souitpur, Assam is known to me very eii. 

Date •.T...,...i.}. 	
Block Dev 
Dheky u c1t 

y heki 4o 

w 

- 



A N N E X U R E - 1 4' 

E-IN--C' s BR LETTER NO. 359 26/POLICY/EIC DATED 22 FEB 88/ 

pROFOP14A REGARDING EMPLOYiENT OF DEPENDENTS OF GOVERNMENT 

SERVANT DYING 7iThIN 5ERVICE 1ETIPED OR INVALID SERVICE 

PAI-I 

1. (a) Name of the deceased Retired on :- ME$26 5366 Late 

invalid pesion employed. 	 SM Chakraborby, 

ch/Mech HS-I 

(b) Designation of the Employee 	:- charge I4echanic MS-I 

(c) Date of birth of the employee :- 04Aig 1938 

(a) Date a f death - 	 31 0 at 199.3 

 Total length of seice record 34 years 6 months. 

 1.1hether permanent or Ty :- Pt 

 Whether belongthg to SC or ST :- Neither. 

II 	() Name of the candidate for apptt :- Shri Binoy Kar 

h akrabo rty 

(b) His/her relationship with the 

employee :- Son 

"(c) Date of birth 

(a) Educational Qualifications 

(e) Whether any other dependent 

has been appointed on 

compassionate gunds 

:- 27 July 1976 

;- Higher Sendpary 

Examination with 

English typing. 

- No. 

Jfl •' 

III) Particulars of total' assets 

left including amount of 

Family pension 

DOR Gratuity 

GPF Balance 

R. 768/- p.m. 

63,360/-

:- Rs.95,938/- 

Contd... (2) 

----" '--. j 



-(2)- 

LIC policies 	 :- Nil 

Movable and immovable proper- :- Only meagre pension 

ties and annual income 	 of his Lather. 

earned therefrom by 

the family 

Encai of leave 

Any other assets 

C.G.E.I.S. Mount 

:- s. 14,640/- 

:- Nil 

:- ?s. 34,606/- 

IV Brief particulars of libialities 

if any. 	 :- Nil 

v) PArticulars of all dependents of the Govt. servant 

(if some are employed their income and whether they are 

living together or sepeate1y) 

SL • NO • 	NAIIE 	 Rel ation ship 	emnloved or 

- 	with the Govt. not particulars 

servant are 	of employment and 

emoluments 

01 	Sh ri P ran ay Kr. Ch ak rabo rty Son 19-07-1975 No 

02 	Shri Binoy Kr. Chakraborty Son 27-07-1976 No 

03 	Miss Siuli Ran! chakraborty Daughter 

14-01-1978 No 

DECLARATION 

I hereby declare that the facts given by me 

above are to the best of my knowledge is correct. If any 

of the facts herein mentioned are found to be incorrect 

or false at a future cate my services may he terminated. 

Signature of the candidate 

(Binoy Kumar Chakraborty) 

Contd.. . ( 3) 
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Y PART-lI 

Name of the candidate 	: SHRI FJINOY KUMAR CHAI<RABORTY 

for appointment 

His relationship with the : Son 

employee 

Educational Qualification : Higher Secondary. Exmnation 

age (date of birth) and 	in the year 1994 

experience if any 	 27-07-1976 

nglish Type writing, Speed 40 

WOrds per minute. 

(a) Post for which employment: LDC, Store Keeper..Meter Reader. 

is proposed. 

Whether the post is to 	: NA 

be filled in CSDs or in 

a non participating. 

Whether the recruitment 
	

Yes 

rules provide for 

direct recruitment 

Whether the candidates 	Yes 

fulfils the requirement 

o f the rec rui trnen t 

rules for the post 

Apart from waiver of 
	

Nil 

employment exchange 

procedure what other 

relaions are to be 

given. 

II . Whether the facts mentioned : Yes,verified from the 

in Part-I have been 	 service Records. 

verified by the Office and 

if so, indicate the records. 

Contd.. . (2). 
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III. Ponal recommendation of the : Recommended. 

He ad of the Dep artment/ 

Ministry 

Iv. If the employee died/retired 	: Not applicle. 

on invalid pension more than 

5 years back Why the case 

was not sponsored earlier. 
0 

Garrison Engineer 
Station : Mis samari 

Dated 	 C 



<- ~6  
\\ 

ANNEXURE-'5t 

STATEMENT OF CASE FOR EMPIYMENT OF SON OF ThE DECEASED 

GOVT. SERVANT 

INTRODUCTION 

1. MES/265366 Late S 1< Chakraborty, charge Mechanic HS-I 

while serving under GE Missamari- (AGE E/M Missamari)expired 

on 31 October, 1993. Smti Usha Rani Chakraborty , wife of 

above deceased is entitled a meagre amount of the following:- 

- 	 (a) Family Pension 

(b) Death-cum Retirement Gratuity etc. 

2. The widow is now drawing family pension Rs. 768/- p.m. 

The following amounts have already been paid to her :- 

DCRG 	 Rs. 63,360/- 

GP Fund Balance 	Rs. 95,938/- 

CGEIS 	 Rs, 34 1 606/- 

PICPO SAL 

3. Due to death of above individual , the wife i.e. Smt 

Usha Rani Chakraborby, in indigent circumstances. There 

is no other source of income except the rnagre amount of 

terminal benefits which is inadequate to meet here require-

ment to maintain the family consisting of children in 

these hard days. As such she deserves Govt. Assistance by 

way of employment to her son. 

DETAILED JUSTIFICATION 

4. Smt. Usha Rani Chakraborty, wife of the deceased has 

'
Ve requested for employment to her son in the depament of 

MES. 

Co ntd. .. (2). 
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SUMMERY 

5.. In view of the ab, i t i s requested that an early 

action may please be taken to agree for employment for 

Shri Binoy Kumar Chakraborty, (son) as a LDC, Store Keeper or ,  

ileter Reader in the MES, under the Mini stxy of Defence in rel 

axation of normal recruitnent procedure. 

Station : Missamari 

Dated 	: 05 Apr 95 

R.S. Cheema ) 

iIaj 

Garrison Engineer 

sd/- ILgibl e 

.5/4 



NNEXURE-  - 

REOiiNENDATION OF THE GE 

The case for appointment o Shri Binoy 

Kiinar Chakraborby, 5/0 MES/26 5366 Late S.K. chakraorty, 

charge Methanic HS-I for the post of LDC or Store Keeper is 

stngly recommended. He is educationally qualified and 

is within the prescribed age limit as per recruitment 

rules. 

R.S. Cheerna ) 

Maj 

Station : Missnari 	
Garrison Engineer 

Date 	: 05 Apr 95• 	
Sd/- Illegible 

5/4 
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AL\1NEXURE'7' 

CETIFIC1 

AS PER E-IN -C' s1BRANCH LETTER NO. 6 59 26/E TSB 74 

Certified :- 

A clear vacancy for appointment of LDC exist 

for employient of dependent of deceased Late S K thakraborty 

Ch Mech. 

Clear Vacancy exists after adjustment of 

surplus and deficiencies which have been declared and 

realeased under ?O/S/76 for appointment other than (a) 

S 	 above. 

Retrenched petsonn1 are eligible for 

re-employment and considered before new entrances are 

appointed. 	 S S 

Funds are available. 

LI 

Garrison Engineer. 

S 	

S 	 S 
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ccIT 

A N N E X U R E .-8' 

ELIGIBILITY CERTIFIcATE 

Certified that the case of Shri Binoy 

Kumar chakraborty S/o Late S K chakraborty is covered vide 

Item VI of para 2 of Govt. of India, Ministry of Home 

Affairs letter No. 140 14/1/77/Estt (D) dated 25th Nov 78 

received under E-in C' s Br letter No. 65926/EIC dated 

10Jan79. 

R.S. Cheen 

H aj 

Garrison Engineer 
Station : I1issamari 

Dated : 05 Apr 95 	 Sd!- Illegible 

5/4 
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Frbrn, 
	 A 	\? 
Mr.tJh9 Rani Chnkraborty 

Lnte.S.K.Chnkrnborty,Ch/ Nech 

To, 
CEEC 
Kolkptc-21 

Sub 	Appointrnt of dependent of deceased govt.employee In. M1S department. 

Respected Sir, 

I beg to submitt the following few lines for your kind conside rtion rend favournble orders please. 

Sir,rny husbd M.E.S, 265366,Late S.K.Chakrnborty,ch / MechHS-I 
of A.G.E.E/M,Mj.gspmrj under Garrision Engineer Misamri expired on 31stOct 
1993,leqving behind 4(four)famiiy members,j.e.to sons,one daughter and mysel 
f.My son Binqy Kr.. Chekrabôrty who has applied InMES department for the post-
of Clerk under cornpansjorinate ground.Now he is frantically trying to secure 
job but inspite of his best effort till date he could, not secure 0 , job enywhe re.My second son could not complete his study for our financial condition and 
more so I could not manage to arrange any source for the -  marralge of.my grown 
up daughter.My elder son is now rnyonly hope to cope up the sItuation provide 
d he is employed some where.Mow,we- four family members are totally depending-
upon my hIf pension. 

After the untimly death of my husband,we are fnc±ng lots of - 
financial problems.Afer this incident,we -leftthe qiarter and now from lyrs 
of my husband death we are staying at Guwhtj at rented house paying rupees 
2000 '- monthly.At the begining,I have received Rs.3600G. as pension.But now - 
from this year I am getting half pension,according to hedquarters ruleNow y 
ou think yourself is it possible to pull four family members within this reso 
urceT Sir,I find it gTeat difficulties to meet my day to day incresing expens 
es even the 'daily needs.Slnce,I being poor mother of three childrens facing - 
lots of finøncialstringency to pull day to day life.Now i am in such a state 
of critical junctitre to look after my fmily,without havingnny other source-
.01 income and land property. 	-. 

S1',my late husband served his whole lIfe as a MES staff and 
he acquired good duty record.My husbPnddJtdd due to•Cpncer,and foi -' his treatm 
ent I have spend more than 'half money which I received from the MES depprtmen 
t as G.P.F nndGrRtuity.Today,he is not alive in-between of Us,tht's why we 
're facing this financial probiems.3o,5s a. wife of your one of Late MES staff 
its my pray to you please appoint my son Binay'Kr. Chakraborty in MES depertm 
ent under companslonate ground.After my husband death,I have submitted all th 
e necessary documents and my willingness certificate regarding my Sons eppoin 
ment. 	, 

cnntd.-ori page 2..... 
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Sir;In between this 7yenrs,my son send as many as sppliceion, 
but there is no suitsble reply from the headqusrters.No one is responding 
our matter serously.On themonthof July 2000,the Shillong headquarter gave 
replytht - 	your serial no. is 21 as per the register.xnpintalned by this 
office for the post of LDC.Aftë.r. tht,tilI now I didntt know mypresent seria 
el no.of my son or progress in recrutment.Sir,lots,of money he hs upended 
for typing irid postal registry charges for sending this applicationt prese 
nt I do not have any means to spend n single paisa on this sorts of pddition 
al expenses•.Sjr,I am sending this sppllcation.•to you with lots :° hoPés.So, 
kindly take a fvourble decision and appoint my son immediately nd save me 
from the stsrvation,o that I can maintain my family members a b1tpecefull 
y.For your ready reference,here I am sending all thexerox copy of my sons - 
all application,the replies receivd from the headqurters,the Rcknowledgeme 
nt cards and registry receipts. . 	. 

1 hose your honour will consider my CpSê sympntheticlly .'3nd - 
take immedipie decision for thy. son's appointment as sought, nrid for this rct 
of your kindness ;i shall remain ever greatful to you sir. - 

Thanking you in anticipation. 	. 

lour's Faithfully 

-- ------ 

Mr.s.Usha RnniChakraborty Dsted:  .-1J-1;• I 	 . 	 W/O:M.E.S/265366, §2:Guwahati 	
Late.8.JCCh9krabbrty,Ch/Mech. 

Present Address 

Enclosed :- 	
1 

I

Binay Kr. Chakrpbbrty 
(p)The previous applications. 	 C/O:Ganesh MedIcal 
(b)The headqunrterreplies. 	. 	P.O:Vinobnnagar 
(cThe acknowledgement crd. 	 Kalapahnr. 
(d)The postal regIstry receepts. 	.. .. Guwahatl: 18 

- 	.. 

(1) E-IN-C' s Brnch 
New t)eihi 

() CEEC 
ôIkt-21 

(3) Chief Engineer 
Shillong. 	: 
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	 'INEXUP.L 	11 ev , 
FR ON 

Shy:i Dinay •Kurnar Chakrabbrty 
5/0, M.E.5/265366.- 

Late S.K. Chakraborty, CH/MEOI. 

Present Address : 

C/n - Ganesh Medical 

Pa - Vinobanagar 9  
Kelapahar., Guwohatj-.18. 

To, 

E'-IN-C'S J3RANCH 

ARMY HEAD QUARTERS 

NEW DELHI. 

41 

'4 

APPOINTMENT OF JJLPENflj' OF DECEASED GOVT. EMPLOYEE 
--, 	

. 	. 
DEPARTMErJT 

Re3peCtd Sir, 

I. beg to submit th folia.iinq 
fèw!lie for your kind 

consideration and favourable ordrsp1e 03e . 

- Sir, 4 father 9  M.E.5/2653,66 Late S.K. Chatrabort y  CH 
/MECH. HS-I of A,G,E,E/M, Miss' Otnari. under Garrjs1n Engineer Mis-
sari expired on 3191; Oct, 1993 I belong to a very poor family

.  an , 
-d I have got four members in our famIly (Mother,flrothe

r, 	and Sb- 
ter). It is for you kind informati. on 

 that I am an ART'S Graduate 
and alco pascI typing examnintjon in Engli5h. fl Moreover 9  i havt 
corn-plc ted Computer' Course also. I have no sOurce of iflornc, nor 
have any land Property, 

difficulties 

After the untimely doth of my father, I find it grpat 
tornet my expersescverj c  d-ail Y needs. After my f 

other death, office has force us 
to leave the quaer. So now we 

are staying ai rtntd housepaying P. 2000/- pr month at 
Guwahet -1. My mother withra w i ng  1ti 3,601)/ as pension. Now, you can irna 

zine yourself that 
h1 ie foUr familjy rembers facing, lot of fi-

nancial stringency, to pull day to day lthf 	Now, I am in such 
;tate of cretjcaj juntjre to loui( after -  Our famIly, without hav-
ing any iflcome. 

- 	. 	- 	

Con'td.2/ 

-- 

Cø 	 -. '• 
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Sir, after my fatha S death, office has taken i-nterview 
on the month of robruary, 1 99 .4p. and I declared pass. ioJ its 

Si-
xth Year runnjn ator my fath5 death. Yet 

oj am jobles5 0  During this, r 
have send two to three iette' sto all Headqu ar _ 

es, but there is no repons c 
 from yoiJ. all. If there is no vcc-

ancy in M.Es, than 
YOU rocuittinq fresh Cndjdte3 by lea-

ving this deceased cases. i found many advCrtjspmen t f N.E. S in 
d311y paper' s Sir e 

 you can snarc'h my father's duty record 0  I am agree fo r 
 any post i.e, clork/;tfl(I(pppr/Elt.. Moroov'L 

you can posted., me any where yol.i wish, h u t I rped an job to pull 
rw familty members life 

4 

-dered 

In VIeW of the 

favouiahi y  for 

above 	it 	is 	r,(-Iuest:E'd that Ploas 	he conj 

po 	t I tal)ir 	rI) 1' 

PPO.intinq 	me 	in.M.F5 deparI;in,nt 	in 	any 

) OU UU 

rtl Con side ri fl lily 	1 U o1 	15, c;i t inn, 	I 	hope r will 	Con 	:ide r tn,i 	case 	symp 	the 1: 3.c ally 
Your 

and appaintrflr)t 	as 	ouqht above 	for which 
orde r 	for my 

remain ever 	'reatfuJ1 
act of 

to 
kindns, 	r 	shall 

you sir6 

you in aflticipat.in 

Station 
- Guwahati, 

Dtd 	10-1_2000, 
Your's 	faithfully, 

Sri DinaY Chakraborty 
Al, 	M.E.51265366 

L a t e 	S.K 	 3borty,CH/MECII.  
Prr.sentAddres 	:- 

Gànosh ModIcj 
Copy to 

: - 

P.O 
- Vihabanag ar , 

(1) 	E-It-CS 	Brnnch, 

kalapahar, 	Ghy  

t'Jew 	t)lhj, 

• (2) 	CEEC 

Calcutta 	21, 

(3) 	Chief Engineer 

Shi1,1rj, 
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ANNEXUAC 
• 	Tele : 6315 	 Headquarters 

.4 	 Chief Engineer 
• Shillong Zone 
:Pread Eagle Falls 

• 	 1ong-79301l 

70601/25/C/EIC(I) 	 Feb 2000 

Shri Binay IKurnar Chakraborty' 
- c/O MEs/265366 

Late S.K. Chakraborty, CF/1cH 
do Ganesh Hospital 
P0 : Vinobanagar 
IKalapahar.  
Guwahatj-18 

APPOINTMENT OF DEPDNDENT OF 'DECEASED 
ow EMPLOYEE IN M.E.S PEPARTMENT - 

.10 	Reference your application dated.:1OJanuary 2000, 

• 	2. 	It is intimated that your name 1s'at Ser No  21 of 
• 

	

	the seniotity1ist for compassIonate appt of LDC0 The 
appointment will be done accordingly on receipt of .  

• 	 Govt sanction 0  

wi) 

for chief Engineer 

C22y to :- 	 • 

CWE Tezpur,  
• 	 / 

GE Missarnari 

CAW 
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 Telë 6015 	 Headquarters 
thief Engineer 
thil1ong zone 
Spread Eagle Falls 
Shillong - 793 011 

10601/25/ 	/EIc(i) 	 pr 2000 

Shri Binay .Kuinar Chakraborty 
/o 14ES/265366 Late Si< cha'kraborty, 

c/O Ganesh Medical 
Poet Vinobanagar 
Icalapahar, Guwahati-jO 
State : Assazn 

Or DE 

Sir, 

1 Reference your application dated 10. Jan 2000, 

2 a  It is to inform you that.your seniorIty for considering 
the appointment on compassionate 'ground is 21, as per the 
register maintained by this off Ace for the post of LDC. 
rurther development of the case will be intimated in due 
course 0  

/ 

Yours faithfully, 

(0 E1S1gw1r) 
Adm Ojcer-I 
for cIief Engineer 

Copy to :- 
chief Engineer 
Headquarter 
Eastern Command 
Engineers Branch '(EIC (2) 
Fort William. 
Calcutta- 21 

for info wrt your HO letter 
No 131 528/3W4 597/Engra/EIc (2) 
•dt 27 Jan' 2000 

Iv- 

) 
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AWNE' L'RR-' ±4 
From 

Shri Binoy Kumar Uhakratarty,, 
5/0. LE.S/ 265366 0  
Late S.K.Chakraarty, CH/Mech, 
Present Address. :- 

dO :- GANESH MEDICAL, 
P.O — Vinobanagar, 

KaJ.apabar, Guwahatj — 18. 

To 

E IN 0s BRANCH 
ARMY HEAD QUARTER 
New DELHI. 

Appointment of Dependent of Deceased Govt. 
Employee in M.E.S Department. 

Respected. Sir, 	 -. 

I beg to submit the following few lines again 
for your kind consideration and favourable — orderplease. - 

Sir, my father, LE.S/265366. Late S.K,Chakr-
abarty CH/MECH. HS1 of A.G.E.E/M e  t4izsamax'j under Garrision Eziineer 
Nissamari, expired on 318t Oct. 1 993.Sjr, I beqn to a very poor 
family and I have got four members in our family. 

• 	 Sir, few days ago, I have send three letters 
to three headquerter i.e Shillong, Calcutta and Delhi through reg-
istered with A.D. I received my A,D, back so, it is clear that you 
have received my letter. After that, Shillong headquerter replied 
me ibat — my seniority for consjder 	he appointment on Compan- 
satonate ground is 21 as per the register maintained by this office 
for the post of LDC. They send ma a letter No.131528/3A/4597/grs/ 
EIC ( 2) dated 27 Jan' 2000 for collecting information. - 

Sir, it is quite known to you that now we are 
staying at rented house paying Rs 2000/- per month from 5 years. From'!  
the begining mother withdrawing J 3,600/.. as pension up to now. But 
from next month of this year pension- will be half as 7 years Completer 
According to Govt. rule, every pensioners pension will be half after 
7 years. Now You think how we four members pull day to day life with 
in as 2000/- or as2500/.. after paying Ps 2000/- as rent to houseowner. 
After interview my serial No. is 36 in 1994. Now after this 6 years 
my serial No is 21 i.e oL.ly 15 recuritment had done in this last 
6 years, So, it is clear that more 6 - 7 years are needed for my 

&s/, 	
Contd .,. 2 
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recuritment.Sr, why don't you are understanding our present 

situation which we are facing. Sir, I know that there are mmy more 

candidate like me0 Thoy also need job within short time. Sir, your 

sen1orty list or ofice register will not solve their problem 

which are Lacing many Candidate like me'. 

So, in view Of.th* above it is requested 

that please be considered your attention to those candidate first 

who are facin; lots of problems. ti, pull .y to day life like me0 

Sjr, seniority list No will not solve our econoiic problems. I 

hope your honour will sorisider my case sumpathetically and order 
for my appointment as sought above for which act of kindness as 

soon as poLsible. I shall remain greaiuilto you ir. 

haziiing You in onticipatiou. 

Your's faithfully, 

Station -GiNA1iATI 

Date 	-. 18-5-2000 

( Shri BINY CIj4KRABORTY ) 
S/U. 11.E.S 265366 
Late S.: K. CHMBORTY 

?reent Address i-. 
C/0 •- GANL$iI MiICAL 

P.O - VINOBANAGAR 

KALA'AHAR 

GUWAHATI . 18. 

COPY TO:- 
1 0 E-IN-4'SRANCH 

NEW £.ELHI. 	 ., 

2. CEEC 
CALCUTTA - 21 

36 CHIEF ENGINEER 

SHILLONt. 	 .1: 

ac 



c4r AwwURE- 15 
Tee : 6015 	 Headquarters 

chief Engineer 	-' 
Shillong zone 
Spread Eagle Falls 
Shillong -793 011 

70601/25/ 220/EIC (') 	 : (),/Jun 2000 

Binay Kuar Chakraborty 
S/0 M 5-26 5366 Late SK Chakraborty 
dO Ganesh Medical 
Post-Vinobanagar 	 S  
Kalapahar, Guwahatj-18 
State : Assam 	 S  

- APPOINTMENT OF DEPENDENT OF DECEASED 
GOVT EMPLOYEE IN MES DEPARTA4ENT 

sir, 

1. Reference your app1icatioj dated 18 May 2000, 

24 In this connctjori please ref ér to:our letter No 
70601/25/211/EIC (I) dated 13 Apr 2000,. It is to inform 
you that your seniority for considering the appointment 
on compassionate ground is 21, as per the register maintained 
by this office for the post of LDC 0  Further development of 
the case will be intimated in due course, 

Yours faIthfully, 

(0 Khç4ngwir) 
Adm Ohicer-i 
for.Chief Engineer 

copy to :-,- 

E-in-C's i3ranch 
Army HQ, iQ -Post 
New Delhi - 11. 

- for info •please, 
Chief EngineEr 
Headquarters 
Eastern Coitiznahd 	 S  
Engineers L3ranch(EIC(2) 
Fort William 
Calcutta - 21 



I 
1 • 	From :- 

Shri Binoy Kumar.Chakraborty 
5/0 :- r1.E.5/265366 

• 	Late S.K.Chakraborty, CH/MECH. 

NNjiiQ 16 
(V 

Ta, 
CEE C 

Calcutta 	21, 

Sub :- Appointment of dependent of deceased Govt emplaye 
in M.ESS. departmn 

Respected Sir, 

I beg to submitt the follocirig fewlines again for your kind 

Consideration and favourable ordereplease. 

Sir my father, M.E.5/265366, Late S. k. Chakraborty, CH/MECH. 
115 - I, of A.G.E.E/M, Missamarj under Garrigion Engineer Missamarj 
expired on 31st October, 1993. Sir, after the untimely death of my 
father, we are facing lots of problems to meet daily expenses. We are 
four family members (Mother, 2 brother and I Sister) 6 As elder, I 
have no source of income nor have any land property. 

Sir, including this, this is my 4th application. But, no one 
is listenning or understanding my problems. In every application I 

am memtioning my financial stringency that now we are staying in an 

rented house paying Rs. 2000/- per morth to the house owncr at Guwaheti. 

At present mother withdrawing Rs. 3,600/- as pension. From the nest 
month, mother's pension will be half, as 7 years passed my father's 

death. Now, you think yourself how we four member's are managing our 1 

livelihood and after half pension, what situation will be create ? I 

can'tunderstand that every employee of M.E,S, every officers of all 
headquarters are also managing their families. So, everyone knows the 
market condition increasing rate of goods. Wheather it is posible to 
pull a family of four mmbers within N. 1,600/- or Rs. 1 0 800/- ? If 
your humanity replies 'Yes' than Ok. But I don't know wheather it is 
clear to every M.E.S. employee or not that every employee's growing 
chid 	must have to face the same problem of unemployment like me. 

My father was also an M.E.S. employee and he acquired good duty record. 

You can search about thii. Relating this if you working employee can't 

understand the problem's of your deceased' staff's femily, than to 

wham I should request ? Is no one is there, who is ready to understand 
our problems our financial conditions. 

0 

Contd. .2/ 
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Sir, .1 am sending application after application, memtioing my 
conditions and requesting everytime e  But, every time I am getting 
reply that my seniority ligt no. is 21, as per the register maintained 
by the office. Sir, after 7 years of my father'9 death, till now you 
all headquarterts replying me this, than what will happen to my family 7 
Is this serial flolve our problems ? 

Sir, In viow of the above it is requested that please do an 

favourable judgement soon. Sir, please tell me upto which yeag  
deceased cases are been solved and now upto which year's deceased 

cases you are going to recreitted ? I hope your honour will consider 

my case sympathetically. I shall remain ever greatful to you for your 
kindness. 

Thanking you in anticipation, 

Date : 	 Yours faithfully. 
Place : 

5hri Binoy kr. Chakrabcrty 

5/0— M.E.5/265366 

Late S.K.Chakraborty,CH/MECH 

Present Address •:- 

Ganesh Medical, 

P.0— Vinobragar 

i(alapahar, Guwahati.. 18. 

Copy to :- 

E—In—'s Branch 

New Delhi. 

CEEC 
Calcutta 	21, 

3. Chief Engineer 

Shillon. 



Tele : 6315 	 Headquarters 
chief Engineer 
Shillonq zone 
Spread Eagle Falls 
Shi11àng793 011 

70601/5/ ? 1 1 /EIC(I) 	 Jul 2000 

,hri Bnoy Kumar.chakraborty 
7 sb 	ns/265366 

Late SJ( chakraborty. ch/Mech  
C/C Ganeèh Medical 
P00 : Vinobanagar 
KalapaIar, Guwahatic48 

IDEPENDENT OF DECEASED G 

Sire  

10 	 Reference your application dated 21 Jun 2000 

2 	It is to inform you that your seniority for con3iderAng 
the appointnent on compassionate ground is 21 0  as per the 
rin register maintained by this; office for the poet of LDC 0  Further 
development of the case will be intimated in due course 0  

Yours faithfully0  

(0P2r) 
A0I 
for chief Engineer 

çpy to 

Engineerin-chief s Branch 
Army Headquarters 
Kahmir House 
New Dei'410011 

}iq Eastern Command 
Engineers Branch 
Fet William 
1talcutt700021 

Ot 
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Shri.Binay Kr,Chikraborty 
5/0 ;-M, ,s/26 5366 
Late .5 .K.C:hakraborty,Ch/ec. 

TO, 
CEEC 
CALCUTTA. .21 

SUB -APPOINTMENe OF DEPENDENT OF DECEASEC GOVT .EMPLOYEE IN M.E • SDEPARTMEN -T 
a .... ----------- ------------ 

Respected Sir,, 

Reference your letter rio.70601/25/241/EIC(I),dated;_25/7/00, 
I bg to subrnitt the foll-:ing few ).incs again for kind consideration and 
favourable orders please. 

Sir,my father M.E.'D- ./265366,Late-S.KvCh.ikraborty # Ch/Mech,Hs  
i,of A.G.E.E/M,Missamariunder Grrision Enqinertiissamari expired on 31t 
October,1993.Sir,after the unti.inely death of my father,we are facjbs-
of problems to meet daily expences.vJe are four family mcmbers.As eter,I 
have no source of income,nor have any land property. 

Sir,includi:ig this,this is my 5th application to you all. 
sut,i am not getting arr fruitfull reply.l3eforethis,on 21-06-2000,1 have 
send last application co you.Ti1l that applicationyou all officers replyi 
ng me that ''my senic:ity list no.is  21,as per the register maintained by 
the off ice.Purther volpment of the case will be intimnatted in due course. 
But,please tell me when? 

Sir,see there is no self correspondence from the headquarters 
until), receiving of my application.From 7years,wheather my serial no.is  21 
asusual?Is there is no progress?Why the headquarters are not intimatted us 
about the present serialno. or progress? Sir,mny late father was served his 
whole life as a M.E.S. staff.Today he is not alive in between us.That's - 
why we are facing all this problems We are the family members of your one 
of the M.E.S. staff, ahd due to untimely death of my father , today we are 
standing in this bad sitution.Is it not your duty to help us,or to bring 
out us from this critical juncture iSir,it is our rightto got a job in M.E.S 
department in place of my late father.Sir,I have no choice regarding statio 
n i.e,near or far.You can posted me anywhere as you wish,but I need an job 
soon because we are facing many problems. 

contd. to pageno.2 
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Sir,in 
vourable judgernert 

view of the above, 	it is requted. that please do an fa- 
soon for us.I will thankfull to YOU sir.  i have an reque st to you. that ploasu let me know my present serial rio. and how much.time needed more for my 

- recrujttmeflt? I hope 
your honour will consider iiy case sympathetically with full response. i shall 

for your kindness. remain ever greatfull to you - 

Thanking you in anticipation. 

Dated;_2Q/01/001 

9 

a 

. 	

Your's Faithfu]Jy 
Place;...  Guwahati 

- 	 a a ___________ ------ 
Shri.Binay Kumar Cakraborty 

S/Oz- M.E.S,/2653661 

Late, S.K.Chakraborty,Ch/Mech 

Present Address;... 

C/oz- Ganesh Medical 

. 
P.O; 	Vinpbanagar . 

Kalapahar 

Guwahatj1. 

	

Copy to;... 	• 	..• 

	

• 	• 	. 	., 
 

E-IN-C'S Branch 
New Delhi 

CEEC 
CalCutta2i 

(3y Chief Engineer 
hillong, 

'•l 

11 
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FROM 

MRS. USHA RANI CHAKRABORTY 
W/O:M. E. S/265366 
LATE: S. K,CHAKRABORTY 1  CH/MECH. 

TO, 

THE HONOURABL..E 
DEFFENCE MINISTER 
MR.. JASWANT SINEH. 

SUB : -APPOINTMENT OF DEPENDENT OF DECEASED GOVT EMPL.OYLI. iN 
MES DEPAR1MENT. 

Respected sir 1  

I beg to subm.itt the following few lines for your kind 
consideration and fevourabie orders p].ease 

Sir4 my h.isband M..E.S /265366 Lat.e S. A. Ch1;'kraborty ,  1 

ch/Mech Hb'1 of A. G.E. E/M Missamar i under (5arr i. si.on 
Engineer Misamari expired on 31st' "'Oct 1993y. leaving behind 
4 (four) fami ly members i . e. Two sons, One daughter and 
myself. My son Binay Chakabort.y who has applIed in Mt:S 
department for the post of clerk under ,  compansi.onnate 
groundi Ndw he is frantic&ul•y trying to secure a job but 

inspite of his best effort till date 'he could not secure a 
job anywhere My second son COII id not complete his stuJy 
for our financial condition and more so I could not manage 
to arrange any source for the marriage Of my grown up 
daughter. My Elder son is now my only hope to cope up 
the situation provided he is employed some where. Now 1  we 
four Family members are totally depending upon my half 
pension. 

After the untimely death of my husband 1  we are facing lots 
of financial problems. After this incident we left 'the 
quarter and now from 7 years of my husband death' we 
are staying at Guwahati at rented house paying rupes 2000 I -
monthly. At the beg ininq. I have received Rs.. 3600/-. as 
pension . But, now from t.h is year I am qett. I nq ha :1+: 
pension according to headquarter 

' s rule. Now yOu 	think 
yourself is it poss i b ic-? to pu 1. 1 four fm lily member's w i thin 
this resource? 	I find it. great difficulties to meet my day 
to day increasing expenses evi:n the daily nee(:I!;. Sin:u? 
I being poor -  mother pf three ch i idrens facIng ],oj 	{: 
financial ,  stringency to pull day to day life. ' Now I am 
in such a st.'ate of cr it i.cal juncture to look after my fami ]. I 

without havin any other source of income and land property. 

Sir, my Late husband served his whole' life as a tIES staff 
and he acquired good duty record. My husband died due s  to 
Cancer ,  and For his treatement . I have spend mote than half 
money which I received from MES departnent as G. 'P.F and 

CON'D . . . . 
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Gratuity. Today s  he is not alive in between oFus 	that's. 

whywe are facinq this financia]. problems. Sc asa wife of 

your one of late tIES staff its my pray to yOu IileasE apporit 

my son 	Bi.nay Kr. Chakrahorty in tIES department under 

compansionate qround After my husband death I have 
submitted all the necessary documents and my will inqnes 

certificate regarding my sons appointment. 

Sir, In between this 7 years q rny son send as many as 

app 1 icat ion • 	but there is no suitable rp ly from the 

headquarter's No one is respond m g 	our matter seriously. 
On the month of July 2000w,' the Shillong headquarter qave 
reply that - "your serial No. :i. s 21 as . per the req ister 

maintained by this office for the post of LUC" . After that 
till now I didnot know the present serial no, of my son or 

progress in recruitment. Sir lots of money he has spended 
for typing and postal :reqistry charges for senc:linq this 

application. At present I don't have any means to 'sperd a 
sinqle ppish on this sorts of additional expinses. Sir, I am 

sending , this application to' you with lots of hopes. So, 
kindly take a favourable decision and appoint my son 

immediately and save me from the starvatiop so that I can 
maintaIn my family members a bit peacefully. For your rea..Iy 
referen,ce, 'here I am sending the xerox copies of my sans all 

appliatIon the replies received from the headq..arters,t.he 
acknowledgement cards and reqistry receipts. 

I 	hope you honour will consider my case this 	time 

sympathetically. As offic iaiy I have tried much more in this 

7 	years but the headt:juarters are neither tak inqañy 

favourable dec is ion nor 'ci ivinq any response t.o our 

problems which we are facing due to there neqi :i.qiency. Si r 
you please take an irlimed i ate dec:is ion and q ave order for my 
son ' s appointment as souqht , and for t.h is act of y(,• 
kindness I shall remain ever qreatfui 1 to you. 

Vo..rs faithful :I.y 

,iLJ/•ij. 2-'?fi/ 	!/.)1LJ 

STAT I ON : G1JWAHAT I 

PLACE : 15/09/01 
JISIIA RANI I CI-1AKA}1(JR'Y 

!'J/O M. E. S '/265356 
L.JVIE 5 . •K . 	:IAB(JRrY . CI 1/ MI'Etl-I 

ENC: 	A. THE PREVIOUS APPLICATION PRESENT AD1)RE15 
 THE HEADQUARTERS REPLIES. BINOY KR, CHAKRABORTY 

 THE. ACKNOWLEDGEMENT CARDS. C/Q: GANESH MEDICAL 
 THE FOSTAL REGI STRY RECE I F1'S. P.0: 	V I N[IJ3A 	I\IAI3AR 

KALAPAHAR , GHY - 10 

CC: 1. DEFFENCE MINISTER JASNANT s:ENt:H. 
2 E -INC' S E(RANCH.q NEW DELHI. 

CEEC KOLKATA-21. 
CHIEF ENGINEER SHILLONG.. 
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70601/25/  

15* r 	 20 Headquarters 
Chief Engineer 
Shillong Zone 
Spread Eagle Falls 
Shillong 793011 

Dec 2001 

Shri Binoy Kr Chakraborty 
S/O Late SK Chakraborty 
CIO Ganesh Medical 

,ZP.O. Vinuba Nagaqr 
,,/ Kalapahar. Ghy - 18 1: 

COM IASS IONA'FE APPOINI 'MEN 
Dear Sir, 

I. 	Reference your application dated 28 Sep 1994ppoiiirn ent under the 
scheme of corn passionate ground in th ispadrnenton expi ry of your Late 
father SK Chakraborty,Ex/ Ch/Mech of GE saulari 

2. 	Your request for compassionate appointment was examined by the 
competent authori' under the relevant instructions of Dept of Pets Trg and 
Hon'ble Supreme Court ruling on the subject are enclosed, 

3. 	According to available information, the following is the position/Status of 
the case:- 

The death of Govt servant occurred on 31 Oct 1993. He was 
survived by his wife ,02 sons and 01 daughter. 

The family is receiving Rs 1849/- (miii) as family pension. 	As 	such 
It Is above the poverty line as per DOP&T instructiOns0 

The need for immediate assistance by way of compassionate 
employment to tide over the emergency and crisis is lacking in this 
case as the death of the Govt servant occurred on. 31 Oct 1993.   i.e 
more than 08 years back. 

4. 	After due circumspection and consideration of the circumstances of the 
case in the light of the enclosed guidelines of DOP&T and also various 
judgments of the Hon'ble Supreme Court and after a balanced and objective 
assessment of the totality of the circumstances of the case, the competent 
authority, it•, is regretted to mention, has not approved your case for 
Compassionate appointment in this Department. 

Youi'' ±..tl'iEuii; 

(KS Mukho ad iyay) 
Sr(5(i) 
So I (Pers) 
For Chief Engineer 

CPW 

(y 	 e° 



-2- 

Copy to :- 

Engineer-in-Chief's Branch * For information with refer to this HQ letter 
Army Headquarters No70601/25/192/EIC(1) dated22 Oct2001 
Dl-IQ New Delhi —11 & 70601/25/06/EIC(j) dated 08 Nov 2001 

HQ Eastern Command 	- For inforiiiation•with reference to above. 
Engineers Branch 
Fort WIlliam Ko Ikata-70002 I 

• 	 CWETezpur 

GEMissamari 
Internal 

El Legal 
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LI LIGS 
DOt4  & T INSTRUCTIOTS JNL) su)RE1E 03T.,RT RU  

DOP & T have envisaged the sch 	of copa5SiOflate appointment 

as follOWs 

(a) 	The object of the Sche 
	

grant appointment on rr( is to  
popaSioflate grounds to a dependent family member of a Government 
Seant dying in harness of who is retired on medical grounds 
thereby ieviflg the family in penY and without any means ofur 
livelihoodi to relieve the family of the Government seant 
concerned from fjnanCial destitUti0fl arAd to help it get over 

the emergency. 

(b) 	
providing employment assistance under 

the scheme of 

compassionate appointment doS not mean employment generation 
delines and are not in favo of 

as per existing instructionS 0 gui 
 

giving quarnated dompasSionate appointment to dependents as a 

matter of routing 

While nidering a request for appointment on 
compassionate 

gound balance1 an 
objective assessment of the fflaflCial condi-

tion 
of the family has to be made taking into account its assets 

and liabilities ( 

jcludiflg the 
benef its recieved under the various 

welfare scheme) and all other rliVant factors such as the presence 
of an earning member, size of the family ages of the children and 
the essential needs of the family etc. 

In deseiflg ases e-jen where 
there is a.ready an earning 

member in the family a depnc1eflt family member may be considered for 
compassionate appOintmflt with prior aproVal of the Secretary of the 

Department! nistry concerned who, before approving such appointment 

will satisfy hse1f that gr 	
ppOintment is 

ant of comp.SSi0flat 
 

justified having rerd to number of depefldUfltS; 
	sots and liabi- 

lities left by the Government seant income of the earning member 
as also his liabilities includifl the fact that the earning member is 

residing with the family of 
ho Government servant nd whether he 

hhOUld not be a ource of suoport to 
otner members of the family. 

In cases Where any m;mber 
of the family of 

the deceased of 

medically retiied Government seant 
iS already in employment and 

is not supporting the other members 
of the family of the Government 

seaflt, extreme caution has to be 0se;ed in 
50 rtaifliflg the 

economic disiress of the members of the family of the Government 
seant so that the faclity of appoint1° 

on comPaSs10te groun  

is not circuThv0flt and misused by putting foiJard the gound that 

t
mily already employ 

he member of the fa 	
0d is not supporting the family 

MinistrY/Pt1t can consider queStS for 
compassionate 

appointment ever where th death or retireiueflt on 
medical grounds 1 

a Goermflt eart tk placelong back say 
five years or s, 

Wh1e 0 r,id0ring sueh belated requests it should howeer be 
kept 

jA view that the concept of c:,apSSi0r1atG appoint( 
	jS inrgy 

related to the ed for immediate 
assiStnCC to  the family of the 

Government 	rVn i 
order to reiiev 

it fron ecofliidC distress. 

'rho 
very ft that the fmiiY hfl been able 

t maligo somlloW all 

these year 'hhUld normallY b 
taken as 	

of t1xt the 

faiIy ad some depe11d)hiC 
means of sub. 5tt' 



Wether a request for compassionate appointment is belated: 
or not may be decided with reference to the date af death or reti-
rement on medical ground of a Government seran and not the age of the 
appliant at the time of ccnJ.deration. 

The number of,racancies for compassionate:quota should be 
limited to 5% of the total vacancies in Groupc and 'D'to be 
filled by direct recruitment only. 

(1) 	The Honb1e Supreme Court of India in its judement dated 
April S. 093 in the case of Auditor Generi of India and others Vs. 
G. Ananta RaJeswaa Rao (1994) 1 SCC 192) has held that apppinment 
on grounds. of descent 'early violates Articl 16(2) of the constitution 
but if the appoIntment is confined to the son O.r.daughtr or wirAdow of 
the Government serva.t who died in harness and ne€ds irnediate appoi-
ntment on grounds of Immediate need iof assistance in the oventof 
there WAS no other earning member in the family t.o supplement the 
loss of income from the bread w1nne to relieve• the economic 
distress of the .iembers of the family, it is unceptionable, 

(ii) 	Further in another judgemet datedJ4th May 194 in 
the case of Umesh Kumar Nagpai Vs state of Haryana and others the 
Supreme Court has laid down, interalia the following impertant 
principles in this regrd 

Zof 

Only dependents of an employee dying in harness 
leaving his famIly inpeflurY and without any means of 
livelihobd can be appointed on cornp.asi.onate ground. 

The whole object of granting compassionate 
appojnent is to enable the family to tide over the 
sudden rrists amd to relieve the familyLthe clocoased.f 
from fInancialdestitution and to help it get over 
thy emergency. 	 ' 

() Offering compassionate appointment as a mattcr 
of c?irse irrespective of the fihancial condition of 
the family of the deceased or medcally retired 
Government serent isle Ily impermissibiE. 

(a) 	The Government or the pu~)1i,7,Aufiqority concerned 

Jit\ 
has to examine the financial condition of the family of 
the deceased, and it is only .tfJIsetisfied, that but 
for the provision of emj-ioymeiit the family will not be 
able to meet the cr isis y  that lob is to be offerea' to 
the eligible mGmnher of the famly. 	 - 

(e) 	compassionate appointmet cannot be gronted after 
lapse of a reasonable p&.riodad It is not vested right 
Which can he exrcjsed at any time in future. 

ly 
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FROM MRS. USHA RANI CHAKRABORTY 
W'O : LATE S.K.CHAKRABORTy-MES/265366 
CHilv[ECH. HS-1 OF A.G.E.E/M MISSAMAPI 
CIO GANESH MEDICAL 
VINOBANAGAR 
KALAPAHAR 
GUWAHATI - 781008 

TO, 
MR.GEORGE FERNANDEZ - HON'BLE MINISTER 
MINISTRY OF DEFENCE 
GOVT. OF INDIA 
NORTH BLOCK 
PARLIAMENT STREET 
NEW DELHI. 

APPEAL FOR COMPASSIONATE APPOINTMENT 

SIR, 

I THE \VIDOW OF LATE. S.K.CHAKRABORTY - AN EX-EMPLOyEE OF M.E.S UNDER 
GARRIEION ENGINEER, MISSAMARI, SUBMITT MOST HUMBLY THE FOLLOWING FACTS 
BEFORE YOUR 000DSELF WITH THE FERVENT HOPE OF RECEIVING OUR 
COMPASSIONATE REVIEW TO TFIE MAilER UNDER SUBMISSION. 

THAT MY HUSBAND LATE.S.K.CHA.KRABORTY AN EMPLOYEE UNDER GARRISJON 
ENGINEER, MISSAMARI,ME5/265366,CJffiCH HS-1 EXPIRED ON 31-10-1993 , LEAVING 
BEHIND TWO SONS AND ONE DAUGHThRS - ALL MINORS AND MYSELF. 

THAT HIS UNTIMELY DE]\'flSE RENDER US TO A HELPLESS CONDm0N SINCE MY 
HUSBAND WAS THE ONLY EARNER FOR HIS DIRECT DEPENDENTS OF FOUR MEMI3ERS. 

THAT AFTER HIS DEATH, WE IJAD TO VACATE TIlE QUARTER AT MISSAMARI AND HAD 
TO ACCOMMODATE OURSELVED IN A RENTED HOUSE AT GUWAHATI UNDER 
CIRCUMSTANCES OF FINANCIAL STRINGENCy. 

THAT MY ELDER SON BINAY KR. CHAKRABORTY APPLIED FOR A JOB IN CLERICAL 
STRJAJvj ON COMPASSIONATE GROUND - COPT ENCLOSED. 

THAT WE MADE 111S PERSONM. APPEARANCE BEFORE THE AUTHORI1'y AT SI-IILLONG 
FOR A NUMBER OF TIMES IN HIS FOLLOWUp PROCESS, APART FROM SENDING 
PERIODICALS REMINDERS - COPY ENCLOSED. 

Li 
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THAT TILL 14 DECEMBER, 2001 ALL THE REPLIES FROM HEADQUARTERS , OFFICE OF 
THE CHIEF. ENGINEER. SHILLONG ZONE. CONTINUED THEIR CONSIDERATION OF HIS 
CANDIDATURE AND HIS TURN OF SUCH CONSIDEPTION REMAiNED TO SERIAL NO.2 1 - 
COPY OF ALL SUCH REPLIES ENCLOSED. 

THAT MOST UNEXPECTEDLY, THE SE(SG), SOI(PERS), SHILLONG, VIDE HIS LETTER 
NO.70601 /25/45./E1C(I) DETED:14-12-2001 , NULIFIED THE CANDIDATURE ON THE PLEA OF 
UNREALISTIC GROUNDS OF EXPIRY OF THE INTERllvI PERIODS , FOLLOWED BY 1'HE 
PENSION QF RS.1849/- WHICH AS PER DEPPTS VIEW, IS ABOVE THE POVERTY LINE. - 
COPY ENCLOSED . . 

UNDER THE AFORESAID 'FACTS AND CIRCUMSTANCES MAY I SEEK YOUR KiND 
INTER VANTION TO REPEAL THE STAND OFF OF THE DEPARTMENT AND ALSO TO GRACE 
THE OPPURTUNITY TO PROVIDE MY ELDER SON WITH A JOB AT AN EARLY DATE. 
KINDLY ALSO NOTE THAT I HAVE NOT BEEN ABLE TO ARRANGE THE NECESSARY 
MARRIAGE OF MY GROWN UP DAUGHTER AND MY YOUNGEST SON HAS BEEN 
COMPELLED TO ABONDON HIS STUDIES FURTHER. 

AWAITING FOR YOUR VERY COMPASSIONATE AND FAVOURABLE RESPOISE TO MY 
ABOVE APPEAL ,: I REMAIN. 

YOURS FAITHFULLY  

MRS. USHA RANII CHAKRABORTY 

DATED: 19-012002 
STATION : GUWAHATI 

ENCLOSED :- (A) ALL PREVIOUS APPLICATIONS. 
• 	(B) ALL HEADQUARTERS REPLIES. 

ALL ACKNOWLEDGEMENT CARDS 
ALL POSTAL REGISTRY RECEIPTS 

(A) MR. GEORGE FERNANDEZ(DEFENCE MINISTER) 
(B) E-IN-C'S BlANCH. NEW DELI-il 
.( C) CEEC. KOLKATA 

• 	1(D) CIIIEF ENGINEER SIIILONG. 
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Lt&N JiQ2O3  
IN THE CENTRAL

GUWAHATI 	 C;YIA11 11J 
O.A. NO. 287 OF 2002 

Shri B.K. ChakrabortY 

N 

51 
QUO 

• .. .Applicaflt 

Vs 

Union of India & Ors 

• • . .ents 

In the rnatter.pf 

Written Statement Submitted 

by the respondents 

The respondents beg to submit a 

brief history of the case which may 

be treated as a part of the written 

statement. 

(BRIE HISTORY OFT, CASE) 

MES/265366 Late SK Chakraborty, Charge Mechanic HS I was a 

mployee of GE, Missamari and while in service he expired on 31 Oct 

993. Smt Usha Rani Chakraborty, Wife of the above deceased has been 

said all the emoluments due to her due to the death of the individuaL 

Application for compassionate appointment was submitted by i.e. 

;hri Binay Kumar Chakraborty, S/O the deceased to CWE on 05 Apr 1995 

,ide letter No 1011/C/67/E1A dated 05 Apr 1995 and further submitted 

:o HQ Chief Engineer Shillong Zone by CWE Tezpur vide CWE Tezpur 

letter No 1060/R!BKC/02/E1C(I) dated 27 Apr 1995. 
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The said application has been progressed upto E-in-C's Branch and 

E-in-C's Branch returned the same vide their letter No 

65926/Pet/GC/E1C (4) dated 09 Jul 98 stating that home address of the 

applicant's is not mentioned on the application. 

Home address of the applicant's has been informed to the HQ 

Eastern Command vide GE Missamari letter No 1011/C/365/E1A dated 25 

Aug 1998. Chief Engineer Shillong Zone vide letter No 70601/25/E1C(I) 

dated 29 Feb 2000 intimated to Shri Binoy Kumar Chakraborty that his 

'name is at Ser No 21 of the Seniority List for compassionate 

apointment of LDC and the appointment will be done accordingly on 

receipt of Govt Sanction 

After correspondence with higher authorities Headquarters Chief 

Engineer Shillong Zone under their letter No 70601/25/S0/14/E1C(I) 

dated 18 Mar 2002 intimated to Shri Binoy Kumar Chakraborty S/0 the 

deceased that his request for compassionate appointment was examined 

by the competent authority under the relevant instructions of depart-

ment of personnel and Training, Hon'ble Supreme Court ruling on the 

subject, and his case should not be considered for appointment of LDC. 

Speaking order issued by CE Shillong Zone vide their No 

10601/25/S0/E1C(I) of 20.12.2002 in supervision their No, 

70601/25/45/E1C in super session their No 70601/25/45/E1C(I) dated 14 

Dec 2001. 
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The respondents beg to submit para wise written statement as 

follows :- 

That with regard to the statement made in para 1, of the appli 

cation the respondents beg to state that the applicant had applied for 

compassionate appointment as LDC after the death of his father 

MES/265366 Late SK Chakraborty while in service and his application 

was forwarded to CWE Tezpur vide GE Missamari letter No 1011/C/E1A 

dated 05 Apr 1995 duly recommended. 

That with regard to the statement made in para 2, of the applica-

tion the respondents beg to state that the case of the applicant was 

recommended to higher Headquarters on the basis of vacancy existing in 

GE Missamari and to fill up the deficiency by making such compassion-

ate appointment. 

That with regard to Para 2 and 3 of the application the respon-

dents beg to offer no comments. 

That with regard to the statement made in Para 4.1 of the appli-

cation the respondents beg to state that though the application for 

compassionate appointment as LDC was recommended for consideration, 

not offering the appointment is after due consideration by the compe-

tent authority and after taking all result guidelines of Deptt of 

Personal and Training and ruling of Hon'ble Supreme Court in similar 

cases. 

That with regard to the statement made in Para 4.2 of the appli-

cation the respondents beg to state that the MES-265366 Late SK Chak-

r.aborty was working under the AGE E/M Missamari as Ch/Mech HS-I and he 

expired on 31 Oct 1993 leaving his wife and 3 children. 
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6. 	
That with regard to the statement made in Para 4.3 of the appli- 

cation the respondents beg to state that the applicant after expiry of 

his father had submitted one application for appointment as LOC on 

compassionate grounds after death of his father on 31.10.1993 vide his 

application dated 28 Sep 1994. 

That with regard to the statement made in Para 4.4 of the appli-

cation the respondents beg to state that the application of the appli-

cant was also forwarded to CWE Tezpur duly supported all relevant 

documents for consideration of his appointment. 

That with regard to the statement made in Para 4.5 of the appli-

cation the respondents beg to state that on receipt of application the 

same was forwarded to CWE Tezpur duly verified all eligibility of the 

applicant on 05.04.1995. 

That with regard to the statement made in para 4.6 of the appli-

cation the respondents beg to state that on receipt of application 

from the applicant son of MES/265366 Late SK ChakrabortY Ex Ch Mech 

HS-I of GE Missamari was forwarded to CWE Tezpur for appointment of 

LDC, SK or Meter Reader in MES considering the family in indigent 

circumstances. 

10. That with regard to the statement made in para 4.7 of the appli-

c7klfl the respondents beg to state that the individual was EducatiOn.- 

llY qualified for appointment in the trade mentioned above and also 

found within the age limit. 

II 

- 
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11. That with regard to the statement made in para 4.8 of the appli 

cation the respondents beg to state that the case of applicant was 

also recommended to fill up the vacancy of LOC which were lying vacant 

since long under GE Missamari. 	 - - 

12,. That with regard to the statement made in Para 4.9 of the appli- 

\ cation the respondents beg to state that the applicant was found 

suitable for appointment in MES as per laid down policy issued by 

\Govt. of India, Mm of Home Affairs received under E-in-C's Branch, 

rmy Headquarters, New Delhi letter No 65926/E1C dated 10 JanJ'd 

n 	his case was recommended for appointment. 

That with regard to the statement made in Para 4.10, of the 

I  application the respondents beg to state that due to ban imposed by 

the Government for recruitment as LDC/SK/Meter Reader the applicant 

was asked to offer his willingness to accept the alternative appoint- 

...-,..... ... ..-. ..--.---..-... .. 	. 
ment in the category of Mazdoor, Peon, Safai Wala & Chowkidar. 

That with regard to para 4.11 and 4.12 of the application the 

respondents beg to state offer no comments. 

15. That with regard to the statement made in para 4.13 of the appli- 
	'1Z 

cation the respondents beg to state that since the appointing authori- 

ty rest with Higher Headquarters, after obtaining prior approval of 

ovt of India. The case of the applicant has been consider as per the 

order of Govt. of India/rulings of Supreme Court considering the 

family status and rejected by Competent Authority. 
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1. That with regard to the statement made in para 

4 1 L14,4.15,4.16,4.17,4.18, 4.19, 4.20, 4.21,4.22 and 4.23 of the appli-

cation the respondents beg to offer no comments. 

iP. That with regard to the statement made in para 5 and 5.1 of the 

.aplication the respondents beg to state offer no comments. 

1. That with regard to the statement made in para 5.2 of the appli-

c'tion the respondents beg to state that Garrison Engineer has recoin-

mended the case but appointing authority would decide case after 

4nsideration of the various Government policies in vague. 

That with regard to the statement made in para 5.3 of the appli-

ction the respondents beg to state that respondent can only recommend 

the case but final appointment is done by competent authority after 

consideration. 

That with regard to the statement made in Paras 5.4,5.5,5.6,5.7 

aid 5.8 of the application the respondents beg to offer no comments. 

That with regard to the statement made in para 5.9 of the appli- 

ction the respondents beg to state that it is clearly mentioned in 

the speaking order issued by Chief Engineer Shillong Zone vide their 

ltter No 70601/25/45/E1C (I) dated 14 Dec 2001 (Copy enclosed) that 

considering the family pension and other terminal benefits paid to the 

w1ndow, the case of the applicant has been rejected by the competent 

authority. 



That with regard to the statement made in para 5.2 of the appli-

cation the respondents beg to state that Garrison Engineer has recom-

mended the case but appointing authority would decide case after 

consideration of the various Government policies in vague. 

That with regard to the statement made in para 5.3 of the appli-

cation the respondents beg to state that respondent can only recom-

mended the case but final appointment is done by competent authority 

after due consideration. 

That with regard to the statement made in paras 5.4,5.5,5.6,5.7 

and 5.8 of the application beg to offer no comments. 

That with regard to the statement made in para 5.9 of the appli-

cEtion the respondents beg to state that it is clearly mentioned in 

the speaking order issued by Chief Engineer Shillong Zone vide their 

letter No 70601/25/45/E1C(I) dated 14 Dec 2001 (Copy enclosed) that 

considering the family pension and the other terminal benefits paid to 

the widow and various policies/rulings on the subject case of the 

applicant has been rejected by the competent authority. 



r • 	 VIA 

VERIFICATION 

I, Shri B Srinivasa Rao, presently working as Garrison Engineer 

Missamari, being duly authorised and competent to sign this verifica-

tion, do hereby solemnly affirm and state that the statement made in 

para 1 to 25 are true to my knowledge and belief and those made in 

para - being matter of records, are true to my information derived 

there from, and the rest are my humble submission before this Hon'ble 

Tribunal. I have not suppressed any material fact. 

And I sign this verification on this 19 th day of Apr 2003. 

ILJ4 
Declarant. 
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ShriBinoy Kr Cbakrborty 
.5/0 Late 5K Chakraboity 
C/0 Ganeh1Medica] 
P.0VinubaNagr 
Xnlapoahar, GuwaIwli- 18 
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Tele 5032 

EMPLOYWNT ASSISTANCE IN RESPECT OF 
SHRI I3INOY KR CHAJUtAEOItTYON COMPASSIONATE GROUNDS 

Ref erence 	your 	application 	dated 	28 . -9- 	1994 
regardinq employ-ment on coutpasionate qrounds . The request 
(réprasertation) for compassionate. appointment was examined by 
the comptent authority of this Headquarters as per the extant 
Government Rules and Policies and the Hon'ble Supreme Court 
rulings an the subject. The releartt DOP&T instructions and 
Non' bie. Suprema Court rulings on the subject are enclosed. 

The Scheme of appointment on compassionate grounds has 
been enviisaged with the whole object of granting compassionate 
appointmeit to enable the family to tide over the sudden 
crisis ad to relieve the family of the deceased from 

• 
 

financiali destitution and to help it get over the emergency. 
The scheme does not necessarily imply that dependent of each 
and every deceased/medi caily-boarded out/rnising Govt. employee 
will be 6ffered appointment on compassionate ground. It is 

• pertinent' to mention hero that quota proscribed for the 
purpose of compassionate appointment ia only 5% of the total 
DR vacar4es occurring in a year inGroup 'C' and 'D' posts 
and therefore o case is considered individually or Unit 'ise, 
but all the cases received from various Units are consIdered 
by the Bdard of Officers constituted at the Headquarters as 
per the Government policy, to find out the most deservinq 
cases in acute financial distress/more indigent in comparison 

• to. other 'similarly placed cases, against the 5% quota of DR 
vacancies occurring in a given year. 

• 3 	Accoidiaqly, the Board 'of Officers take the various 
aspects a stipulated in MOD ID No 19(4)/824-9911998-D(Lab) 
dated 09-03-2001, such as family size including ages of 

• children, amount of terminal benefits, amount of family 
pension, liability in terms of unmarried daughter(s), minor 
children ietc, movable/immovable properties left by the 
deceased at the time of death, to 'find out the cases of acute 
financial idistress/most deserving case in relative merIt and 
reconimends only the really deserving cases that too only if 
clear vacancy meant for appointment on compassionate grounds 
exists within the ceiling of 5% DR vacancies. Further the 
Committee considering a request for appointment on 
compassionhte grounds should take into account, the position 
regarding availability of vacancy for such appointment and it 
should recmmend appointment on compassionate qrouns only in 
a really dserving case and only if vaancy moaPt foi 

Cnd-2J 

.1 

/ 
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aointment on compassionate grounds wili' be available within 
a-year, that too within the ceiling of 5% prescribed for the 
purpose , in view the Hon'ble Supreme Court ruling in 
3udgement dated 4 tb  May 1994 in the case of Umesh •Kumar Nagpal 
Vs State'.jf }Iaryana and others.(JT 1994 (3)•.SC 525) wherein it 
has been held that 'Offering appointment on' compassionate 
yrpundas a matter of course• irrespective of the financial 
condition of the family of the deceased or medically' retired 
Govt, servant is legally impermissible and compassionate 
appointment cannot be granted after lapse of a reasonable 
period and it is not a vested right which can be exercised at 
any time in future'. 

4.. 	According to the information available on record, the 
following is the 'position/State of the family, of the 
deceased (MBO/Nlssing) government servant: - 

'(a) The death/t4BO/Missing of the Govt servant occurred on 
31-107199. His,Wife , two Son(s)and one daughter 	- 
survive hIm. 	The deceased (MBO/Missing) GoVt servant's 
family received Rs 2,08,544/- as terminal benefits. At 
present they are in ieceipt of monthly pension of 
Rs1275/ --- plus Dearness relief of P.s 574!-.. 

5. 	The Board of Officers at this Headquarters after taking 
into account each aspect referred to above has considered your 
case along with other candidates. However, due to more 
deservIng cases and few vacancies available, your ca5e was not 
recommended by the BOO for, appointment on compassionate 
ground. tn view of this the coetent authority is of the 
view that your case does not deserve eloyment assistance on 
ooaeionate grounds. t  (Moreover, the need for inm -iethate 
assisance by way of compassionate employment to tide over the 
emergency and crisis is lacking in your case as the Death of 
the Government servant was on 31-10-1993 i.e. 09 years before 
his normal retirement. 

Contd ---- 3/- 

hi 
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Threfor, 	aftor due 	cii.curn3pection 	and conidrtion Ir 
the 	light 	of 	the 	enclosed 	gui%delinaz 	of 	DOPT and 	various 
judgrnent; 	of 	the 	Hon' hia 	uprorne 	Court nd 	that 	the 

poihtu1oit on cowtpae 	groundtj i5 not a irtattor of 	riht 
and after a balanced and object,ive-e5rnont. of the totality 
of 	the 	 of 	the 	ce 	includitg 

i
circumstances the 	decision 	of 

Board 	f 	Officeri 	at 	Army 	lleadçjuarter5,. the. 	Competent 
authority haa rc3jeoted the ep1Oyment aaa1atane to ShriRlnoy 
Kr Chekraborty SIO (Late) Sbri8K Chakraborty on cornpaaaionate 
grounda. 

7. 	This HQ letter No 706011261451ElC(1) 	dated 	14 Deo 2001 Is hereby 
cancllod. 

Copy to 

Ratia lors h. Chief's Ilr*nch 
Army flea4qnarter 

twflt1 
110011 	1 

IIQ Eactern Command 
Engineers flrmh 
iort William 
1o1kata 

CWE Te.zr 

GE Mii&nznari 

VZ  1ntorul 

E1(Lei1) 	• For ILLtb 

(TM Cbandrkant) 
Lt :Cvl 
SOiPerr & Legal) 
For Chief Engineer 
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7060 1/25/ 	 IC(I) 

• 	Head 
• 	Chief Engineer 

ShilongZone 
SpréadEgle Falls 

• 	Shillong793011 

Dec 2001 

Shri Binoy Kr Chakrabo 	 - 	•'. I 
S/U Late SK Chakraborty 
C/U Ganesh Medical 
P.O. Vinuba'Nagaqr 

F 	
COMPASSIONA I E APPOINFMENI 

Dear 'Lr. 

1. Reference your application dated 28 Sep 1994 for appointment under the 
scheme of compassionate ground in this Department on expny of your Late 
father SK Chakraborty,ExI CWMech of GE samari 

2. 	Your request for compassionate appointment was examined by the 
competent authority under the relevant instructions of Dept of Pers Trg and 
Hon'ble Supreme Court ruling on the subject are enclosed; 

3. 	According to available information, the following is the position!Staiu of ,  the case:.- 

The death of Govt servant occurred on 31 Oct 1993. He was 
survived by his wife ,02 sons and 01 daughter. 

The family is receiving Rs 1 849/- (mm) as family pensiOn. As Such 
it is above the poverty line as per DOP. instructions0 

-(c) The need for immediate assistance by way of compassionate 
employment to tide over the emergency and crisis is lacking in this 
case as the death of the Govt servant occurred on. 31 Oct 1993. i.e 
more than 08 years back. 

4. 	After due circumspection and consideration of the circumstances of the 
case in the light of the enclosed guidelines of DOP&T and also various 
judgments of the Hon'ble Supreme Court and after a balanced and objective 
assessment of the totality of the circumstances of the case, the competent 
authority, it is regretted . to mention, has not approved your case for 
compassionate appointment in this Department. 

Yours fajtthfully, 

(KSMukhopFdhyiy) 
SE(SG) 	. 
SOI(Pers) 
For Chief Engineer 



- 	1 

S  - Lt-'  
221201 

Copy to :- 

Engineer-in-Chiefs Branch - 
Army HeadqUarters 
DHQ New. DelhI — il 

- 

For information with refer to this HQ letter 
No70601/25/1 92/EIC(1I) dated 22 Oct 2001 
& 7060 l/25/06/EIC(i) dated 08 N' 2001. 

HQ Eastern Command 	- 	For information with reference to above. 
Engineers Branch 
Fort William Ko!kata-700021 

CWE Tezpur 

GE Missamari 
Internal 

El Legal 

V,LJ.JJ1j.U.t 
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J.'eie 5052 	 / 	dquwters 
aef Enqineer 
S1111c*xj Zce 
pead Eae FalJs 

Slkig 793011 

70601/25/SO/ 
	

Mar 2002 

cXDMPPsSlONTE .APPO1 NIMENT 
Dear S r, . 

 

1. 	Reference your applicatici dated 28-09-94 for appdntment under the Scheme of 
caipassicnate grcu -,d in this Departmei cn expry of ycurfatbèr Late Slil SK thakrabc*ly, 
avMch of GEMssarrri 

2. 	Your request for cccrpasslccate appdritrrei -A was exarrined by the carpetent 
ahc1ty under the relevar instwcticns of Dept of Peis Tr9 and ftn'bie S4xerm Ccul 
rutinçj on the stect are enciosed. 

3. 	Accrding to ai}ae lnfcm-xticn 1  the fdlMng is the pitic1/S2tus of the case:- 

The death of GM seiwrt ccciired ai 31-10-93. Fie wassurmvedby tis wfe, 
One kiaughter and Two sccs. 

The fan-lty is-recel -,Ang more than 1 49/- as farrity pensicx per rrcnth (the 
rruii arroult). As such It is abae t eperty line as per DOP&T nccms. 

The need for inTnecate assistance by way of cczrpasslcnate errcymet1 to 
tide c7vr the emergency and cilsis is lac}cinq in this case as the death of the 0cM 
sernt occurred c*. 31-10-93 more than 08 years back. 

4. 	After due circumspectic and cccsideraticn of the circumstances of the case in the 
light of the enclosed guidelines of DOP&T and also various juc1cners of the F-bi'be Sipreme 
Cc&1rt and after a balanced and thjectNe assessmert of the tctauty of the circumstances of the 
case, the cccrpeter* aithcilty, it is rejetted to has nd apprcd yc*.r case for 
carpassiaiate appdntn-ent in this £partrrei1. 

Ycx.rs faithftdly, 

J ~' /'(~ 
XP\ 

Ends As above 

Sl)r( Bnoy Kr aakrahorty 
(:tr No T1312, Gnd Nagw 
P0: iVssarTBri 
Dst : Sitpur(Assam)) 

(KS Muktq4adi 
SE(SG) 
SO I (Pers) 
For Olef Eixjneer 
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r -sn-aiiers Branch - 	For infc*uiatici with refer to this HC letter 
adquarters 	 No70601/2511 92/B 0(1) dated 22 Oct 2001 

C) New Delhi-Il 	and 7060,1125106100(l) dated 08 Nkw 2001. 

stern Corrrnand 	- 	For inforrrtion with reference to abc. 
rs Branch 

111am Kdkata-700021 

Sam 

Zl ) LW 

H 
/ 
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Tele 	z 	6315 \ '-frieadquarters 	- - 
Chief Enginear 

: It 81LlIong.zone  
bpread Eagle SaUa; 

iUon-793011; p  

70601/25/O( 	/EIC(X) b200OF 
• ( 

Shri Binay Kumar CIakraborty 
.C/OI1$/265366 - 

ate I .. Cbakraborty, cB/nEcn 
do Qanesh Hospital 
P0 : Vinobanagar 

• 
• Zalaphar 	: •: 

Guwabati-'lB 

PP0TjNT OF PEPNDENT OF, 2ECEAS1D 
oV'r 	MPLOYEE 	N ME .5 DEPARTHE NT 	•• 

1. Reference your application dated 20 January 2000. 

20 It is intimated that your name is at Ser 'N0  21 of 
the seniority hat for compassionate appt of LOC. The 
apppintment will be done accordingly on receipt of 
ovt sanction. 	 •.• 

Id iw M4ii. 

copy to i 
/ \\\ 

CWETezpur 

GE Missamari. 

- 	

•, 

Ct- 
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ce "Li 417 	 OnrrLon Efljnccr 

• 	

- 	 Aug 

E3tOJLi1 COrIafld 
Prt 
Crlctltta 22. 

~i~w rli," S IOTIATL 'ric flIiT 

1 Rc fc,  rc noc y  our flQ Lcttcr ?1 131202/I2/A/1OG5/ingr/ 
• EIC(1) dt 29 JuL 93. 	 • 

2, 	• rho 	 llddrCsss in rcpo.d,t z'f • 	 Shri. Dtnt Chnirabrty, 	n f 	S K Chkrnbrty, 
• 	 • 	

• Chfceh }II arc r,3 undcr s 

• 	(n.) 

• 	 • 	

fltny Chnkrnbrty 	 • 

• 	
. 	 ShrL ptu'Qzh Chnntirt ChnkrB.bort 

VLLI. s flcfujco Coionoy(icu, $ttttbnrj Cotoncy) 
• 	

' 	 ' ' t il.  I (I  Ing 

ILtI flrgrtn (ACt), 

rcmilt  (b) 	 ______ • 	 _ 

• 	 Iltnrty Chnkrnbrty 
• 	 C/() ; SIU'L !1 tr,ni Chakrh,rty 

(LJ. To4.Crz, j 

• 	 • 	 GuW'thatt 	731()09 	 • 

'Tho fl 	i of thc 11cc0a3c1 rcucLtcc1 vLdc 
appi Lat Lon (tLtc(l 4 Aug 193,  that fur.thCr crc zponcIoncC 

wtth the prcont idroi, 

-•n 1•I-C 

	

• • 	 • 	($mccr PrflaOy, 

Offg (C 
• 	2mta 	• 

	

• • 
• 	 CWE Tozpur 	for tnfo Wrt h.h fl 10G0/1/flXC/t3/ 

1C(I) &it 07 Au 91G 
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N 	
Tel 1411y : 6587 	 Comriander works Eng ers 

Tezur 

	

' 	
Post : Dek?rgaOfl 
Dist : Sonitpur (Assam) 

4 

4 4' 

1060/R']3KC/ 	\ 	/EiC(1) 	 _Aug 08- 

• 	
.• 

' 	GE14isserir1 	 k. 49-. 	 - 

/ I 	 - 	 -- i 	• l 

" 'Pleese confirm receipt r HQ EC C?1cuttr"1etter 

	

6 	 ;..:No 133O2/J.2/A/1O65/Engrs/E1C(1) dated 2aJuJ. 08ancL: 
forward the hofle aciçress lnrèspect ofShr1.Binoy '  
Chakreborty son o_Late ST, Ch ,%Imaborty, Ch/ch HS I 	4'  

yci1rect to HQ ECunder Intimation to this HQ at the 
earliest. 	 •.• 

ru 

	

- 	 • 	 • 

I 	
, 

• 	''''1i 	 (- 

for ComminderJs En g me ers 

• 	 'I 	 I 	 • : - 	 - 



Tale :.222-2398 .- 	. 	/ 	Chief Engineer 	* 
Eastern Cthmmand 
Fort William 

	

• 	 Calcutta —21 

11302/12/A/\bST/Engrs/E1C(1) 	 Ju190 

• GE 11issamari  

	

• 	 coc1p3, sIoNdTE PPOINT1ENT' 

	

1. 	Representation in respect of Shri BinaV Chakraborty 
son of Late S K Chakraborty, Ch/11ech HS—I who died on 
31 Oct 93 received under Eifl_C!s  Br Army HQ letter No 
65926/Pet/CC/E1C(4) dtp9 Jul 98.. It1s seen that hom 
'adress of the applicant is not mentiOned on the application. 
You are requested to forward the home addrods at an early 
date to enable us to convey the position of oomnpassionate 
appointment. 

	

- • 

	
(DCSaha) 

	

C37 	
SD3. (Pars) 

	

- 	. 	 for Chief Engineer 

	

• 	
• 	 1- 

• 	 . 

•.- 	c5'' 

	

\ 	
\ 	I 	 • 	 . 	• . r 	' 	' i 

	

\\ \ 	• 	. 	7 	.' 	/ 



/ 

\1O Mi3.y 1 5587 

L)5otW3CCf 	 /TflC(I) 

HQ Chiof En,,inoor 
Sh i 11. o ns Zone 
ShiUon 	73011 

/ 

HH 
CornnorWorks ninoorg 
P,o]ox 710 31 	 1 

0 Z') 1 r 794O1 (Asi)' 

Apr95 

\ 

' 

	

10 	An 	application d:ttcd 23 Sop 91 sabnaittod by hri 

	

Binoy Kr 	ait%kraborty, 	nof 14 V2533o Late SK Chakraborty, 
AfMoch of 43 H Missuaari roquosting for an amploynont assistanoo 

is forwarthd horowith 1onwj th 'the fullowing docLuaiunts ouch 
in qtzarup11cata (cont-jninx foir foldors) for 	ur frthor 
rtd orly nocossary action ploaso S.  

W111nZnoss Cortiüc'tto. 
Sjurco of Ino3no ancl aot cortlficatc 

	

2) 	Property oertlficto 

	

d) 	Inhabitant cortific-to 

	

• o) 	In corn a or ti Cl. oi to 

	

1') 	S titcnt or Ct5O 

	

• f) 	flociartton cortificato 
h) Profor rwariinm, of mploymont of rcon4onts of 

oc'v10 as par -in-C' s Br lottor flo 3592/P/I1C 
cl ,itoi 22 Fob 8. 

	

• j) 	Appllc3tlon roquo3tinv for apointiont. 

	

) 	tJn1ortkIn cortifioato 

	

1) 	ilb1itj COL't1CiC'1O 

	

rn) 	Tyo writing, cortFicato 

	

fl) 	Etic.it1on cortiricto 

	

0) 	Dorth cortif.tcato 
Moica1 cortificito 
Rocc)rniortdation of G 

	

• I') 	Rocornronition of c 
Voriflc.tion cortificato 
Mark shoot 

ap1o.inont Exchno Card 
2oarI Procoodlng 

	

w) 	Af Cl thwi t 

ttul uLi.Lcug - .Li. 

io1s : F3tlr folders 
	

for Ommandor Wa 1irg 

\_-(Rflissiari 	for info rrnatlon i r to his lottor io 
ll/Cf57fElA Iaod !)5  Ar,r 95. 

Tp,l 

P \ 

------- 
	 4 



• 	 r. 	
. 	

•: ()-v / 	 Te1e 	417 	 . Ga lsonJngjziee \•" 
/ 	Miesng,j(Aaa) 

1011 / 	
95 

cW1Tezp, 	 . 

•COA$sONTj 	 3PL1C ATION TN RJPa'T OF 

	

NOUMAR C [ATI S/Q1AT 	0ffA1]y 

	

• .. 	
• 	Tue following donujents in res ,edt of Shrl Binoyn,' Chakraborty Sb Late 	Chnkrabrty, Ch/Meh. of this 

	

• :.• 	d1vie1n are forwwded harewitil in qundru,lj,te for your 
• further neresaary rtion ploa :- 
i 	 . 

./) () Willingness Certificate  
) 	(b) Sqwme of ) •flOflle and assets 'ertifjate 	. 

/ 	(f') 'roper'ty Certif1te 
• 	(d) Tnhabitnnt 'ertifjto 

, 	(e) Income ertifi'-ate 
• / 	., (f) $ttennt of e- ase- 

1b, laration Certificate  

Proforma regarding of e!aplo7nt of dopendnt of / •'. 	doreed as per 1-.inr 'a Br ieter No 35926/Poliry/ 
.1 • • 	 i1C dt 22 Feb 88.  

(j) 	
. 

Ifldiidl alicatjon requesting for npointthent. 

1' 	 Uadortak ing Certific ato 
• 	() Eligibility Certificate 	. 	• 	 • 

(ni) Typewriting Certificate 
• : 	

Centre). Board Of Scond'y. Edutiation cortifjrto 
• 	( 0) 1? a tb Cer 'tif Ic 	 . 	. 

	

/)L 	 ()) Mdi(l Cert1fiCQte wider ABT49 CSR 

	

/. ( 	.., 	• 	. (q Recommendation of GE 	 . 

	

2/-: :.' 	: •(.) VeZ'lfiti0nCertjfjt 

	

4 	\ ( a) Mark Set 

	

•. 	. 	!\ (t) Em]. oymont Exr hange C ard 
•• 	• 	u) Board Proceedings 	• 	 • 

• (v) Afidav.it 	• . 

	

• 	 • 
,. 	c) 

 LOft over .servfre of Late SY C hrtlrrnbarty,C h/Mer h HS—X • is 04 Years 10 nionths. 

••/ 	

: 	 • 	 -. 	 ,• 

• 	 7 (B sc.ueem ) 

/ Major 

	

• •& 	 nla,'; As above 	• 	 /. Gr loon Jnginee 
(4 folders) 

• 	 ••••• 	

•• 	 •/ 	\• 	 • 	 • 

	

• 	 . 	
• 	 // 

H 	 • 

Ii 


